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SHRI SAMAR GUHA: Unfortu-
nately this is the lesson for many of
us that unless one creates a distyr-
bance, one is not heard.

MR. SPEAKER: I am prepared 1o
meet that, if you are under this im-
pression. Look at this gentleman,

SHRI SAMAR GUHA:
allow me, T shall do it.

MR, SPEAKER: 1 am helpless
now. You can force it over my ears.
But, I am not listening to this.

SHRI SAMAR GUHA: Sir, I shall
not raise unnecessory things. 1 will
do this only if I am permitted by you.

If you

MR, SPEAKER: I Have not per-
mitted you.
SHRI SAMAR GUHA: Then I

shall sit down,

MR. SPEAKER: When I was
standing I could not permit you.

SHRI SAMAR GUHA: If I am not
permitted to raise this, what respect
shall I have from my people?

SHRI SHYAMNANDAN MISHRA:
The hon. Minister who replied to the
question is keeping tightlipped. Why
is he now tightlipped when he Has
already replied to the question of
Prof. Guha?

MR. SPEAKER: Please do mnot
make it complicated. Already he has
agreed to git when I am standing.
You have placed these facts and also
your observations. These will be con-
velyed by the Minister to the Prime
Minister,

SHRI S. M. "BANERJEE:
motion is already there.

MR. SPEAKER: I have no objec-
tion for discussing anything in this
House if you will go on doing this
every time. But, what do you want
me to o now?

SHRI ATAL BIHARI VAJPAYEE:

The

ae #nd Additional Emaolu-

portant consfitutional points that have
been raised. Otherwise, no useful
discussion can take placd unless the
Law Minister comes out with a gtate-
ment.

12.38 prs.

STATUTORY RESOLUTION RE. DIS-
APPROVAL OF ADDITIONAL EMOs
LUMENTS (COMPULSORY DEPOSIT
ORDINANCE AND ADDITIONAL
EMOLUMENTS (COMPULSORY
DEPOSIT) BILL

MR. SPEAKER: We shall now
take up the| next item—items 11 and
12, The two will be {aken wup to-
gether., Mr. Banerjee says....

SHRI S. M. BANERJEE (Kanpur):
Sir, this cannot be discussed here.

MR. SPEAKER: You move the
motion under ifém No., 11. That is
the only tling I have with me.

SHRI S. M. BANERJEE: Sir, I
rise on a point of order. There are
two things.

MR. SPEAKER: What is
point of order?

SHRI S. M. BANERJEE: My pcint
of order is this. About item MNo, 11
1 have no objections, as nolice has
already been given, because you have
asked for it. Once it is discussed,
then it calls for a further discussion.
My point is this. T do not know
whether you have gone through the
papers.

MR, SPEAKER: There are two.

SHRI S. M. BANERJEE: T would
invite your attention fo~ fhe wvarious
rules of this House, particularly to
rule 186 (viii) at page 80 of the Rules
of Procedure. It reads thus:

“jt ghall not relate to any matter

your
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judicial body. When we discums such
matters, we are very ecautious, and
we do not refer to certain things
which might prejudice the court case
or the case before the tribunal

I would invite your kind attention
1o the Supreme Court ryle which was
issued yesterday. The report says:

“The five-Meimbers Constitution
Bench of the Supreme Court, on
Monday...."

—that is, yesterday—

“....admitted a writ petiticn
challenging the Additional Emolu-
ments (Compulsory Deposits; Orii-
nance promulgated on July 6,
reporis PTL"

Ttem No. 12 is actually the Bill which
has been challenged m the Supreme
Court, The case has been argued by
our ex-Ministgyr Shri M. C. Chagla
yesterday, and

“The Court issued rule nisi lo tne
Union Government asking it 1o
show cause why the pelition shioulo
not be granted.”.

It 15 not & question of a sirmlar
thing, but it is a question of the
same ordinance to replace which the
Eill has been brought. That has becn
challenggd in the Supreme Court, and
the Constitution Bench of the Sup-
reme Court in ity wisdom has 1ssued
the rule.

A point may be raised by the hon.
Minister that the court has not grant-
ed stay. Of course, I agree that it
has not granted stay. The report
further says:

“The ecourt, however, refused to
issue ex-parte stay @s requegled
by the petitioner.”,

I am not concerned with that. In the
court itself, the same points have
argued by my friend Shri M. C.
s have been argued by Shri
Chatterjee and some of us
Bhis arguments. The report
ys: -

i

“One of the six grounds on which
the ordinante s been challenged
is that the provistons of the deposit
scheme to be framed under the
ordinance would have overriding
effect over all existing laws ana
enactments of both Central and
State Governments, leading to en-
croachment upon the legislative
powers of the state....”,

This was exactly what was argued
by my hon. friend Shri Somnsth
Chatterjee. We supported him and
followed his arguments. This was one
of the arguments, Further, the re-
port says:

“As it is, the ordinance has the
cfteet of rendering nugatory several
provisions of the Payment of Wages
Act, the Payment of Bonus Act, the
Minimum Wages Act and the In-
dustrial Disputes Act, all val‘d acts
promulgated by Parliament, the
petition ™,

Whatever laws we have passed here
are also going to be affected by this
Bill when it becomes an Act. | know
that the ordinance hag the force of
law  But in this case, 1 would Te-
quest you not to permit any discus-
swn on this Bill because unless the
Supreme Court holds a firm view
cither this way or that way, unlc-s
they declare this infructuous or ultrg
wires the Constitution or say that it is
an encroachment on the rights of the
States or not, we cannot discusg this.
Even according to the Rules of Pio-
cedure, this cannot be discussed.
because rule 186 (viii) clearly says:

“it shall not relate to any matter
which is under adjudication by a
court of law having jurisdiction in
any part{ of India." *

and this is being applied throughout
the country.

So my point is this that the rule
and convention also here has been
not to discuss a matter under adjudi-
cation by a court, Here this is an
approval Motion. So it cannot also
be discussed, though I am in favour
of its discussion—I am one of the sig-
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{Shri 8. M. Banerjee|

natories to it, But this also comes
under that provision of the rule since
the Supreme Court is seized of ihe
matter. So 1 submit that the rule and
convention will apply in this case,

Apart from this, there have heen
other instances. When a court casc
was going on in the case wof the
Bastar Maharaja who was murdered,
we wantad to raise this issue. Your
predecessor then ruled that it was sub
judice because the court was scized
of the matter. So we changed our
mode of attack instead of referring
to the murder, we took up the issuc
of the appalling poverty of the people,
the Adivasis, there.

There have been other cases also
I know the Government can say that
Parliament is supréme. I agree, but
when the Thighest judlciary in the
land, the Supreme Court, 1s seized ol
the matter, I subfit we cannot pro-
ceed with this. The same ordinance
has been challenged on the same
grounds as were urged here. At that
time, when the issue of legislative
competence was raised, you in your
wisdom said ‘I cannot decide tihe
constitutional point’. But fortunately,
the Supreme Courf which 15 the
highest judicial authority in the land

18 seized of the matter, we should
refrain from proceeding with this
now. £

MR. SPEAKER: There are rulings
on this and they have been announc-
ed. :

SHRI S. M. BANERJEE: Let the
Law Minivt¢gr explain the legal as-
pect of the matter,

THE MINISTER OF FINANCE
(SHRI YESHWANTRAD CHAVAN):
I can reply. Thefe Is no necessity
to trouble the Law Minister.

SHRI SOMNATH CHATTERJEE
(Burdwan:) Of a point of order.
Kindly look at art. 128(2). It gives
power to Parliament to pass a reso-
lution 4or motion disapproving an
Ordinance. It is in exercise of this
that Shri Vajpayee and others have

tabled a motion. This is & motion
contemplated by the Constitution

This motion has been moved not
only under the rules of procedure of
this House but also under a constitu-
tional provision. Rule 186 will also
apply to such a motion. But the
relevant clause says: 2

“it shall nof relate to any matter

whuich 18 under adjudication bv a

court of law having jurkdiction in

any part of India.”.

The highest court in this country has
been prima facie satisfied that there
are good grounds to “¢iaflenge the

validity of the Ordinance. Once a
rule nisi has been issued, it means
that; otferwise no notice is issped to
Government. Kindly look at the
slatement of objects and reasons.

“The Bill seeks to replace the
said Ordinance with certain modifi-
cations which are mainly of a clari-
ficatory or procedural pature.

The Ordlance is now sought to be
adopted in the shape of a Bill or Act.
If the Ordinance is struck down by
the Supreme Court, the Bill will
necessarily fall with it because the
Bill does nothing more than seek to
replace the Ordinance, '

The motion sought to be moved by
Shri Vajpayea cannot be discussed
under rule I86. If that motion cannot
be discussed, then fhe Bill cannot be
discussed because it is a constitutional
provision and that provision cannot
be suspended by wus. Therefore,
without a discussion on the merits of

the motion, we cannot discuss the
merits of the Bill.
st wy femd (o) wqeae

REIRT, W97 WA AT 9T qRAEl &
dga adr @1 Fw ahpzr ww wWrET
®F 171 W 173 & @Y &, e
qEr @ ¥, wm 4= 3, AW 74-75
Y W —w ¥ WEE W wF &
mE IgEY T —ew  171—
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“A, resolution may be in the form
of a declaration of opinion, or a
recommendétion;or may be in the

form so as to record either ap-
proval or disapproval by the House
of an act or policy of Government,
or convey a message;”

W AT Ty —

“or may be in the form so as to
accord either approval or disap-
proval by the House of an act....

¥ T daeT ¥ grU wor weEafy
forre o SR AT JEequ
W WET § —

“This House disapproves of the
Addiliona} Emoluments (Compul-
sory Deposit) Ordinance, 1974
{Ordinance No. 8 of 1974) promul-
gated by the President on the 6th
July, 1974.”

o7 77 ¥ uefafefafad & a § &
173 3—& Toiguw Fa{w=aisy
@r F, Ao F A A gy 7% w@r
g —

“In order that a resolution may

be admissible, it shall satisfy the
following conditions, namely:—

ET ¥ (5) # a7% W T oAA
wrzfag aear =gar § —

(v) it shall not relate 1io any
matter which iz under adjudication

by a court of law having jurisdic-
tion in any part of India.

=¥, WeTA AgRT wfe T 9 g
amA g § 5 awdE gaey of weer
faerdy ot &1 9g waafae wfawr
s § oo @ dweT & FOC W
T T gL 1 HEAr F@T 459 § 1
wrw § W wxfafafafeds & fraw
t—ag Fraw waoT & fe T &% oo
we ¥ weTA oY WTHeT §, 99 w7 GEer

aft v &, T o% T aT qEw
T awdft —rufae gk ak § ww
w1 fia wmgaT g

MR. SPEAKER: It is a statutory

resolution,

ot wew fgrajmedh (wrfras):

gufy @¥e9 RUE ....

st QAo Qo wawit : 9w H
¥T A Y §, Wl ¥ Ao oAm e
g aar, Ho 2 E AT

st wzw fagrdy wrolelt : o A
fados  Tay faT ST @Y 9T, W GRA
sfgsr % daurfas wmafay g€
oY | I 76T qg T A47 9v fF g
W& AT Hg §N 6E ¥ Fadrw a3 e
FX w1 wigwre A8 @A g, fw
fagos & wAnTT O9E & AiEET 9%
wfesao goT & | 9w GG W9 F
wg faorx faar ar fx wdafas qgeqel |
qv &HeT AT HIT FTH 4G &, 98
qETAT BT FIH & | WE JE WHAT
waTwE Hogw AT g ...

ot SEATg wewl © ST oEfHe
fear &1

ot wew fagrQt wededt © WETT
gfrw #¥E srafww grard ¥ avx A
FN Q@ FLAA a1 wlor d=r 7 @Y,
¥frr Sl sy oefe s femT &1
FTHTT & AT “ww-Aly” Sl w T fear
2, A afcfeafs w3 warar AT
Dty ghw AEF A edad
¢ Ta e I IWeATA F @A
!

MR. SPEAKER: There are various.

ruling on this. -
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[Mr. Speaker]
“The rule of sub judice cannot

stand in the way of legislation. If

the rule of sub-judice were to be
made applicable to legislation, it
would not only make legislatures
subordinate to fhe courts in that
matter....”,

So far as the vires of the legislations
.are concermed, tHWt i§ a different
matfer.

®.... But would make enactments
impossible because numerous cases
concerning a large number of sta-
tutes await at all times adjudication
in one court or the other. Parlia-
ment’s main function to make laws
will thus come to a standstill. This
is neither sancfioned by the Consti-
tution, nor justified on ments.
Legislatures beélng gsupreme and
sovereign m the matter of making
laws there is no bar on their worlk
in the fleld of legislation.”

“The members, however, refrain
from refermng to the facls of
a case pending before a court, when
a Bill is under discussion in the
House.

The thep Speaker held that dis-
cussion on a Bill, the subject-mat-
ter of which is sub judice by virtue
of an appeal pending in the Sup-
reme Court, is also in order pro-
vided members refrain from refer-
ring to the facts of the particular
case under appeal, as thereby the
debate in The House could not
prejudice the hearing of the appeal
by thej Supreme Court,

A Bill seeking fo replace an
ordiname® can be discussed in the
House notwithstanding the fact
that the Ordinance has been chal-
lenged in a court of law and the

court has issued rule nisi to the

Government.”

SHRI MADHU LIMAYE:
ruling is correct in respect of
12. But the point of order has
Talped about item 11, #e. the Resolu-
“Hon,

Your
item
been

MR. SPEAKER: Resolution also is

covered becaitie it says further:

“A point of order was raised in
the Housg that the Resolution which
had been moved disapproving of
the Essential Services Maintenance
Ordinaiire, 1868, could not be dis-
cussed as the Ordinance was pend-
ing adjudication before courts of
law. The point of order was ruled
out on the ground that the rule
of sub judice does not apply to
legislafion and the Resolution to
disapprove the Ordinance is in the
nature of legislation because all it
seeks to do is to disapprove the
Ordinance, i.e. o repeal the legis-
lation which is in force and that
an Ordinance has the same force a8
a law of Parliament.”

So, it is very clecar. We can goO

ahead gwnth the Rdpolution. Shn
Vajpayee.
it wew fagrdt amonddy (T7f797)

oemE  WeTed, W ATeT 9w FAT F
f& :

“qg wAT TToZafa T 6 SATE,
1974 =1 wemfra  =fafey 99-
fewar (wframd frera) s, 1974
(1974 %1 weqmaw @auT 8) 1 A
AT T g’

# o & w g

ad, @ W wgmE wd A QN
areft afg *Y wiwand &1 & ST A w7
sau frarg | Ao Wit e # oY oy

50 Frady g 7§ & fag vl
R qre gefe @ L

wsast WEwy, qg wsRw faw
IPm & g freren wr o, IEw
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art ¥ ay wer war ar—% Reer wE o
fa 7% wwrey ¥ ¥ IFA KT W E—
T F WARC —

qgat Fatt W @ ggnf <
45U B AT F AT ge wEST
Fa® qeFTA I3AT AT Tl ar fow
§ mErfewfa & zarg ® Qv as
aeft ) WL T wgArE— AT
¥ goa% & qFA & faq ag waw 35
F ET ATATARAT AT R A ®
& faw ot wEEw § W faar fw
WA I FE g W qEE AR
¥ ar ¥ WA W7 B QAT
g% WA g a8 geW aver 9T
AfET—aT TBA TFIT WA 7 FHAT
aMTgY, HWraaHT 9% 78, Ffaa T7 weqr-
RW & QU A wd , A AL FH-
AT AiwT F7F §, N AAN 3T TR
& ware @, Y 7S sAE afOa AT 6
3, SR wiaw #XqH 2, 90 o7 A
ngfa frar o eT & wfrd g
TeY & fan, gew-afg  ox e
e & fro 18 s AE 2
1300 hrs.

58 YT & Ay ¥ fta A wer
%1 ogelt amw &t ag 2 f§ wafar
ST &Y dYAT &, THH FE AT 6
TFY Y ¥IOT w wAW A& ¥, F
W ¥ forg foqw @— 7 I Wq
TATRTIE | FET 59 AT § BT WK
a® FT ol Az Ay Frarmar & At
T FAH €7 ¥ GTHTL FAAT FT TEY
T w22 G Aw T E
e aw g fe aOMowad &
fog ?x wgaE wet WY @Y af ¥ fag
et a fipaT s sfE ag wafy
TN & X T T T AT
T o iy, I qiw e F aview
foar oy | woeR SEwr ARy
v % s wd el e

& i Al W e OTe o o woet
uiser = ¥ afaw @ )

!ftqwoﬂmhmtft(f‘awwmq)
ware ot fasmm

% 3w

73w ¢ 397 3fg weT qfz
TN AET 2, 37T afcema
A WgME @A g, aw
ar wEATS VAT 9@ FY AT
gt & 1 Afew wor &) gwosd
¥ awg, @A S 9T FT TAATH
FE F AL @R AAZL AT FH-
aifedt &t gaF ofesw F oo ¥
afsq FETERE & ) w AT
A R HAIATIS § 0w
FAE AW A q@ ¥ 9 fErdr w6v
gar fary 7 vt § 91 iy §
Wt sarEr wwE ¥ A g
Iz A AR TS gE fRm e @
¥ 7 wdafra s wordr Y Ty
afsr o ¥ sraf=r 7 &% far
1o
D AR A ufEr sar ) aw
wrawgr &, Aagfeiag dvwzd
e wiwey ¥ AT € any 7@ firar wr
W & ¥ adway wr o)
wEmg w1 s ¥ e anfao
a1, 47 gERe 6 Y€ A wrd
fear mar ¥ Afaw 9w mgwd
a ®t W W wEmRw oW
Y Ffmr mr g 1 wiw®
1z o &g wdeardy wgd wF o
Q frel & WA 7R ¥ afgFrd
g § A ag war o @ faem
wiifs weaRw dTw F WY v § )
ooy frdee § e ag wrer weadwr s-
Mt wt #r Fuw wivwre ¥ dfew
FASTTR § qg Iuwr Wi a3
qw wwt § i @ &
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[t wreer gy areda)

7z}, ¥ Rgrawai 03 g & Wie
TgIMFAGTAE ¢ |

TF T 80 W@ FTHATY W
agard & difew § 1| wEad g
& g Afqgl srafer § o 3w
wgart ¥ fawe & fau  anderfai
Wi mEgd Y wrw wwr wEn,
s faR s awe s @ &
TET MaT e AYw @ %
™ fae w gomwm w1 2f ey
& &) wam We § agwm
s 25 gfavm wRET &Y = %
wwiva F i A gl # s
wfaom ¥ o wam@mr @ mwEd
g5 2 @l suAl AwErd
& a7 Fmm, few e,
gw-we & wa ey
wIar W TR R | ¥g da A
e fafem =amlYy & Wz oz
% fewma ot Sy A
® £ F@r wd A avafas wqd
Fxftar @1 & 1 WA ¥ afoaw
q, 97 ¥ ITEA AFAT R, FAEEHAT
& afg @it 8, qATH &7 e awar B,
T = I ¥ avwrfad 0§ e
EEniE i ik

ny sy

4 or

I g

o AVEA SHNE W AET,
1969 M o 4, gwwEtr #w &
IJgrwvw § ¢

“To sum up, we note that in-
creases in money wages of indus-
trial workers since independence
have not been associated with a
rise in real wages nor have real
wage increases been commensurate
with Improvements in productivity.
Simultaneously, wage costs as =

ments (Compulsory Deposit) Bild

fod #% & ot o aF firar @,
Sgar o womr Fsrasy &
IT 1650 ¥4 STad ar | &
"R g dEd #1 eaw ww o
& g wo A AR AT wmgw g o

““For "all” the 1,650  companies

studied, the ‘component of manufae-
turing expenses in the total value
of production rose from 62.6 per
cent in 1970-71 to 63.1 per cent in
1971-72, while there was marginal
fall in the component of remune-
ration to employees from 15.4 per
cent to 15.3 per cent.”

far #dr ag wEFC oW T
7 fest wawhod § = wfe-
1 & mafe mifsma sy W@ S99
A sl &t aeh afiy ?
FEAT & AT FHATA AT AAZT Y HORZA
T "¢ Afge ? AT A O@ @
fE o S w Az € g2 & wu fw
FHATY T ATT Ft oy qren Faw
waar 7S war fyeRar adr &1
A% FTOT B WX IR 3AX qFA
gg s Ay AT AT d T ¥ Ay
oeaTAmT B 0F s@d 1 AHHET a8 § 6}
et wen & B g meAet F aw
9T qN FCU wrgAr § | HEe & vy
weamdort ot w7 faw wmer §, ddefes
siYfaer #1 WY sae T @y SmAT ¥ )
#rfer v e Yo ATaw & | awdy wfew
AT AT AT ey qTR TS W 9%
TErTE  wEw oA W™ ¥ Ay
fow g, oo feg e Wi WO
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wier § 1 srefeay oy oy waw fag
Wi & W Y I wega fe

T ¥ w1 § B 2w § ey
% ®Teq AT afcfeafe Gargy &)
7 ITAFT T § : GHrA F Wy At
W weard = ¥ g9 afwem wAT
TS F T & | gafee FEgead
feqifar & amq swfxay & fedrd=
¢ Wegsww wmF aem wsARW WY
wrlr faear 2 ¥few w97 sweqrRat
o O FT ) g ¥ AR W @
s for srafaal & fedtdey o frametor
FA ATAT weareq Afawi W HFAC
% ool @l STy e | I A
d¥ G FIEET, 99 H WA &
wEet @ YT | SN W1 §8
FATE IH Y I AT T v |
sufaiggram A Qs af ¢ fr 33 33
wrgdt § wfes e 7 a2 1 Afew
FATHT W IF F qE | A AT
qUAR W& 7 @ & ag =i w1
Ty ErN 9= fF wAgR W FAATd
B wArE FFTA GG |

wEh e ag & fr form w1 &%
TR Seor farat 4T | Wi war FTEA
T R AR X ) IO X W A
&t 1 ARG 9T WY S e A
qUT Y TR F wW F Ay o
o Wﬁ“‘ﬁ'mm A afrae
&%) =it fro¥ro qr¥ v WY FTY FraT )
DAY ot xw &t @z ¥ quw | A
T THTTAT FT SYAEIC AE g ) W4T 100
Fo FATX AT 3,000 To FHA ATA
AN F e wrEem g7 W
gfre warx § w7 37 6 qfdw &fA-
T i wr wifey ? Py ma-
@ wq § wegww & W

Emoluments 186

(Compulsory Deposit) Bill
W oam W W =g W
aifgr o ¥ ¥ F¥ wheerd & o
femrar@r & 7 w0 g awniw
o wY fomr § swar gwr A
89

e ARy, fefagga  amew
FFMA IR 9T &0] g S owedr
et F71 12 7oAz A wfur fefade
g ¥ 9g W w2, wie frAm
e ¥ % fearar  wweww AE@l
g AT IF I _FA T I )
1972 ¥ A 1 U AF ¥ WAR
3,772 swfadl ¥ & F37 309 F9-
fi ¥ 12 Wi W oafys fefadw
g o+ § far aifww fear ar 1| Fa9
agr 309 Feafaar @@ & free
¥ grady , Afew swefas TR
4 & W@ ¥ 105 Ferrwar
satfaa gt o & oF F3T 80 W
FAIMY WX TAGT TAY 7 ASATRY
w1 firewa & & fad o

nexd AET, ¥eq 3fg & Fro9i A
&% waE A AT AT ) FAw i
o WA & I K wiwa A 8,
Wt WA ¥ afaw 7T F oW g
afg ot AT g frvm A ey
FTARY | TG A FT 77 ¥ AT AN
gamr A wwfe & wedr averd ¥
siangy qfg | ool 4% ¥ wqar< A
¥ o woard sfeat 15,18 GrET
¥ uz e ¥ faadly wm
% garew WX Yaver §F fawn< § o
afg @ agToa g 1 1956 &
wAaT & g S F w7 F 9 R o
g 2,218 FUT F 4 &7 1974 &
¥TFT 11,000 FUT To § SUTET &Y
)
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[ #ft e fegrd aruddt |

T qfF ®T FET TCA WE A
wd-srqear § ) s # 700 ¥ ¥ WX
850 TAT %o aF F qE #r ;-
Srqeqy Y o T § 1 FRE W ITEL
T EOE AT F awe g &) A &Y
g F@ ¥ oy wvae qwe S ol
WEATAT STAT ¥ 1 99w areeT § 123
FAT Go & WA IO fa&7 Tq 9 )
gAY Ao & A el 9 FT 268 TOT
& E o 1972-73 X TE 421 T
o% qFe € | € AT W e &7 AT
o g 3. YWd gwe o Ay A
Aw g ¥ ) T W AW R AT A
fow & FA=T miwe &, 7gT AT 8,
o fomT ot TET & 1 et Ay T
26 au1 ¥ w4y wfr gur 1 AfFT fE5T
WY feafr saT & 7 123 FUF To &
A% a7 AXT W 200 FUAT Fo 7T
waf w3 | o Ay 9g we & Ay,
EFTT FT FAST § T TFT & T
¥ TR e FOT 97 @ AW g, T
& 7t wmd ) AfEw wwre W Afag
#g g oft a7 A7 WY F7F FT AT 325
0T €o FTENT | T § 394 #1 56
FOT 44 7@ F1 uray wifaT §

g T &7 AR F § FTHIL
& O EEE =T A TWEAd | TgW T
T a7 AR a2 Bk sy
& wites agr a fagr smawm | A
aE 14 Wil iy FY X Fq@r § )
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FrEm |
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#, wIar WY FTEEI 7 ET |

oft wew fagrd T -
FHAY Fr faw waAr W F
weaw Fr qEdar v wafar
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dfsas 4@ 37 %7 wfagda 2
TRIT HYT AF ATT FT IAT9FAT|
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OSAH WEIRd, TIT WY AT
frvar ezt aT @Y WA 1956
Famr & fgerw & gw 3@ A WO
N Fm 25 dar w wk &) 9w fam
FIHIC AT A9 & o9 § qqnar
a7 fF 592 Y i 28 4 @ ]
¥ oY quw A T qhr ¢, I &Y
WY FEA R | AT A QY 94T IAWT &Y
fomrar 8, Afw7 37 ¥ Frww war 2

13.26 hrs.

{Mr DePUTY-SFEAKER in the Chair]
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I 9T 11 wraEl sy fadar ) 11
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Y fear orge w® o A ww gty
qEr-ehfr 99 Ty £y HiAr w Wi
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FB W I@ & faw s & wdw
¥ Iesw FIAT qIRAT | I F fag
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wgl frar f e o &7 ¥ qg@
foer gy ¥ FWER & AT WY
Tzt a1 w9 wa ¥ gfg TR ¥
qEAAT 9% 4, I FT ¥@T gov 7
w1 Ay ot afvw f& T @ ? oW
% afwa s<r=mage g ?

o amag ¢ fr sifom
T W qa9 F7 QINT OF 99
& a1z grm wiX wfafrer agnt W=
FTHTAT T 49 & FIE AT | AT TH
FHATY & 37 27 frgra 7T 939 WR
wrE &Y &Y fagara way 934, a7 frawr
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dudamag g fFIasmamr &
FIN FH AN AWGL FT aAT
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MY R ¥ TR eAW WE q
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foraar s 3@ @, 37 "9y SuwEn
T & | SF ¥ QE-FE THAT g §
afew fadas & gro ) for mar §

which is due to the employees in
accordance with the time-scale of
pay,

dfewr fore &7 oifw ofw e 9 7 &,
37 # s feafa gl o

Aqr T 7g § 5 orETgT A
¥ wTw dwldl § 59 5@ ™
TQFIATES WX g I W
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& o ey wary & {few o ooy
& FHR AT ¥ AT W AT FH
w51 0w F A 1 AY § S AW
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STET & & FA FATIT FTA FET F |

IIIehey WE7G, FT @I AIA
FHAfAl wr wgare W ¥ dfaw 5
< &, AT wrzaz srfem wY few ag A
Fgit fF I AAg & 99 W FAT
atfeq | wfiorT FATY gy oY HeArE
¥l | IMAW AERET, AT QY
ot welt % #)7 7RI E ?

ot wy fomd - S wF WY AR
wdY & ? warw war ¥ gfeaew F
wedler W @

st wrw fagrd st - wEw
w1 FfgAT™T TF ARHTAL ATHIC
FrmTd | ATETOTET & gWT g Aw A
gidtfy Rraffea &Y @1 wr &
sifear & w7 §6r¥z 71 ¥ oF g
Far smgar g 1 faa W@y & 9%
e & frare #3 | T W@ A
Wt w7 ¥

“American wage-earner and
the American housewife are a
lot better economists than most
economists care to admit.”
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“The Bill seeks to replace the
said Ordinance with certain meodi-
fications which are mainly of a
clarificatory or procedural nature.”

w3 wgr § s sfeds & wix g fra-
a% ¥ N3 w5 § AT 3y vF ¥aw
FwTT & wvaed § § 1 9T Q9 9" T
wifeqm 7Ei & A ¥F 77 Fr F ) WK
gg fa=r & | Arfedy & G 2 7 9w
¥} AR TH W w2 w2 TN
7qT TR 9re faar wr & 34
T &7 3 9T QEqeAmA NE faar wa
2 Y wasdereer A5 AT & 0 W
wiieqn & A7 G § I LA
afigtr P wiwi ) TI AT K
WAE GIUA I F T TV @A

FIEAE |

MR. DEPUTY-SPEAKER: What is
your point of order?

st wy fod : Rz 9w gre-
dez UE T @ ¥ TR waT B AR
fear & 1 vt Feafy o & =wiy Y
it WX zafag 5w fadas & a¥ §
TS AT &Y HEAT § | FAR T
W% WATIEE ©F Qod 9T fawa
& §% wifede 2@ wr @& wam
7€t forar a1 1 ¥few S Y gOR W
waAT ST WY wex war A7 Fx ot
sy i g9 Srgar wfr iy, dq
wrfgd | B for wisqw wik frdaw
QT HY gAAT wAT € v & | ¥
w1 ¥ wregdd ¥ O Fead wlewza §
I W 70 T w # gl g D
wr 43 a¥ FAAY gar wew fr gEN 4
Ahradt afcad feg g & 1 ag faerit
WX AT w7 9T § 1 TF FOT wEy
Wy JE T A wqw § 1 qAAnEr
afcadat w7 §F & Faw sedg FWE |

MR. DEPUTY-SPEAKER: Even
assuming fHere are changes how does
it stand in the Bill being moved?

oft 7y fomd © w12 7SR wyr g
fe f@as fax @7 97 9 ot
g, (§rTeain) w0 IR wWEA
1 [ATE TN FT wwFC g 7 & ql
# 7l st T | & @Y Y @@ gy
wrg s T

X TATHIAT TIeIFC HT Ado0T
grr i gardt avd dwe gfvaa ¥ fgg-
g fags & ¥4 oF w0 5ar | &
AT 2 W E | QF AIT 1970 &
g Y G A

MR. DEPUTY-SPEAKER: You are
making a full-scale submission where-
as you are talking on a point of order.
Let me clarify the position. You
raised the point of order that this
Bill cannot be taken into considera-
tion. 1 would like you to confine to
that. What are the grounds?

st Ay femd : cET Are wWial
WART &5 | T QT A T FH gy
Ty qrAT & (frvemiw)

weaw WERA , Wiedd # 21
Fanw § WX TIH 27 § | TF AT qRgT
sray ) fedrer g &fes 6 wiafom
& | TH-w dF ¥ A ard e € qf
& 1w g 77 welferw Wi A v
RE? v acKarsHarr g i
i wgaye afcady feg g § forad
wifeda &1 qu w9 efafaa § w@r
g

MR. DEPUTY-SPEAKER: Assume-
ing there are changes how does it
stand in the Bill being moved,

SHRI MADHU LIMAYE: TUnless
1 give you illustrafichs how you will
understand?
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[ wy forel]

el wth wraderg qr frw &
WA faw e § w7 =zie 9w -
d¥r g Qo TART JAETS &
forg 1 & Fir otvr it i e S
war & ? ¥y frreire s & fag
AT AW & | AY AT caTIE WOR eET
g & LI W "Eaeed Us
Qorg F FIT 1 gW &9 w7 faw W R
& g ST wE wmaien g
g [T §, mor T N e
Ralz 9T qraeey Que 9 ¥ w15
T T M arE A @ W |
ag ¥ FTHTET & 19 F7 GIE | T
wrt fran go-faw A gravewar =
¥ Sz ars wradwew o Joed
¥ W& B THAT F T T TET FAT
nfgy | g ¥ e A 1 T
faq srow) Xaar qdar 5 o afadw
ey o & & sz § ar afard
g Axg?

MR. DEPUTY-SPEAKER: Now,

you please conclude.

w% wy fomd . gET 7 e °
ag T 7T TEY g | &7 Fdas & ATq
¥ & ey & frg A 3 2
w famr & stpyes =y faar mar 3
vt dfoeAwT & wowT frwrer $3 aar
gvar g foanr g w=w ¥ mredewwr
w1 A g @ ) o il A fa
wWite % Fu< 7g g wie k-
Tl el WX g T 7 HEAT 9T e
yafre y g 1 AN FT g E R
T fedias & qra ¥ B WEET
WA ATET WY JAH TG AT T AT
QT § WX a8 TS 9 @ R, 7 A%
T A ¥ g T | A aE R
e w3 fear € 1 o & O o
¥aRg AT X MY =R F@F | AW

ments (Compuleory Deposit) Bill
gy or€ W3y T & wifE T -
IV ¥ IE TReAAEd ArE agf fear &
wafrgmt et FaFaue R )
wrEAT fae & ar ¥ s fear & 0

e fT 78 WY § 1 9w 20
wifTdn F o 3@ W o fagas
dFu 17 3 1 W TR WY T e
& FAC TH FAAT HLAT 9% | § wrfe-
TS HEOT AET FY AT G FCRE,
F Ao A aa STW@E |

MR. DEPUTY-SPEAKER: Motives
are not a point of order.

ot 7y e weoT, BT qaT g |
TE w8 W y g A vk &
ZEY AT FT q@Ar §

Y AT AT AT WITHT AT EAAO
qgs w4 A% F00F 17 F q A wAH
frar ar fe 7z «ft gaifear i
¥ oomar g |

MR. DEPUTY-SPEAKER: Now,
you are discussing merits of the Bill

ot wy formd : 7@, 7, AT A A
fa=rg=r a& 9 &1 g 1 I 999 9T ZA
AR N wg wartE Jorar 41 ar may
wEa & %21 i ag Adifzae afsemme
7ar 8, ug e fvedms &)

MR. DEPUTY-SPEAKER: Now,
you explain to me how Clause 17 as
it stands will stand in the way of the
Bill being considered. That {s the
limited question.

Magfed  Haftamrwrgf
qfERT ¥ AT W FT w7 $22 & q®
#rd aarfese Afsedw ¥ amar § 1w
aE X AT 5T IJEwr &7 Afer
T & araR § g2 57 far B g andr
# 3 wTg o TR arHY awrg wav ey
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This is condftional legiglation. This g% syxisey g oy & o H

is not governed by the Rule relating
memorandum of delegated legislation.

gafe & w7 wr § fr dee
AForedrer & A A W W B § I
Y waRAar , I IeqATT $37 & fag,
& wIT At F@ ¥ fay 3w
FAMS FY ST FEE & JIFT qra< F 41
FasT 7&T FT 17 § 717 § I IAAY
1% gers 7r wwedrwor A3y fear &4
o ¥ aga 7 frguw & Al
EEH 0% F IE CH HE AT E |

=t @raE wqe (qfewrEr) o 39
vt WEET, a8 Y TR WAl WO FHA
wd e, €5, wann, 38 @ g 7

st Ay fomd : 7y wEEIIWAA
QIR 2 WIT |

committed a fraud on the Constitu-
tion, on the Parliament’s power of
degislation.

O AT F HI§ HE 50EEA
9= F1e ¥ feqr ¢ ag & 98 w8 wrg
oo (TmaEE L X AR EAT (AT
RE

MR. DEPUTY-SPEAKER: Order
please. Let us not lose more time,
Mr, Sat Pal Kapur. Leave him to
‘me, Mr. Madhu Limaye, you have
made your point.

it 7y ford T QAT A TR B 7
# A7 77 oyrgen ¥ @0 § AT AT 7Y
& v 7 3 & 91 ame

MR. DEPUTY-SPEAKER:
‘Madhu Limaye, please conclude,
have made your point.

it wy ol : o WY W H A A
Emwrwama § Au A qgr g e

Mr.
Yoy

I8% FIX A wree &% fau | v e
10 &g )

MR. DEPUTY-SPEAKER: Mr.
Madhu Limaye, kindly sit down.
You have made a number of points
and I am exercised with this main
point in what way this Bill cannot
come hefore the }llouse. You have
made those points,

SHRI MADHU LIMAYE: No.

MR. DEPUTY-SPEAKER:
have made that.

You

ot wy fomd © & v T
T E | & gAsh 74T weAT qgar ) &
Fedfte wwar & =@t 1 famd: arer i
@Y & & fedie w7 § 1 w9 ww dw
10 3 faet w1 1 ¥7w S9% ¥ aga @
9T a1 | gy qwA F fog &
®AT ¥ wodt arv 5% @1 g | A Krwn
Sl AR IF wgwT § oo @
& a1 F Wy ogr A8y | & 10
L R

MR. DEPUTY-SPEAKER: You
have made that point. I think you
are again outside the scope of the
point of order.

ot wg fed - T Fraz § & @
FIATE | AFT 10 TA-Fww (3) 24,
THE WAT AXE(T AT EHIA A977 6,
AT T F1 wigwT foar w47 § w7
ITEY TEITAET AT E .

“and this Section shall have effect
notwithstanding anything contained
in any law.”

T quwd 2 o e g &

g faze (2) "R fae (3), &=
faez AR w75 foe & ago dw o8
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§, gdwifrs o0F ¥ oY F7 awT0 MO
& ¥ 1% wrEw ¥ g, o it
TV I FTATFY WS FHTAGA R\
€W wfeamie & a@T § =g, o A -
Pefbarer st WS ¥ g7 9 FEAT AT
¥ @S FAT WA F | T EH qE 59
&7 ®Y T F "L 9T wfrwar
w7 91fev ? g gy wew & fafaase
1 TIT FA & AT W AW L/ ATT AT AT
s @ @ o gura weaw ge fafa-
weEat & wfawr o7 wfwwam 7§30

MR. DEPUTY-SPEAKER: Mr.,
Banerjee, what do you want?

SHRI S. M. BANERJEE: Sir, I
would like to make a submission.

MR. DEPUTY-SPEAKER: We are
concerned with the point of order.
You are aware of the point of order.

SHRI S. M. BANERJEE: Sir, when
you were not in the Chair, we raised
a point of order on this.

MR. DEPUTY-SPEAKER: I am
not concerned with what happened
befere I came to the Chair. I am
prepared to listen to you. 1 only
want you to be relevant.

FHRI S. M. BANER]JEE: Sir, why
should not anticipated irrelevunce?

MR. DEPUTY-SPEAKER: I will
allow you. Mr. Madhu Limayve has
ralsed a point that thig Bill cannot be
taken up for consuderation. This 1s
the point of order. I would like you
to confine your submissions to this
only.

SHRI S. M. BANERJEE: Sir, I am
only on this point. I have three
points. When the Speaker quoted the
ruling that this can be discussed even
though the highest judiciary, the
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Supreme Cdurt is selsed of the
matter. .

MR. DEPUTY-SPEAKER: What do

you say about that?

SHRI S. M. BANERJEE: You are
wnting something. Please hear me,
Sir.

MR. DEPUTY-SPEAKER: 1 am
trying to summarise and catogories
the points raised by Shri Madhu
Limaye.

SIIRI SOMNATH CHATTERJEE
(Burdwan): Please don't write out
the judgment before hearing us.

MR. DEPUTY-SPEAKER: No, no.

SHRI S. M. BANERJEE: 1 rely on
the observation made by Shri Limaye
regarding clause 10 of the Bill. I will
not develop 1it, i1t will be developed
more effectively by Mr. Somnath
Chatterjee. Thirdly, once this Bill
becomes an Act, all the legislations
passed by this august House, namely,
the Payment of Bonus Act, the Pay-
ment of Wages Act, the Minimum
Wages Act, the Industrial Disputes
Act, etc. will become infructuous.

MR. DEPUTY-SPEAKER: All this
can be said when the Bill is taken
into consideration. How do they,stop
us from proceeding with this?

SURI 8. M BANERJEE Should a
Bill be discussed which will negate all
the other Acts passed by this House?

MR. DEPUTY-SPEAKER: You can
throw out clause 10 or even the euntire
Bill if you can when it comes up for
consideration.

SHRI S. M. BANERJEE: They are
in a huge majority. How we can
throw out anything unless you come
to our rescue?

SHRI SOMNATH CHATTERJEE:

Sir, the point I am going to make is
one of great substance and I tequest
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the Finance Minister to listen to me.
So far as this House is concerned, our
power is supreme within the legisla-
tive list assigned to Parliament, i.e.
Lists I and III. But if we want to
amend any law made by Parliament
it can be done only by enacting an-
other legislative provision, We can
certainly do it. Bul the queslion 1is,
has the Parliament the power to
provide that a Joint Secretary or
Deputy Secretary or Under Secretary
can stop the operation of any Act or
change the operation of any Act so-
lemnly passed by Parliament.

MR, DEPUTY-SPEAKER: The
main point 15, What stands in the
way of this Bill being taken into

consideration.

SHRI SOMNATH CHATTERJEE:
We cannot abdicate our function. We
are allowing the bureaucracy and
the Government to ride rough-shod
over an Act which has been enact-
ed by the Parliament. The applica-
tion of a statute which has been duly
enacted by this House cannot bLe
altered by a Scheme which is nothing
but rules to be framed by the bureau-
cracy and the Government.

MR. DEPUTY-SPEAKER: That s
exactly what we should consider
now.

SHRI SOMNATH CHATTERJEE:
Can the House allowgha subordinate
legislation to alter an Act which has
been passed by this House? I cannot
understand, by rule-making power,
you give the power to the bureaucra-
cy to affect the operation of a statute
passed by the Parliament. Can the
Parliament allow the laws to be
tinkered by the bureaucracy” Can
the rulemaking power affect the ope-
ration of the laws?

MR. DEPUTY-SPEAKER: That ig
exactly what we should consider now.

SHRI SOMNATH CHATTERJEE:
Before we continue with the conside-
ration of it, I ask, can a rule-making

#ffect the operation of a sta-
tute Clause 10 says....

MR. DEPUTY-SPEAKER: Before
the Minister moves a formal motion
for consideration, we have started
congidering it.

SHRI SOMNATH CHATTERJEE:
It says:

“....every scheme framed under
this section shall have effect not-
withstanding anything contained in
any law (other than this Aet) for
the time being in force....”

IL means. whether it is a State law,
whether it 15 a Municipal law, whe-
ther it is a Central law. it is subject
to the rule-making power of the Cen-
tral Government by  notification
which is to be done by an Under
Secretary. This cannot be done. The
Parliament will be failing in its duty
if it allows that.

MR. DEPUTY-SPEAKER: Nothing
prevents the House from throwing
out this clause.

SHRI ATAL BIHARI VAJPAYEE:
Is it to be decided by majority vote?

MR. DEPUTY-SPEAKER: Of course
the House has to decide it. How else
do we do it.

SHRI SOMNATH CHATTERJEE:
A similar provision was made in the
companies Act, When an  objection
was taken. I am happy, the Law M-
nister realised the importance of it
and he withdrew that.

SHRI H. N MUKERJEE (Calcutta
—North-East): Sir, may I submit
vou have got to apply vour mind to it.
It goes into the root of the parliamen-
tary working. On the face of it, it is
clear that certain other Acts, like, the
Payment of Wages Act are going to
be violated by subordinate legislation,
by the application of rules under the
authority of the Government. If a
Bill purports to do that, to me it is
clear—it may or may not be clear to
vou; you have to apply your mind to
it—that it is exactly at this point of
time that vou are called upon {o in-
tervene and save the time of the
House from proceeding with a frivo-
lous and gratuitous legislation which
is being opposed on other counts alsa.
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Therefore, from a purely constitution-
al aspect, I feel, you are called upon
to abjudicate upon it here and now.

MR. DEPUTY-SPEAKER: Let us
hear the Mimster.

SHRI YESHWANTRAO CHAVAN:
Sir the major point, really speaking, is
whether there is any procedural or
rule making position here which is
coming in the way of consideration
of this Bill at this stage. The essence
of the constitutional points which the
hon. Members have tried to raise was
considered at the introduction stage
by you. The major point is, whether
there is anything unconstitutional in
the law which may be considered
by this House or not and on that you
have given your ruling....

SHRI MADHU LIMAYE:
not have an open mind.

SHRI YESHWANTRAO CHAVAN:
on what?

SHRI MADHU LIMAYE: On clause
10.

You do

SHRI YESHWANTRAQO CHAVAN:
I have an open mind. As long as the
House is considering it, it has an open
mind. You cannot take he position
that the House cannot consider it.

SHRI MADHU LIMAYE: Whether
Government can by notification or by
an exercise of its rule-making power
or by an order modify a statute. That
is the point.

SHR1I YESHWANTRAO CHAVAN:
Any rule-making power of Parliament
is maintained because whatever rules
and schemes that we make under the
Tules are ultimately laid on the Table
of the House and the Parliament can
modify those schemes. There is no
question about power of Parliament
being curtailed.

14 hrs.

Another point that Mr Madhu
Limaye raised was about modification.
Under rule 71 we can introduce the

AUGUST 27, 1874
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Bill with or without modification So,
modifications are permitted.
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The main point that he raised was
about the Statement of Objects and
Reasons. It is mentioned in the State-
ment of Objects and Reasons, in the
first paragraph:

*....The Ordinance provides for
compulsory deposit—

(a) for a period of one year of

the whole of the additional
wages; and

(b) for a period of two years of
one-half of the additional dearness
allowance,”

This is the essence of the Bill. This
is the Ordinance. As far as this parti-
cular part of the Ordinance is concern-
ed, 1t is not changed. What is being
changed, by certain modifications in
the rules etc, and clarifications, is
how it is to be brought about. As far
as the Ordinance is concerned as I
have pointed out, it is not modified.
Certainly we have made some modifi-
cations, and these modifications are
permitteg under the rules.
st wy fewd @ WA CEAEEL
it aat «dr fzo !
SHRI YESHWANTRAO CHAVAN:
Giving explanatory notes is a matter
of convenience. In the case of small
Bills explanatory notes are not nor-
mally given. In the case of big Bills
which are rather complicated, certainly
explanatory notes are given. In the
case of a small Bill like this with 20
clauses, explanatory notes are not
given.

He also raised a question about
Clause 17. Really speaking, this does
not come at this stage. However, since
he has raised the point. I am mention-
ing it. Clause 17 corresponds to Clause
14 of the original Ordinance. It is
the same. I do not know what
changes he thiiks, wé have made in

. this.
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ot wy formd: s d S At &
w

SHRI YESHWANTRAO CHAVAN:
I do not want to carry on this dia-
logue, According to me. Sir, this point
of order is not valid,

st AW fomd: WITH STASRT 3 TAT
& AT} 1 WY WIX TA § FAT FA
7 T 1 (egawiF)

MR. DEPUTY-SPEAKER: Mr.
Madhu Limaye, please sit down. You
have raised a point of order and the
Minister has replied. The matter can
be settled only by a ruling from the
Chair. Now I am going to give my
ruling on this point of order.

Mr. Madhu Limaye's contention is
that this Bill cannot be taken up for
consideration and he has given a num-
ber of grounds. I trieq to note them
down. The first ground is that the Bill
differs in its provisions of the Ordi-
nance, ...

SHRI S, M. BANERJEE: Substan-
tially.

MR. DEPUTY-SPEAKER: What-
ever 1t is that is the first ground. The
second groung is that the Statement
of Objects and Reasons is mislead-

SHR1 MADHU LIMAYE: In the
light of the Ordinance.
MR, DEPUTY-SPEAKER: The Mi-

nister has said that the modifications
in the Bill are only of a clarificatory
nature whereas, in Mr. Madhu
Limaye’s opinion, these are substan-
tial. 'This is the second ground.

The third ground is that there are
no explanatory noteg to the provisions
of this Bill.

. The fourth ground is that Clause 17
is misleading. In Mr. Madhu Limaye’s
opinion, it involves delegation of le-
gislation, . ..

SHRI MADHU LIMAYE: Ii came
within the rule-making clause. In the
Bill it was deliberately transferred to
mislead the House.

MR. DEPUTY-SPEAKER: In your
opipion. this involves delegation of
legislation but here it is put outside
that purview, But according to the
Law Minister, the other day, this is
not delegation of legislation; this is
conditional legislation; this was what
he_ said. Regarding clause 10 you say
this, and this pont 1s reinforced by
Mr. Banerjee that it involves executive
of delegation of legislation....

SHRI S. M. BANERJEE: It comes
under the same thing....
MR. DEPUTY-SPEAKER : To the

extent that it renders all the other Acts
passed by this House....

SHRI S, M. BANERJEE:
mentioned certain Acts.

I have

MR. DEPUTY-SPEAKER: Order
please. I wili namec these Acts for
you if you lhike. One is the Payment
of Wages Act, Another is Payment of
Bonus Act. There are so many other
Acts. It is not only here but I have
read in the papers also that these are
the grounds made somewhere else,
Lastly my very respected senior col-
league Prof. Mukerjee wunis me to
apply my mind to this. Whether I
should come in the way of this Bill.
That is what he askeq me 1o do. I
will deal with these points one after
another.

Firstly nothing prevents the Govern-
ment from coming with the Bill modi-
fying the Ordinance. Nothing prevents
them. This is Rule No. 71 which is
well-known. We discusseg this a few
days back.

SHRI MADHU LIMAYE: No con-
troversy over that.
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MR. DEPUTY-SPEAKER: You give
up that point?

ot g fomd : 77 79w A far
gt o AT wgran:

He has no right to mislead the House;
he shoulq specify what changes he has
made,

MR. DEPUTY-SPEAKER: With re-
gard to the Statement of Objects and
Reasons, the question is, whether modi-
ficalions are clarificatory or they are
of a substantial nature. This is a mat-
ter of opinion. You think they are
substantial; they think they are clari-
ficatory. That ig exactly the subject
matter for discussion,

SHRI MADHU LIMAYE: You have
even powers o revise the statement.

MR. DEPUTY-SPEAKER: 1 hold
this is a matter of opinion The House
should consider this matter.

SPRI ATAL BIHARI VAJPAYEE:
Have you no opinion in this mater?

MR. DEPUTY-SPEAKER: The role
of the Chair is to guide the proceed-
ings of the House. It has {u act as a
catalyst. I said that My role is 1o
set in motion thoughts ang ideas and
so on and things like that, but the
House will formulate and come 1o a
decision.

it g ford: 70T ag v SiarT Ay
8 @ 2 1 famrr o Fefamr meez
q17 afwd, yaTg A7 w4 F FTET )

MR, DEPUTY-SPEAKER: Not every
Bill has an Explanatory Note. It is not
there with reference to every bill.
That is not the ground. With regard
to Clauses 17 and 10, these are matters
which can be brought when a discus-
sion on these Clauses is taken up. With
regard to what Prof, Mukerjee said, I
may respectfully submit the duty of
the Chair Is not fo obstruct discussion

but to facilitate discussion. And there-

gnd Additiefia] ' Xxsous- z“
fore I rule that this Bill should be cot
gidered.

SHRI SOMNATH CHATTERJEE: It
canhot be disputed that a most unsual
type of power is bemng sought to be
taken by Government. This Bill in-
volves a proposal for delegation of le-
gisialive power. According to rule, it
has to be accompanied by a Memoran-
dum explaining such proposals and
drawing attention to the scope and
stating also whether they are normal
or exceptional in character. An un-
usual and exceptional provision is be-
ing incorporated. It is not of a normal
character.

Sir, this is a most glorious under-
statement and a misleading statement
that can ever be made. The delega-
tion of legislative power is of the most
abnormal, unusual and exceptional
character that has been prescribed.
This is not of a normal character. Ii
only gives a musleading idea to the
Members of the House. Unless a pro-
per memorandum regarding delegated
legislation is submitted. we cannot pro-
ceed with the further discussion of this
Bill.

SHRI YESHWANTRAQO CHAVAN:
Sir, again this is trying 1o express an
opinion whether it is abnormal or not.
We do not think that 1t is abnormal.
It is very normal rule-making power
that has been mentioned in the Memo-
randum submitted,

Therefore it is normal.

SHRI SOMNATH CHATTERJEE:
What is the exceptional delegation?
Kindly give your ruling on this,

ot vy fomd @ goTemRT wghw,
fram 69(2) W &€, & Saw) qgar
|Tgat g -

“Clauses or provisions in Bills in-
volving expenditure from the Con-

solidated Fund of India shall be
printed in thick type or in itallce.”
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ag fuedy frdae & 3 are, fare wely off
O 5 €S w1 s gefre
Hg?

MR. DEPUTY-SPEAKER: You read
the proviso also.

=t 7y fowd : 77 qF AGET FTATE,
AW 4TE 1 wTT R | ST A A & 98y
# s w4 fg A ¥ =% ag frger g
adt & 7w fgedi w1 afve g=t fear
Mg’

ot wew fagrdt wronda : @7 A
aga g T &, wfawr 7 s e
g |

oft 7y feerdt: T w7 ¥ 150/ 200
& T g7 WY WA wE S 2
w7 fgedr & sraarc T Y wWr )
T 97 mraFT wfEr & aifed

MR. DEPUTY-SPEAKER: Just a
minute. Now let us not mix up too
many issues. But I think that since
Mr. Limaye's point is very minor, I
would dispose that of,

=t wy forwd: 1 areE § A f
FEET T = 47 B F

MR. DEPUTY-SPEAKER: 1 Just
wanted io dispose of this. This is a

relatively minor point. I{ hag been
printed in thick type.
SHRI 5, M. BANERJEE: In that

case, my submission will be this. You
will declare that all the Hindi Bills....
(Interruptions).

MR. DEPUTY-SPEAKER: I think
the only substantial point is the one
raiseq by Shri Chatterjee. But ihat
is again for the House to decide whe-
ther this delegation of legislation ig of
a normal or exceptional -character.
Mr, Chatterjee holds that it is of an

- governed by rule 74.

exceptional character. The Minister

said that it is normal

SHRI SOMNATH CHATTERJEE:
You have to give your ruling on it
This is a matter relating to the pro-
cedure of the House.

SHRI C, M. STEPHEN (Muvattu-
puzha): Sir, there arc stages for the
Bill. After passing that stage only
thig Bill came to the House. The Bill
has got to be scrutinised at the stage
of asking for leave for introducing the
Bill. The leave was asked for; the
matter was fully discussed. The title
of the bill etc., to be introduced was
discussed here. Even the constitution-
al question was also discussed. And
then the House took a decision that
the Bill be introduced. BSo the Bill
once it hag been introduced, then it is
We cannot go
beyond that,

The Bill is introduced. Subsequent-
1y, “the Member incharge makes one
of the following motions”. Then it is
taken up. So my submission is that
once this Bill is introduced and once
the Member has moved the Bill for
consideration, all these minor things
and fringes cannot be gone into. That
is a closed chapter; the House must be
permitteq to proceed straightway to
consider the Bill, AIl the other things
{all completely.

SHRI S. M. BANERJEE: What
ahout my motion?

MR. DEPUTY-SPEAKER: I have
seen your motion but let me first refer
to what Mr, Stephen has said. I am
sorry 1 cannot uphold the submission
of Mr. Stephen. At the stage of mo-
tion for leave to introduce the Bill we
considered certain objections and, alsu,
we considered the legislative compe-
tence of this House and the House de-
cided on that. We will not go into that
question. But if at the stage of con-
sideration certain serious lacunae are
discovered or brought to the attention
of the House as, for example, if the
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delegation of legislation is normal or
not, it 1s a matter of opinion ang for
the House to decide. The House is
competent to pronounce on that. But
if in course of that certain things are
discovered, th¢n nothing prevents the
House from decicding that discussion of
the debate or of any particular clause
may be adjourned. It does not mean
once il is introduced we must go
through it. But whether this delega-
t1on of legislation is normal or excep-
tional, again, it is a matter of opinion
and for the House to decide. It is not
for me. The Speaker can make a pre-
liminary  examination of certain
things, but once the matter has come
before the House then it is for the
House to dcpride.

SHRI H. N. MUKERJEE: Sir, do
we have in our possession a slatement
in regard to these proposals about de-
legated legislation being of normal
character? We do not. 1 want to
draw your attention to Rule 70:

“A Bill involving proposals for the
delegation of legislative power shall
further be accompanied by a memo-
randum explaining such proposals
and drawing attention to their scope
and stating also whether they are of
normal or exceptional character.”

‘This statement should come not now
when the points of order have been
raised but in a memorandum stating
in so many words that this is of nor-
mal character.

MR. DEPUTY-SPEAKER:
does the rule mean? I will read:

What

“A Bill involving proposals for the
delegation of legislative power shall
further be accompanieq by a memo-
randum explaining such proposals
and drawing attention to their scope
and stating also whether they are of
normal or ecxceptional character.”

This Rule requires this should be
done. Once this is done then, T think,
the requirement of this rule ig met.

ments (Compulsory Deposit) Bill
They have come forward with it and
stated it is of pormal character. As
far as the rule ig concerned they have
fuifilleq the requirement.

SHRI YESHWANTRAQ® CHAVAN:
Sir, the circumstances which necessi-
tated the promulgation of the Ordi-
nance as a part of the various anti-
inflationary mcasures adopted by the
Government have already been ex-
plained in the Statement I laid on
the Table of the House on Monday. 1
would not also repeat what is already
there in the Statement ot Objects
and Reasons.

Sir, I must however emphasise the
fact that this measures coes not at all
amount to a wage freeze. There is no
embargo on wage rewvisions. There
woulq also be no interference in any
manner with the normal process of
wage negotiations. The Scheme would
only immobilise for a temporary period
additional wages and part of addition-
al dearness allowances. While addi-
tional wages would be fully immobili-
sed for a period of one vear through
compulsory deposits, hall of the addi-
tional dearness allowance would be
similarly immobiliseq for a longer pe-
riod of two years. There will be no
reduction in the emoluments of an
employee compared to what he was
drawing before the Ordinance, by the
operation of the Scheme,

Government fully recognisc that the
temporary immobilisation, particular-
ly of 50 per cent of additional D.A.
might cause hardship. However, we
have tried to mitigate this hardship
by offering an aitractive rate of inter-
est, viz. 2} per cent above the bank
deposit rate which is today 10 per cent.
Repaymenis of the deposits would be
in five equal annual instalments from
the expiry of the period for the res
pective deposits, but interest due would
be paid in full along with each re-
payment. To the extent that the tem-
porary immobilisation of additional
emoluments will help to reduce the
pressure of demand, it would confer
benefits on all sections of the commu-
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nity particularly fixed income carners.
I would, however, like to emphasise
that the decision to immobilise addi-
tional emoluments in no way implies
that we regard wage increases as the
primary source of inflation. Hence this
measure alone would not be sufficient
to contain the inflationary forces and
stabilise the economy. What is con-
templateq is an attempt through a
series of measures to break the vicious
circle of money incomes endlessly
chasing prices and this is one such
measure.

I have taken the opportumty to
make cerlain modifications in the Bill
which are mamly of a clarificatory or
procedural nature. I would like to
draw particular attention to the follow-
ing.

The definiliong of the terms ‘addi-
tional dearness allowance’ and ‘addi-
tional wages' have been made exhaus-
tive to cover various situations. Clause
2(b) defines additional dearness allow-
ance as the increase in dearness allow-
ance which may be sanctioned after
the date of the Ordinance with refer-
ence to the rates in force prior to such
sanction. Explanation I inserted under
this sub-clause is to clarify that where
D.A. payments are not sanctioned as
such but are linked to a cost of living
index or any other factor any automa-
tic payment, after the date of the
Ordinance, corisequent on any rise in
such cost of living index or other fac-
tor will be deemed to be additional
dearnesg allowance. Explanation II
clarifies the position in regard to emp-
loyeeg who enter service after the date

of the Ordinance. In the case of a
new entrant additional DA will be
computed with reference Lo the rates
whirh were applicable to his post on
the date of the Ordinance.

Clause 2(c) defines ‘additional’
wages' and mentiong exemptions to
wage increases. It has been made
clear that computation off additional
wage would be with reference to the
rates m force before the Ordinance and
the rates thereafter. When wages are
paid on piece rate basis if the piece
rate remains the same, no amount
woulg be impounded irrespective of the
quantum of earnings. In some estab-
lishments, in additional 1o a fixed
time wage incentive wages are paid
for production above a base lewel. In-
creased earnings under such incentive
schemeg also woulg not be affected so
long as the rate of incentive range re-
maing the same. This way I have
taken special care to ensure that in-
centiveg for additional production are
well maintained.

I would also particularly draw the
attention of hon. Members to item (v)
of this sub-clause. In the ordinance,
exemption was given to wage increase
in pursuance of the recommendations
of the Third Pay Commission. In the
Bill, wage revisiong of State Govern-
ment employees in pursuance of re-
commendations of Pay Commissions
appointed by the State Governments
which reported before the date of the
Ordinance have also been placed on
the same footing. In addition I bave
proposed in the Bill exemption for
wage revisiong in pursuance of the re-
commendations of th®" Committee
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ronstituted before the date of the Ordi-
nance, by Parhament, Supreme Court
or any High Court because of the
nexus between the scales of remunera-
tion for these categories of employees
and those of the Central or the State
Government concerned, as the case
may be

The sctope of the term ‘additional
wage’ has been clanfied by explana-
tions thereunder Where wage revi-
sion made after the 6th July, 18774,
takes 1i1etiospective cffect, arreais up
to that date will not form part of the
additional wages However differen-
teg between the pre-revised wages on
the 8th July, 1974 and the
wages payable to an employee afier
that date will constitute additional
wages

1evised

Explanation II under this sub-clause
seeks to clarfy the position in regard
to paymentg of bonus including incen-
tive and production bonus To en-
courage efforts fowards larger produc-
tion 1t has been proposed that in tom-
puting additional wage, higher bonus
payments would be atiracted only
where the rate'of bonus 1s rased after
6th July, 1974 Thus higher bonus
payments becoming due to an employee
on account of larger production n a
Umt, but the rate remaming unchang-
ed would be exempt

Clause 3 covers all employees in the
organised sector. Employees of estab-
hishments under public charitable and
religious trusts have also now been
included Provisions have, however,
been made i1n clause 17 to give exemp-
twns to any establishment or category

Res, Re. Ordinance AUGUST 27, 104

and Addstional Emotu-
ments (Compulsory Denosit) Bill

of employees working in any sstablish-
ment where the public interest or the
peculiar circumstanceg of the case so
require and also to exempt from de-
positing additional wages totally or
partially to aveid hardship

Clause 6 relates to piocedursl ar-
rangements for deduction of compul-
sory deposits, their accounting and re
mittance to the nomindled authorities.
Bricfly every employer will be respon-
sible to make deductions on account
of additional wages and one half
of the additiona, dearnesy allowance
while making sa'ary payments to the
employees maintain employce-wise ac-
counts of the copulsory deposits and
remit the amounis compul-orily deduc-
ted to the nommnated authonties for
eventuai deposil with the Reserve Bank
of India

In making compulsory deductions it
will be ensured that an employee does
not suffer any diminution 1 hig wages
as a result of the operation of fthe
scheme The explanation below this
clause atcordingly provideg for set-offs
for compulsory contributiong to any
provident or other funq out of addi-
tional wages or additional dearness al-
lowance

Clauses 12, 13, 16 and 22 are new
and clauses 14 and 20 have been amp-
Lfied I would not burden the House
with the details about these clauses
which are designed 19 ensure smepth
implementation of the gcheme in the
non-Government sector 1 may add
that the provisions included theprain
are generally on the lines of the pro-
visions econtained in the Emplopees’
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Provident Funds and Family Pension
Fund Act, 1952.

These and other mnor changes
made in the Bill are either by way of
clarification to make the intentions
clearer or procedural reflnementg to
ensure its smooth implementation.

Sir, I move.

-

MR. DEPUTY-SPEAKER: Motion

moved :

“That the Bill {o provide, in the
interests of national economic deve-
lopment, for the rompulsory deposit
of additional emoluments and for
the framing of a scheme in relation
thereto ang for matters connected
therewith or incidental therelo, be
taken into consideration™.

Shri Bancrjce has given a motion
well in time, at 10 a.m. this morning
to the Speaker seeking to move that
the debate on the Additional Emolu-
menis (Compulsory Deposit) Bill, 1974
be adjourned.

In view of the very strong feelings
that Members have on this Bill, I see
no objection to admitting thig motion.
The hon. Member may move it and I
shall put it to the House.

SHRI S. M. BANERJEE: I have al-
ready given the reasons for this, and
50 I need not mention them again. I
move under rule 109 that the debate
on this black bill be adjourned. I beg
to move:

“Phat the debate on the Addition-
al Emoluments (Compulsory Depo-
sit) Bill 1974, be adjourned.”

BHADRA 5, 1806( SAKA)
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Mr. DEPUTY-SPEAKER: The ques-
tion is:

“That the debate on the Addition-
al Emolumenis (Compulsory Deposit)
Bill, 1974, be adjourned.”.

Let the l.obbies be cleared.

The Lok Sabha divided:

Division No. 12] [14.36 hrs,

AYES

Bade Shri K. V.

Banera, Shr1 Hamendra Singh
Banerjee, Shri S, M.
Bhattacharyya, Shn S. P.
Brahman, Shri Rattanlal
Chandra Shekhar Singh, Shn
Chandrappan, Shri C. K.
Chatterjee, Shr1 Somnatn
Chaudhary, Shri Ishwar
Chowhan, Shri Bharat Singh
Das, Shri R. P.

Goswami, Shrimati Bibba Ghosh
Gowder, Shri J. Matha
Haldar, Shri Madhuryya
Hailder, Shri Krishna Chandra
Huda, Shri Noorul

Jordar, Shri Dinesh

Kachwai, Shri Hukam Chand
Kalingarayar, Shri Mohanraj
Kathamuthu, Shri M.
Krishnan, Shrimati Parvathi
Lalji Bhai, Shri

Mavalankar, Shri P. G.
Mehta, P. M.

Modak, Shri Bijoy
Mohammad Ismail, Shri
Mukerjee, Shri H. N.
Mukherjee, Shri Samar
Mukherjee, Shri Saroj
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Muruganantham, Shri S. A.
Patel, Kumari Manilben
Pradhan, Shri Dhan Shah

Ram Kanwar, Shri

Saha, Shri Gadadhar

Sambhali, Shri Ishaque

Sen, Dr. Ranen

Shakya, Shri Maha Deepak Singh
Verma, Shri Phool Chand.

NOES

Ahirwar, Shri Nathu Ram
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri
Babunath Singh, Shri
Banamali Babu, Shri
Barman, Shri R. N.
Barupal, Shri Panna Lal
Basappa, Shri K.
Basumatari, Shn: D.

Besra, Shri S. C.
Bhargava, Shri Basheshwar Nath
Bhattacharyyia, Shri Chapalendu
Chandrika Prasad, Shri
Chavan, Shri Yeshwanirao
Chhutten La!, Shri

Daga. Shri M. C.

Das, Shri Anadi Charan
Das, Shri Dharnidhar
Dasappa, Shri Tulsidas
Desai, Shri D. D.
Dhamankar, Shri

Doda, Shri Hiralal

Dube, Shri J. P.

Dumada, Shri L. K.

Engti, Shri Biren

Ganesh, Shri K. R.

Ganga Devi, Shrimati
Gautam, Shri C, D,

Gogoi, Shri Tarun
Gomango, Shri Giridhar
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Gopal, Shri K.
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Hari Kishore Singh, ‘Shri
Hashim, Shri M. M.
Ishaque, Shri A. K. M.
Jadeja, Shri D. P.
Jamilurrahman, Shri Mad.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib
Joshi, Shri Popatlal M.
Kailas, Dr.
Kakodkar, Shri Purushotftam
Kale, shri
Kamble, Shri T. D.
Kamla Kumari, Kumari
Kapur, Shri Sat Pal
Kasture, Shri A. S.
Kavde, Shri B. R.
Kedar Nath Singh, Shri
Kinder Lal, Shri
Kotoki, Shri Liladhar
Kotrashettl, Shri A. K.
Kulkarni, Shri Raja
Lakshmunarayanan, Shri M. R.
Lutfal Haque, Shri
Mahajan, Shri Y. 8.
Maharaj Singh, Shri
Majhi, Shri Gajadhar
Majhi, Shrt Kumar
Mallikarjun, Shri

Mandal, Shri Jagdish Narain
Manhar, Shri Bhagatram
Maurya, Shri B. P.
Mirdha, Shri Nathu Ram
Mishra, Shri Jagannath
Mokammad Tahir, Shri
Mohammad Yusuf, Shri
Mohan Swarup. Shri
Murmu, Shri Yogesh Chandra
Naik, shri B. V.
Painuli, Shri Paripoornanand
Palodkar, Shri Manikrao
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Pandey, Bhri Damodar

Pandey, Shri Krishna Chandra

Pandey, Shri Narsingh Narain
Pandit, Shri 8. T.

Partap Singh, Shri

Patel, Shri Arvind M.
Patel, Shri Natwarlal
Patil, Shri C. A.

Patil, Shri Krishnarao
Patil, Shri T. A.

Peje, Shri S. L.

Purty, Shri M S.

Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai
Ram Singh Bhai, Shri
Ram Surat Prasad, Shri
Raut, Shri Bhola

Ray, Shrimati Maya
Reddi, Shri P, Antony
Reddy, Shri K. Ramakrishna
Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Sodhy Ram, Shri

Sammi, Shri Mulki Raj
Samanta, Shri S. C.
Sanghi, Shri N. K.
Sankata Prasad, Shri
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant L
Satpathy, Shri Devendra
Savant, Shri Shankerrao
Shankar Dev, Shri
Skankaranand, Shri B.
Sharma, Shri A. P.
Shivnath Singh, Shri
Shukla. Shri B. R.

Sinha, Shri R. K.

Sohan Lal, Shri T.
Stephen, Shri C. M.
Suryanasrayana, Shri K.
Uikey, Shri M. Q.

Verma, Shri Sukhdeo Prasad
Virbhadra Singh, Shri
Yadav, Shri N. P.
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MR. DEPUTY-SPEAKER: The result
of the division is: Ayes 38; Noes 117,

The Motion was negatived.

MR. DEPUTY-SPEAKER: We pro-
ceed with the consideration of the
BilL

SHRI SOMNATH CHATTERJEE
(Burdwan): We are sure that thig is
a most pernicious measure brought by
the Government. We chaige that this
Bill is nothing but a declaration of
war against the struggling working
class of this country. Sir, this will
not achieve its su called ohjectives of
controlling inflation, but Sir, it will
surely achieve and is bound to achieve
this; 1t will force starvation of 18
million working people of this coun-
try and their families which wil] com-
prise about nine crores of people, Sir,
according tp us, this is a thoroughly
unconstitutional Bill. A very labori-
ous attempt was made by the hon.
Law Minister on the last occasion to
somehow make out a case of the legis~
lative competence of this House to
discuss thiz Bill. But, certainly, we
have not been convinced by him. Now
that the hon. Supreme Court has found
that there is a strong prima facie
case, which has persuaded the Sup-
reme Court to admit a writ pelition
and jssue a rule msi against the Gov-
¢rnment, it was all the more necessary
that this Government, if they had any
respect for the Supreme Court, al-
though they say so many things, they
should have postponed the discussion
on this Bill until the Supreme Court,
the highest judicial body in this coun-
try decided about its validity. Sir, the
other important aspect is, whatever
the hon. Finance Minister may say,
this ig nothing but a messure to im-
pose a wage freeze. Sir, the fact that
this Government could not wait for
Parliament to be summoned, which
was going to sit within 16 days, and
the fact of promulgation »f this Ordi-
nance shows ils utter disrespeet for
the legislative processes and for Par.
liament’s supremacy in this country.
After they have obtained {his massive
majority as they remind us from time
to time, they have thrown all the
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canons of decency and decorum so far
as Parliamentary institutions gre con-
cerned and they do not even bother
{o issue Ordinances with regard 10
financial matters. Just before a fort-
night before the House was going to
sif, such an important raeasure, which
is going to affect a very large section
of the common people of this country
was promulgated as an Ordinance,
which, Sir, we very much condemn.
Bir, we are discussing today...
(Interruptions) Sir, unless the House
is brought to order...

MR. DEPUTY-SPEAKER' You can
go to the Lobby or the Centiral Hall.

SHRI SOMNATH CHATTERJEE:
Sir, we are discussing this Bill under
the shadow of the brutal muuder of
three workers of a wagon factory at
Bbharatpur in Rajasthan by the tr.gger
heppy police acting at the behest uf
an un-sympathetic administration.
Instead of controlling block money
ar.d inflation, the result of this anti-
peorle measure has been that the
blocd of the working pecple has been
gpilt in this country. Sir, can anybody
denv that with galloping inflution, the
working people of this country have
been groaning under &an extremely
diffcult financial condition wh'ch has
been primarily broughiy about by a
bankrupt economic wpolicy and the
ru'e of black money to which this
Government ‘has surrendered ior its
owr partisan purpose? This black
muney economy has beer fostered hy
this ruling party and the people of
this country cannot or will not ever
remain a subject of thar mercy. Sir,
this galloping inflation has immobilis-
ed the earnings of the common peo-
nle of this couniry. The value of
rupee hag been reduced bv reason of
rising prices. How long w:1l the work-
ing class, the common people and the
middle class people, go on tolerating
this type of legislation? Their very
subsistence is now beinz threatened.

Sir, I am very happy to note that
the working class in this country is
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getting united, more and more united
on this anti-people wmeasure, Bir, I
can only gtate that if such policies are
adepted in futuyre, the kind of repres-
sion that was let loose during the
railway strike, people’s voice cnnnot
be muzzled for ever by such repres-
sions. So far as the Slatement of
Ohjects and Reasons of thig Bill is
concerned, kindly see what a hoax is
being perpetrated on tha2 people. it
says:

“Periodical revision' of wages and
adjustment in the rates of dearness
allowance which have been adopted
as remedies for moderating the im-
pact of rising prices have been pro-
ving ineffective.”

As if DA is given as a matter of
bounty The very basis of DA is that
the real income is rediiced because of
the inflation and rising prices. The
method of providing DA only partly
compensates the workers for the in-
crease in the cost of living that has al-
ready taken place; it is not for future
increase in prices. Therefore, DA is
the minimum provision that has to be
made. DA pever keeps pace with the
rising prices. But in the name of con-
trolling inflation this Government has
thought it fit to impose a cut on DA,
which is the minimum required to off-
set somewhat the rising prices in this
country.

A sermon has been given in ' the
statement of objects and reasons, by
this Government which has hardly
any locus standi. It must practise first
what it tries to preach. It says:

“In the circumstances, urgent steps
aimed at breaking this vicious circle
of money incomes chasing prices be-
came inescapable. These measures
undoubtedly involve some sacrifices
by different sections of the com-
munity.”

A wonderful selection has been made
for this purpose. The ordinary peo-
ple of this country numbering 18 mil-
lion, out of whom at least 80 per cent
have a monthly income of less than

Rs. 500, are being asked to make sacri-
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fice. The sacrifice is being asked to
be made by that section of the people
who are already in utter misery and
do not get even' two sgquare meals a
day. This Government i unable to
give them food, thé essential commo-
dities and the medicines for the sick
They are unable to arrange for the
education of the children. This Gov-
ernment which is sitting in an ivery
tower with the monument of luxury
in Rashtrapati Bhavan—ministerial
luxury has become the last word in
luxurious living in this country—it is
they who are giving sermons to the
common people, whose actual wages
may be 500 but whose real wage is
less than Rs. 100. You are asking
them to bear the greater brunt of the
sacrifice, ag an apology to show that
they are not against the working class
only but also against the rich people,
they have tried to bring forward that
Bill putting restrictions on dividents
and Ircome-tax Payers Bill which we
shall discuss later. This Government
is not entitled 1o give this sermon
Their intention is to go on putting
pressure on the working people so0
that they remain in their mercy.

Who is responsible for this rising
inflation? Are the working class res-
ponsible for it? The position today is
the result of the bankrupt, pro-capita-
list and anti-people economic policies
of the present regime. Because of
such policies, inflation has become gal-
loping and the poor and relatively
poor people who have been already
suffering hardest are going to get the
worst of the government measures.

In the name controlling inflation.
the real income of the workers is being
reduced further. What is the invest-
ment climate in this country? What
is the position with regard to future
generation of employment opportuni-
ties? So far as the cut in the Plan
outlay is concerned, It is over Rs. 400
crores. There are no new employment-
oriented industries which are being set
‘up, there is no creation of new income
and the jobs are becoming more and
more scare. With lesser investment,
lesser number of jobs would be avail-

able. In this context, What should
have been done and what has been
done? Government should have
generated more employment op-
poriunities by creating a climate for
investment. Instead of that, they have
chosen as their target of attack the
income of the existing employees.
This is really a wonderful economy.

You cannot generate more employ-
ment, you cannot give new avenues of
employment for people to earn their
livelihood in a decent manner, un-
employment is increasing by leaps and
bbounds and you have taken this op-
portunity to get hold of persons who
have niggardly income,

The economic pélicy of this govern-
ment is nothing but surrender to vest-
ed interests, It takes the Government
years to formulate the so-called Pive
Year Plans which they cannot imple-
ment The targets are never fulfilled,
I doubt very much whether the
economic policy of this Government
has got any mooring; assuming there
are some moorings, whatever moorings
have been there heve been completely
lost and now 1t is only a drift.

In the name of policy decisions, ad
hoec measures are being taken like
this, which will not solve the problem
of inflation by any means whatsoever.
Has the price of any commodity in this
country gone down since the 6th of
July? Have the anti-inflationary
measures been found to be visible in
any sphere of economic activity in the
country since this measure been in
force? You could not wait for the
Parliament to meet and you thought
it necessary to make a law by pro-
mulgating an Ordinance. Now that
more than a month and a half have
passed, what is the effect of this me-
asure on prices?

The amount which is expected to
be immobilised by this measure is Rs.
450 crores per year or Rs. 900 crores
in two years. Out of this 60 per cent
will come from the wages and allow-
ances of people earning up to Rs. 500.
About 18 million salaried people are
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affected by this measure, a majority
of whom cannot afford it.

Have the Government any economie
thinking? Only in February this year
they reduced the incidence of income-
tax because, they say, this is one of
the recommendations of the Wanchoo
Commission. But they did not imple-
ment the major recommendations of
the Wanchoo Commission because they
dare not touch the black money. Did
the Government not realise in
February-March this year that the
ecoromic condition in this country will
be such that they cannot afford to lose
any income? Is this mobilisation of
resources? For pampering the rich
fncome bracket, in February-March
the highest income-tax rate was
brought down from 90 to 70 per cent.
Within six months you launch your
attack, not on the high-income bracket
but on those who are earning Rs. 500
or less. Could you not anticipate in
February-March that in four or five
months the economic condition of this
country will be such that you have
either to mobilise resources or gene-
rale ycur own resources? Is there any
economic thinking in the Government?
They reduce the income-tax rates
which will benefit the highest in-
come brackets and then they come out
within five months with this obnixious
measure.

It is well-known that about 73 to 80
per cent of the middle-class familes
budget represenis expenses on food.
Without reducing the cost of food,
how can you possibly give any relief to
these people or to check inflation? Un-
less you want that more and more
people ghould starve, unless you want
that those people who are getting two
meals a day will now get one meal a
day and those who are getting one
meal a day will be on streets, how
are you going to control either infla-
tion or how are you going to help in
any manner these people in the coun-
iry who are already facing great diffi-
culties, With 87 per cent of the popu-
lation below the poverty line, the
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Government living in luzury is now
even impounding bonus and gratuity
of the common working class in the
couniry. It iz a completely shameless
proposal. Bonue is no -longer any-
body's grace. It is a deferred wage.
They earn it by their labour, So far
as additional wages are concerned, be-
cause of rise in prices, by reason of
their struggle, they earn it. But this
Government impounds it.

What will happen to the money?
This money will lie in the coffers of
the Reserve Bank. He says, “After
five years, I will give you with a very
tempting rate of interest of 113 per
cent. What more do you want?”
With the rise in prices and the fall in
money value ol the rupeeg it will be-
come less than 1 per cent.

The greatest sacrificea are being
asked from the commpn people who
can bear the least. Out of Rs. 900
crores that they expect to immobilise.
Rs 300 crores will have to be paid as
interest They will have processing
costs, IHow much processing cost they
will incur? It may be anything bet-
ween Rs. 50 crores to Rs. 100 crores
in five years, They have given a
bounty of Rs. 100 crores to the rich
people in the last Budget by reducing
the rate of income-tax. Therefore,
Rs. 300 crores to Rs. 500 crores will
go out of the Government sources.
This is a sort of apology, as an ahti-
inflationary measures. If that all it
will crrate deflation. It will not stop
inflation at all. It will only mean that
the economy of this country will be
completely crushed.

So far as public distribution is con-
cerned. this Government has surren-
dered itself to big hoarders, smugglers
and blackmarketeers. In the matter
of wheat take-over policy, they have
surrendered. What about the Govern-
ment’s performance about the public
distribution system? I will give only
two figures. In May, 1074, wheat dis-
tributed through the public distribu-
tion system was 4.18 lakh tonnes. As
against that, the corresponding quan-
tity in May, 1973, was 6.8 lakh tonnes.
During five months period from Janu-
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ary to May. 197¢ the total quantily
of wheat distributed through the pub-
He distribution system was 22.73 lakh
tonnea while in the corresponding
period, it was 27.40 lakh tonnes, Now,
with the dismal performance in the
public distribution system, with lesser
and lesser procurement, with their
surrerider to the black-markteerg and
hoarders, with their switch over from
the wheat take-over policy, how do
they expect fo control or contain the
prices of foodgrains, at least one item
of foodgraing? These people are giv-
ing lectures to the people to tighten
their belts and make sacrifices. They
do not even make an attempt or an
apology of an attempt fo make the
necessities of life available to the com-
mon people in the country. After 27
years, we heard only yesterday, unless
the Parliament brings certain laws
under the Ninth Schedule, they are
unable to do anything. Why, during
the last 27 years have land reforms in
this country not been brought about?
How can you produce more food in
this country unless you get the people
invloved in the process of agriculture:
You will have landlords, you will have
kulaks, and you want to generate
more resources in this country. How
is it possible?

I was astonished to get one figure,
I will just iell you. By raising only
five paise per kilogram of foodgrains,
the big farmers and traders in this
country have made Rs. 4,000 crores.
This could not have been done without
the Government's connivance and
‘blessing. What action has been taken?
Mr. Ganesh says that he will go and
have a dharna. Somebody says that
he would go to the railway station to
find out what is happening This is
an abject admission of their inability
and complete bankruptcy not only to
grapple with the problem but even 1o
think about what the problems are.
In what way will this inflation be
checked. No action is taken against
those people who are responsible for
the rise in prices, but you are jumping
on those common people who are
Torcell to pay high prices Because you

are in league with those hoarders and
black-marketeers. If this is the policy
of the Government, we cannot expect
any proposal from them which will be
for the benefit of the common people
of this country.

So far, no attempt has been made
to control the money supply. The
other points, Mr. Vajpayee has refer-
red to. My time is very limited, I
would submit that this Government
would be well advised to withdraw
this legislation or, at least. minimise
the rigours of it.

Kindly see, Sir,—this is the wonder-
ful economic policy of this country—
by supplementary budgets they are
seeking to raise more taxes than the
original budgets. This is the wonder-
ful taxation policy, this is the
wonderful economic policy, of this
country. I believe, in world history
this has never happened in the past
the original taxation proposals have
been, within five months, exceeded by
supplementary taxalion proposals.
This 1s the only regime where this
has happened. 1t is this Government
which has brought this ciuntry’s eco-
nomy to rack and ruin. The common
people are at the mercy of hoarders
and black-marketeers, the Govern-
ment's only friends in this country,

Sir, I oppose this Bill.

MR DEPUTY-SPEAKER: Before
1 call the next speaker, 1 would like
to make one or two observations. This
1s a very far-reaching piece of legis-
lation in which the members feel very
deeply involved. A few hundred mil-
lions of people are involved in this.
Therefure, in all fairness, the member?
should have full opportunity to make
their submissions and the Government
also should be able to put its case ac-
ross. However, we are limited by time,
We have allotted four hours to this de-
bate and there 1s a time limit also
within which this Bill should be pased
Therefore, I would only put this to
the members to keep this in mind and
try to be brief and precise,
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS-(SHRI K. RAGHU-
RAMAIAH): 1 would like to mention
that it is the unanimous recommenda-
tion of the Business Advisory Com-
mittee that we should try to pass this
Bill and also the next one today itself
sitting late if necessary. I am only
conveying the wishes of the Business
Advisory Committee.

PROF. MADHU DANDAVATE
(Rajapur): You want to put the
time allotted to us also in compulsory
deposit,

MR. DEPUTY-SPEAKER: You will
get interest on that.

Mr. Stephen.

SHRI C. M. STEPHEN (Muvattu-
puzha) The Bill that we are consi-
dering now is, admittedly, an extra-
ordinary piece of legislation; thig does
not belong top the norm.l category.
This is a type of Bill which would
be painful for anybody to move, pain-
ful to support and even for this House
painful to pass. But nevertheless
there are occasions m the life of a
ration and of public men when in the
discharge of public duties, if you are
convinced that it is a duty, you will
have to do certarn painful things. It
is in this spirit that 1 approach this
Bill and I offer generally to support
the BilL

15 hrs.

Before going to the arguments there
are one or two things to be emphasis-
ed. One is what it is not. It is not
a wage freeze Bill.  Nothing stands
in the way of negotiations being con-
duced, wages being reduced, bonus
being negotiated, etc. I am promp-
ted to make one observation after
hearing Mr. Somnath Chatrerjee. This
Bill is not an effort for resource
mobilisation at all. Whatever money
iz deposited will not be available to
the Central or /State Governments.
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Thig lg not an effort to mobilise re-
sources. This is an effort to teckle
the inflation which this country faces.
There is demand-pushed inflation
taking on the character of wage-price
spiral setting in. The infiation which
is now very fast moving up is taking
on the character of hyper-inflation.
Through thig Bill the Government 18
appealing to wage earners that for
one year period they may not rush
to consumption, to the full extent of
the money which they may be hav~
ing crue] though it may be. This is
the strategy behind the Bill

As far as I am concerned, there 13
one major problem for the wotkers
of this country. The major problem
18 this. It is the rise in prices. They
are the worst-affected people. Look-
ing to the index figures, taking 1960
us the base year, we And this. The
figures were moving up at snail's pace
upto 1972-73. It was not a gallop
at all. In 1968-70 this is 177; 1970-71.
186, 1971-72, 192; 1972-73, 207 and
thereafter whati we find is, 1t is not
moving up, it 18 a gallop. From
March to May, from 207 that has
moved up to 228. In December it
was 260, in January 264, ;n February
267, in March 278 in August 283, in
May, 294. In one year, that 1s from
middle of 1973 tp middle of 1974 1t
is a jump from 207 to 294. This a8
the position; 50 per cent of jump is
there. The result is this. The mecha-
nism evolved earlier, namely, neutra-
lisig it by DA by giving more money
to workers, so that their real wages
rise, hag ceased to operals. The more
money you get, the more the real
wages are sagging.

It ig thig dllemma which the work-
ers of thig country are now facing,
This is a dilemma not for the higher
paid people and not even for the upper
class people. This is a dilemma Which
the workers are now facing. Who-
ever may be responsible for this
dilemma the dilemma is there.

Ag far ag the workers are concerned,
therefore there is a stage of hyper
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inflation, galieping inflation, which has
already started. It is horrifying. We
will not be able to compensate the
whole of it. Where is the mechanism?
In the extraordinary situation that has
proved to be inefficient or inappro-
priate or inadeguate. To me it ap-
pears that this D.A. mechanism was
invented but the purpose for which it
was invented had failed. So, there
must be a fresh thinking made on it.
We should have a fresh look at it. For
dearth of time, I do not want to go
into details of i1t. As per sources of
inflation, there are some types of infla-
tions. One 1g because of excess de-
mand, It may be that because of fall
m produclion more and more of money
is coming into the market. Popu-
lation 1s growing. All these factors
are creating excess demands. If the
production movesg up, there will be no
extra demand When there 1s cost
push inflation, that is to say, if the
raw material price goes up, as a result
of this the price of a product too will
go up. That is what we call ‘cost push
inflation. The contagion of inflation
has come from the neighbouring coun-
tries. Finally the wage spiralling 1n-
flation comes in. As far as inflation 1n
this country is concerned we find that
all these aspects are there One after
the other 1s coming up. When there
1g excess demand, inflation comeg in.
When that 15 going up, to meet 1t
more of money will have to be put into
the pocket. As a result of that the
wage for a price spiralling sets in. Now
that is practically going out of the
hands So, the question is; what is
the solution to this” If wc are to tackle
the inflationary aspects there are two
methods of dealing with them. On the
one hand, yoy have to raise the pro-
duction; and on the other hand, you
curtail the money supply. If these
two things can be done then, certainly
inflation can be tackled. But, is it an
eagy solution? That is the question.
May be the Opposition parties may say
that this is due to the wrang policy
followed by Government. The prob-
lem is pefore us. How to tackle that
is the question. Is there any proposi-
tion being brought forward? Here is

the picture of the money supply and
the production figures. We find that
they are very appalling. From the Re-
serve Bank of India paper it will be
seen that as far as the consumer goods
are concerned, taking the 1960 ag the
base year in September, 1972 it goes
upto 169 whereas the cost of living has
jumped up. And from there not to-
day, to September, 1973 it was 157.
Once 1in 1969 it has fallen down. It
is not sustaining the level. It ig mov-
ing down. With respect to the consu-
mer goods industrial index general in-
dex the picture is the same. It was
200  But, in September 1973, it was
199. Gradually the production has
come down. Whoever may be respon-
sible for it that is the position which
ig there. The question is- Can we in-
crease the production overnight? On
the other hand the money supply figu-
res are also very revealing. As has
been pointed out already by my friend
it started with Rs. 5,000 crores in 1961
it had gone up to Rs. 17,815 crores—
I mean money resources and not the
money circulation—and the money cir-
culation figure for the year is Rs.
11 587 crores. It was Rs. 15453 crores
in June 1973. Today it is Rs. 17,850
crores. Therefore the money supply
figure hag increased but the produc-
tion has decreased. Inevitably the re-
sult i that the price will definitely
move up So long, upto 1872-73 we
found a sort of relationship between
the two. So much so, there was
no let-up in consumer price index.
The moment that relftlonship dis-
appears and once we take an
out of balance position, the cost
of living index also started picking
up. That is the dilemma that I have
in view. Here ig the position in
which the workers' interests can be
safeguardeq only by pegging the pri-
ces. The prices can be pegged only
by the increase in the production on
the one hand and of curtailing the
money supply. I think increase in the
production is not immediately possible,
It will take a little fime for the pro-
duction to take up the momentum.
Therefore, the products available 6
the country being the same would if
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be in the interests of the workers to
get the money supply being added on
that? Already there is money supply
to the extent of Rs. 17,000 crores and
the economists also tell ug that the
velocity of the money is gomng up and
added to that the dearness allowance
increase during the current year will
be to the tune of Rs 900 crores. If
that is the position addedq to this with
production remaining the same and
not making remarkable breakthrough
would it be in the interests of the
price position to add on to this addi-
tional amount also into circulation and
build up the pressurc against the con-
sumer goods.

Sir, much has been said about black-
money. Black-money is a menace and
must be fought but I would submit
with respect to the essential consumer
goods which the workers want, I do
not know to what extent black-money
will add to rise in prices. Black-money
is used for hoarding. That is a diffe-
rent problem and has to be tackled in
a different way. I am at a particular
guestion. Supposing I get Rs. 6 crores
in my hand tomorrow and I as a per-
son—if I do not go in for hoarding—
thiy, Rs. 6 crores will not build up pres-
sure on the consumer goods whereas
if Rs. 6 crores is distributed among
one crore of people that money will
go immediately in the market to build
up pressure on the essential consumer
goods Therefore, when we try to im-
mobilise the money in the market it
will have to be seen which type ot
money has to be immobilised. Cer-
tainly, the workers will have to parti-
cipate in the sacrifice that the nation
is being called upon to make. What
else is the alternative? I for one, do
not have any other alférnative. 1If
more money is coming in then the
prices will certainly move up. On
the one side production has to be
raised and on thel other side during
the interregnum some TInterim mea-
sures have to be evolved. It is in
that aspirit fhntthilmﬂ has been
evolved.

AUGUST 27, 1974 and Additional Emolu~

ments (Compulsory Deposit) Bill

I would like to quote from an article
written by Valey Giscard d'Estaing,
a very well-known economist and Pre-
sident of France. He has written an
article on ‘Four types of inflation’:

“The fourth type of inflation is
self-induced inflation. That a price
rise should trigger a rise in all types
of income in 1itself is natural and
even desirable because that shows
that economic agents, beyond the
world of monetary illusion, are rea-
soning in terms of pyrchasing
power,”

The real difficulties begin when
the deep-seated inflationary pres-
sures—for example, those leading to
any one of the three previously des-
cribed types of inflation—have toned
down and yet inflation continues for
the simple reason that rising incomes
cause rising prices Then a new in-
flationary mechanism goes into ac-
tion independently, and it is all the
more gerious in that there are no
built-in brakes to it.”

“It must he arknowledged that to
fight this inflation, which is the
gravest type in modern countries,
economic thinking 1s no more ad-
vanced than medical thinking about
ways of stopping the spread of can-
cer cells. Ag in the case of cancer
development often moves in anh acce-
lerated fashion because the more
agents become aware of inflation, the
more they try to anticipate it by
even higher incomes"”

“In order to combat this type of
inflation, support has often been ex-
pressed for an essentially voluntary
incomeg policy, which in fact is no-
thing more than solidarity in mo-
derating the rise of incomes”

“However efforts at arriving at a
concerted policy have shown how
hard it is to obtain willing consent
on this type of voluntary regulation.
to the point that some governments
have succumbed to the temptation of
moving to tha stage of regulatory
measures;..
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“It is striking to see that this
essential field of economic activity is
the only one not to have some self-
regulating mechanism.”

What is saig here that there ig struc-
tural difficulty to be overcome. What
I am pointing out 18 that this is just
what ig done here. It says further:

“Thercfore, there is a structural
difficulty to be overcome here. It
resembles somewhat the structural
difficulty of the monetary explosion
brought about by the process of
monetary creation by the banks 1n
France. Eventually, the govern-
ment had to impose its control by
creation that factor draws of part of
tor. With each cycle of monetary
creation that fator draws off part of
the monetary substance until the
mechanism can no longer opeirate.
A form of incomes policy mught, for
example, consist not of just an ins
tantaneous and ephemera] policy
but a structural and permanent one,
providing for a sort of reserve factor
that would cut back by means of
lemporary taxes or savings at each
evele of the wage-price rise, part of
the excesg liquidities created there-
by, thus braking and then stopping
the inflationary process almost auto-
matically.”.

This cut-back is what iz attempted by
this law. It 1s certainly a panful
thing, but thig cut-back of the addi-
tional wages going on as a result of
the reserve factor in order to put a
brake on the inflationary spiral is what
Is attempteq here.

Having said this I would say that
this Ball would have justifirat.on or it
will have valdity only if the income
policy has got an equal character
everywhere. It Ig not the worker only
who is concerped. Two factors are
necessary. One ig that there is a par-
ticular section among the workers who
are low-paid, who have no wages to
be cut back at all. to whom unless the
whole wage is given, starvation and
dedth would be the only alternative. I
have tabled an amendment requesting

that employees who are drawing pay
up to Rs. 300 must be exempted from
the operation of this measure. 1 have
also requegted that at least those wor-
kers who have got minimum wages
under the statute must not be brought
within the purview of this measure.
Those who are getting fhe statutory
mimimum wage should not be brought
within the purview of this measure.
Under the law of this country, accept-
ed by the Supreme Court and every
other court and tribunal nobody shall
be paid anything less than the statu-
tory minimum because that is the bare
subsistence level. If he gets some
more dearness allowunce if thai is also
to be taken away, you will be condem-
ing him thereby to complete starva-
tion and death, that will amount to g
sort of saddism and absolute savagery.
Therefore, I have asked for exemption
for those categories of workers, and
that amendment has got to be accept-
ed. Otherwise what will happen Is
this After all, the worker must have
his morsel of rice, because tomorrow
he has to go and work For that mor-
sel of rice, he will take a loan from
an usurer or he will have an industrial
strike in the establishment in order to
get money as advance so that he may
take back money from what is being
deposited Then it will not be indus-
trial peace that you will be having.
Therefore, I subit that this policy will
have validity and rationale only if the
lowest cadre is left out of the Govern-
ment's calrulation.

Secondly, I would submit that if pro-
duction bonus is varied, Government
should not touch ft. But this law
says that production bonus and incen-
tivet bonus also would come within
the purview of this. If higher bonus
is given, Government want fhet also.
If raising of production is part of the
strategy to fight inflation, then pena-
lisinr production honne and incentive
bonus makes it lose all its rationale
1 have moved an amendment in this
regard also.

Thirdly, Government have adopted
the principle in thig Bill that if in a
particular grade of pay an employee
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gets an increment, that will not be
touched. On the same principle, 1
would submit that the bonus which an
employee is entitleq to get under the
Bonus Act should not be touched. The
legal advice that we have got is that
the bonus which an employee gets
under the Bonus Act would not come
within the net of this legislation. This
Government of Kerala took that view
in all their companies and disbursed
bonus on that basis also. Now, if this
Bill is passed, that also would be ma-
nipulated, because now it has been
provided that the bonus that a person
gets under the Bonus Act also will
come under the net of this legislation.

I would submit this is absolutely
cruel. 1 understand the strategy of
cutting back part of the additional
emoluments 1s a pamful necessity
under the present circumstances. But
for heaven's sake, do not take it 1o a
draconian position, a senseless position
which would assume {he character, if
I may repeat the word, of merciless,
sadism rather than of tackling the
problem. Assume not an atitude of
everything or nothing. That is not
ihe attitude io be taken up.

MR. DEPUTY-SPEAKFR' Can 1
impound your additional time now?

SHRI C. M. STEPHEN: Before that
I will sit down.

Therefore, my approach to the Bill
as I submitted 1s this: broadly I sup-
port the strategy behind the Bill, but
I have tabled certain amendments to
safeguard the interests of the lower
paid workers. What wag statutorily
guaranteed to thém under the Bonus
Act, what they got as a return for
improvement in production—if these
are built into the Bill I shall be happy
to support the Bill. Otherwise, it will
be very difficult to say ‘ves' to the Bill
ag it is framed.

DR. RANEN SEN (Barasat): The
previous speakers, Shri Vajpayee and
Shri Somnath Chatterjee referred fo
the promulgation of tHe Ordinsnce =

and Additional Emoiu-

ments (Compulsory Deposit) Bill
fortnight before Parifament wis due
to meet. What was the occasion? It
was to corner Rs. 450 crores from
the working population and for this
the Ordinance was necessary. The
Government could not wait Tor Par=
liament to meet, discuss the matter
fully and come to a conclusion.

This is an obnoxious Bill and during
the last 13 years, ag far as I remember,
such an obnoxious Bill has not been
put before Parlilament by Govern-
ment. At one stroke of pen, all the
labour legislation, the Payment of
Wages Act, the Minimum Wages Act,
the Industrial Disputes Act, the
Bonus Act, all these have been
nullified. I am not speaking from
the lagal or juridical point of view;
I am speaking from the point of
view of the working class who for
the last 100 years have fought
glorious battles for better legisla-
tion and sacrificed their lives for
that, as a rasult of which during the
latter part of the British rule and in
this Congress rule certain good laws,
at least partially good laws, were
passed. Now at one stroke of the
pen, all these laws are being nulli-
fied.

15.23 hrs.

IsHAQUE SamBalr  in  the

Chair]

[SHERI

It is said that this is part of a
package deal to fight inflation. As
Shri Stephen has shown, prices have
been rising, galloping. To a queslion
put to Mr. Chavan whether by these
measures, including this one, the
price rise would be halted, Shri
Chavan was helpless: he could not
give any guarantee that the prices
would be pulled down,

Shri Stephen says it is not a wage
freeze. Then what is it? Not only
is it a wage freeze, but this is an
erosion in the wages of the wotkes
1 will quote certain thirgs at the
appropriste time,



145 HRes. Re. Ordinance BHADRA 5, 1896( SAKA)

and Additional

Emoluments (Compulsory Deposit) Bill

Government and its policles are
:espongible for this galloping infla-
tion, and the working clags have to
pay for it. They are the victims
of the stupidity and criminality of
the Government that sits in power
in India today. The whole of the
additional wages and 50 per cent of
the DA are impounded as a rusult of
this. Sir, what 18 happening in the
coal industry? A government
machinery was set up. When the
document was ready, when both the
sides, the CMA, BCCL and the trade
unions agreed on certain points, the
management said that they have got
orders from Delhi not to sign the
document. That 1s stalled. Simi-
larly, in the case of the steel indu-
strial negotiations were taking place,
Before the negotiation table, the
Steel Authority of India limited
comes with the Government order
and says ‘What is the good of dis-
cussing?; there cannot be any wage
nize! If this is not wage freeze, then
what else is wage freeze” Befcre
the 6th of July this year, an agree-
ment was rmeached between the
workers of Bata, Calcutta numbering
about 12,500 and the Management of
Bata. The earlier agreement expired
m December 1973, Earlier, ‘they
refused to come to any agreement
There was a strike. As a result of the
strike, in the month of June, they
got a rise of Rs. 73/- per month.
By one stroke, that is nullified.
Prices are rising. If there is no in-
crease in the wages, YThen, there is
erosion in the real wages. As a
result of this, even the managements
are afraid that there will be labour
unrest. The management of Bata
. wrote to the labour Minister of West

Bengal, I quote:

“Subsequently, on the 6th July
1874, the Central Government pro-
mulgated the ‘Additfonal Emolu-
ments (Compulsory Deposit) Ordi-
nances, 1974' by which, it would
appeny, that the 13,500 workers
involved in the settlement, will be
deprived of the immediate relief

and full benefits, concerning the
additional wages and dearness
allowance plus a Jump sum
amount.”

But, Government says that this will
result in increased production. I can
give hundreds of examples like this—
these cases have come up during the
last three months. Let us take the

Electromes Corporation of India
Limited. Their memorandum, their
statement to the Government of

India is—I quote:

“If the full additional wage and
50 per cent of D.A. accruing under
the agreement are impounded then
there is an actual reduction in
emoluments, Because the agree-

ment only stipulates merger of
D.A. in the basic wage. If the
workers are deprived of this

because 1t 15 ‘addition’ to wage then
they suffer a cut in empoluments.”

This is not wage freeze, according to
Mr. Stephen. Then, Sir, let us take
the case of tea garden labour. They
were getting a daily wage of
Rs. 3.05, in the are as from where
Mr Stephen comes and in the north,
from where I come. Under a recent
agreement, at least as far as West
Bengal 1s concerned, they got an in-
crease of 40 paise. Instead of
Rs. 305, they will get Rs. 345,
According to this law, this is im-
mediately impounded. Is it a joke
or what? Is it not a war on the
working class? They are attacked
now. Sir, no amount of demagogy
or whatever elogquence Mr. Stephen
has is going to convince the working
class; the working class is going to
fight.

Sir, a section of the employers is
already afraid. The other day, the
Chairman of FICCI made a statement
in Calcutta that the whole industrial
relationg will come to naught. Sir, 3
will give another example, The
HINDALCO workers entred into am
agreement with their management, As
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4a result of this agreement, there has
been a little increase in their wages.
Immediately, this is impounded.
There are other examples. I am not
going into many examples because
I do not have time. This iz at a
fime when black money is operating
as the parallel economy; in fact, it is
the dominant economy. Mr. Chavan
does mot rule—it is the black money
that rules. Mr. Wanchoo has said
that—in those days when he made
the report—black money amounted to
Rs. 7,000 crores, Now, it 1s more
than Rs. 10,000 crores. In the
Wanchoo Committee itself there was
another opinion that it was Rs. 10,000
crores. Now, it may be Rs. 12,000
crores, if not more. The exchequer
is Josing about Rs. 1400 crores every
yvear becuase of this black money
economy. Rs. 450 crores are taken
away from the workers whereas
Rs. 1400 crores of black money 1s
allowed to remain intact. I am sorry
Mr. Stephen said by implication
that the workers are responsible to
some extent because wage increase
leads to price increase.

SHRI C. M. STEPHEN:
said it.

DR. RANEN SEN: This question
was raised in the Indian Labour Con-
ference in 1958 when Mr, WNanda
was Labour Minister, Mr. Naval Tata
made this statement and Mr. Nanda
said, it is affallacious theory. If 1t
+was fallacious in 1958, how can 1t be
correct in 19747 What is the percen-
tage of people affected? It is less
than 2 crores. Our population is 55
crores. Can giving scomething to 2
crores affect the npational economy?
It is stated that the workers are
getting more. But even the Govern-
ment of India has agreed that in
real wage of the workers is going
down. A survey of the industries
shows that the wages and salaries of
the workers as a percentage of the
value added by manufacture has
fallen from 55.8 per cent in 1960 fo
683 per cent in 1968, Thel Reserve
Bank bulletin last year has confirm-~

I mnever

v
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ed it, So, the workers’ share of the
value added to manufacture is fall-
ing and the workers are made the
victims of this scheme. This

was made in 1085 by Mr, Morarji
Desai. Even the INTUC in those
days objected to it angd ultimately it
had to be withdrawn In May 1971
when the Prime Minister mooted
this proposal with the trade unjons,
the AITUC rejected it saying, “We
are not going to tolerate any direct
or indirect wage freeze” and she had
to withdraw it

¥
"

It is said that the workers are not
producing enough. If we take 1960
as the base year, the productivity
of the workers increased 100 per cent
during the last 14 years. This is
also admitted by the employers'
organisations., But there is scarcity
of goods because the employers have
deliberately curtailed production.
Who does not know that Lever
Brothers deliberately wanted to cut
production in Ghaziabad? It was
the workers who resisted it and the
Government was forced to apply
pressure on the company to raise
production. The full capacity is not
utilised by the employers ip the
textile and so many other Industries
The textile millowners have refused
to produce standard ecloth, but no
steps have been taken against them,
cxcept statements in the press and
platitudinous appeals to the em-
ployers Are the employees respon-
sible for curtailing production? Are
the employees responsible for power
shortage all over India? It is due
to the short-sighted policy of the
Government. 10 or 20 years before,
they should have raised the ;ower
production. There is scarcity of raw
materials. I know for certain, at
least in the State of West Bengal,
small and medium scale industries
are closing down because there is
no coal or ferrous or non-ferrous
metals available. At the same time,
they are available in the black-
market. Government say that there
is shortage because produotion is less.
But then how could they be avail-
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able in the blackmarket at a higher
price? Then, things are also being
smuggled out? What is the govern-
ment doing about it?

There are provisions in this Bill as
to how this amount will be deducted,
how it will be retained and so on.
After two years the Government will
come out with a statement that
several crores of rupees have not
been paid by the employers to this
fund. We are saying this out 'of
our experience. When Shri Khadil-
kar was the Labour Minister he said
that Rs, 20 crores have mnot been
paid by the employers to the provi-
dent fund. In the same way, this
money is also going to be embezzled.
What is the provision to deal with
them? Here it is stated that pro-
vided the court may for adequate
angd special reasons, to be recorded
in the judgment impose a sentence
of Imprisonment for a term lesser
than three months, which will mean
till the rising of the court. As the
saying goes, once beaten twice shy.
What measures are the Government
going to take to see that the workers
money will not be embezzled by the
employers? As Shri Ganesh is pre-
sent here, I say that the Goverr-
ment will not be able to prevent
that, and will nol prevent that even
if they are able to; Government can
do it and they have got the power,
but they will never do it. Even if
they have not got the power, they
can have the power here and now,
but they will not do it. That is
why this proviso has been brought
in surreptitiously. Under this pro-
vision the magistrate has the discre-
tion to give a lower punishment in
case the employer embezzles the
money due to the workers provided
he gives the reasons in writing.

This is a blatant attempt to freeze
the wages of a large number of
workers who are already suffering,
the most down-trodden people, the
casual labourers who may be earning
Rs, 3 a day. If they get 25 paise
more, it will be frozen.

Already there are strikes in India.
I warn the Government that no
amount of repression can stop this
strike and no amount of prevarica-
tion by people like Shri Stephen will
satisfy the workers. I say on behalf
of the All India Trade Union Con-
gress and the Communist Party of
India that the workers are going to
fight against it till the last, fight
against it lock, stock and barrel to
see that this Bill is not implemented,
even though it may be passed here.
1 oppose this Bill.

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): Mr. Chair-
man, Sir, this Bill has been brought
forward as part of a package to con-
trol inflation.

There are various budgetary,
monetary and fiscal measures possible
to control this lttle understood
phenomenon that is called inflation.
The question is: Does inflation have
multiple causes or could it be that
this little understood phenomenon is
being confused with its effects?
Volumes have been written about
inflation, about growth inflation,
about ipflation resulting from
demands or from swelling of monev
supply or cost, about self-inflation of
wages and prices, about the cost-push
inflation or the demand-pull inflation,
Whatever the nature of this inflation,
what is extremely worrisome in the
present case is the rate of this
galloping inflation.

I will not go over the ground which
my hon. friend has covered, So
many factors are responsible for
this increasing inflationary rate For
instance. 1f the landed inlerests do
not pay tax or if there is evasion or
if there is smuggling or blackmoney
or if there are shortfalls in produc~
tion or if there are unexpected ex-
penditures, all add up to fuel infla-
tion. Coming to the Bill for com-
bating it, as & trade unionist and
as one who has been associated with
labour movement and given the best
years of my life in the cause of
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labour and, partieularly, the most
down-trodden sector coal mines
labour in my region, I naturally feel
shy and I have the same allergy and
doubts about this sort of control as
the British trade unionists had, when
John Mayard Keynes mooted similar
proposal in 1940 in his book “How to
pay for the War”. But as an econ-
omist, m the contex of the grim
situation, I think, 'we have to accept
it and make the best of it. I do not
say, whether the note of inflation
will be brought down by this alune
“Other things being equal, if we make
a multi-pronged attack, for in-
stance, with this dividend limitation,
with thig Additiona]l] Emoluments Bil]
as proposed, with the Compulsory
Deposit Scheme Bill, decrease in
money supply, credit squeeze, in-
crease in savings and, along with that,
increase in production both in the
factories and in the farms, mav be we
ghall have turned a corner.

For this, what is need2d is this,
Primarily, inflation is not an ccono-
mic but a sociological phenomenon.
A new consensus has to be built.
Here is not a question of knocking
one point off the Opposition or off
the Government. A new consensus
of all the political elements, of the
‘1ade unionist plements, has to be
#ound so that we gan successfully
combat it because the threat to
India's economy was never grimmer.
This consensug shall have to be re-
flected in labour - participation, in
management, and in the factories,
in a new form of performance, pro-
duction and efficiency bonus which
ehould better be put out of the pur-
view of this Buill.

We have to combat what we may
cal] stagation or stagnation and in-
flation, going side by side in India's
economy today,

Lastly, the portion of the emolu-
ments and allowances which you
want to withhold should be fully

ments (Compulsory Deposit) Bill
protected against future price in-
crease. For that, I humbly submit,
jma!/zmmtmmmutk
not encugh. I suggest you kindly
give thought to this. So far as this
amount which you are withholding
from the workers is concerned, they
must be fully compensated against
future price increase,

AN HON. MEMBER: How?

SHRI CHAPALENDU BHATTA-
CHARYYIA: By increasing the
amount. If in the next five yearg the
amount goes up by 50 per cent
rather than 2 1/2 per cent, you should
fully compensate them for this in-
crease. ] am suggesting this for the
consideration of Government. 1 do
think that, if we close our ranks, if
we rally the workers if we do not
hold out threats across the benches--
after all, these threats will mean
further Jloss of yocial consensus
further industrial unrest, further in-
(redase 1n prices and further suffering
of the less protected sections of the
people—, if we do not hold out
threats and if we constructively try
to build up the social consensus, we
probably will be able to make it
India’s economy and India's policy
are under attack, from internal as
well as external sources, Now 1s the
time to close our ranks at least on
this issue, ’

I would bring to the notice of the
Lok Sabha a peculiar aspect ot the
wage structure. A staid journa] like
the Economic Journal has brought
this out. They say that, whereas on
the minimum of the scale, the salary
increase has been of the order of 20
per cent over the last 20 years, on
the maximum of the gcale the increase
has been of the order of 44 per cent
In the mines the increase is just 8
to 12 per cent. So, in spite of this
Bill, there is a case, a strong case for
revision of wages in the coalfields if
we are to successfully ocombat the
energy crigis. After all, we have
to substitute petroleum by coal, The
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positign has been made somewhat
difficult because the white-collared
workers in the LIC, I0C and banks
have been given much higher wages
than what has been given for the
workers in the coalflelds. In fact, the
workers there receive practically in-
versely to the proportion of the
hazards which these workers have to
face, and they face these hazards
daily, every hour, every minute of
their working in the coalmines.
Reference to that imbalance was made
by Dr, Ranen Sen. He suggested that
this imbalance should be rectified.
I will say that this inflation is a
phenomenon and we have moved
into, as it were, the stage of Alice in
‘Wonderland, where you have to run
as fast as you can, just to remain
where you are if not falling back.
This process has got to be reversed.
The wage-price spiral has got to be
broken at some point, and an effort
has to be made to reverse the pro-
cess.

With these suggestions, I support
the Bill,

*SHRI J. MATHA GOWDER (Nij-
giris): On behalf of Dravida Mun-
netra Kazhagam, I rise to express
my views on the Additional Emolu-
ments (Compulsory Deposit), Bill
which seeks to provide, in the inter-
ests of national economic develop-
ment, for the compulsory deposit of
additiona] emoluments and for the
framing of a scheme in relation
thereto, and for matters connected
therewith or incidental thereto,

Sir, we have heard many times on
the floor of this House the Govern-
ment saying that the current inflation
in the country is part of an interna-
tional phenomenon and India is no
exceplion to that, I want to point out
how fallacious this argument of the
Government is by quoting certain
statistics,

During the past year the inflation-
ary price spira] in the United King-

dom was 13.6 per cent; in France it
was 12,2 per cent; in Japan the price
increase was 25 per cent. But in India
the price increase on account of infla-
tion during the past six months was
25 per cent. Here it is pertinent to
point out the per capita income of
these countries. In England the per
capita income during this period was
1513 U.S. dollars; in France 2106 U.S.
dollars; in Japan 1288 U.8. dollars,
But in India it is a paltry sum of
73 U.8. dollars. When the per
capita income in the United King-
dom is 161§ TU.B. dollars, the
price increase on account of inflation
is 13.5 per cent. But, in India where
the per capita income is just 73 U.S.
dellars, the price increase has been
25 per cent in six months; ie, 50
per cent in one year. Sir, I want to
stress the point that in these circum-
stances any comparison of what is
obtaining in India today is rather
odious. With the per capita income
of 1518 U.S, dollars, a British citizen
may be able to bear the inflationary
strain., But, in India where the per
capita is just 73 U.S. dollars, we have
to bear this factor also in our minds
that this per capita income hag been
arrived at after adding up the in-
comes of Birlas, Tatas, Dalmias and
also the wages of poor agriculturists,
plantation labour and industrial wor-
kers. If you exclude the incomes of
Birlas, Tatas and Dalmias, the per
capita income of an agricultural la-
bour or a plantation labour or an
industrial labour may average only
a meagre sum of 2 U.S. dollars, With
this pittance of a wage, the labour is
expected to fight the fury of infla-
tion. Now, the Government, un-
mindful of their pitiable plight, have
come forward with this legislation
providing for a compulsory deposit of
any additional emoluments they may
get after a great deal of agitation
under the Industria]l Disputeg Aect.

The hon. Member who preceded me
pointed out that the labour in the
country is greatly agitated and upset

*The origina] spee.h was delivered in Tamil.
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as this legislation is to make further
inroads into their already meagre
wage. They are already semi-starved
and in all probability this Bill will
completely starve them out. I want to
warn the Government that the worker
in an empty stomach is not likely to
be worried about the consequences of
his action. If the Government try
to lynch the labour force of the coun-
try, it is certain that the labour
force will surely drive the Govern-
ment back to the wall.

18. hrs.

In Assam, Karnataka ang Tamil
Nadu, the plantation labour gets as
wage Rs. 3 a day. With this paltry
sum he ig expected to feed himself
and his family in the midst of alarm-
ing rise in the price of essential com-
modities. As a result of some awards,
under the Industrial Disputes Act, the
plantation workers may get an in-
crease of He. 1 a day. The Govern-
ment have now pounced upon this
also and want that 50 per cent of the
increase should be put in a compul-
sory deposit for a year or two. With
the prevalent conditions in the count-
ry, I am sure that within these two
years they will die of starvation. In
the Tvmes of India of 26th August,
there ig a cartoon on the front page;
I would just read the caption under-
neath this cartoon.

“If we take the shortages and
budget trends into account, it will
be just 800 and mnot 900 million,
Si!'."

Perhaps this cartoon depicts the true
state of affairs in the country, If the
ruling party happens to be in power
upto the year 2000, instead of the po-
pulation going up to 900 million as
a result of implementation of econo-
mic welfare programmes by the Gov-
ernment, it will dwindle to 900 only.
The present economic crisis is a sure
indication of millions of starvation
deaths to come and also the likely
annihilation of the entire labour force

Res. Re, Ordinance AUGUST 27, 1074 ' dnhd Ad3HibHal Emofu-" X

ments (Compulsory Deposit) Bill

of the country, if guch steps lka the
Bill under discussion are taken by
the Government to contro] the situa-
tion. Sir, if the Government had im-
plemented the economic - programmes
successfully, if the Government had
also formulated correct economic po=
licy, the country would not have been
brought to this sorry pass. It is enly
because of wrong and faulty econo-
mic policies of the ruling party, we
are facing today the financial crisis
of unprecedented magnitude,

SHRI C. M. STEPHEN: Whatever
might be the reasons, should there not
be a solution?

SHRI J. MATHA GOWDER: This
Bill affecting the wages of workers
is not the solution. If the Govern-
ment are true to themselves, they
should realise and own their mistakes
and then only they will be able to
find proper solution But the primary
desire of the ruling party 15 to stick
to the Chair at any cost even if the
people do not stick to the ruling party.
The ruling party is interested only
in perpetuating its regime. The ferti-
lisers are imported for the osiensible
reason of augmenting  agricultural
production. But, instead of distribut-
ing the fertilisers to the real cultl-
vators, they are given tp the people
who are the favourites of the ruling
party. Naturally the agricultura] pro-
ducion will go down. When the na-
tional wealth is not in the hands of
real producers of wealth, we cannot
expect any improvement in the eco-
nomy of the country. This Govern-
ment—I have repeated this several
times on the floor of this House—
easily succumb to the threats of mo-
nopoly houses in the country and
do not hesitate to extend concessions
after concessions to them, When the
monopoly houses, indisputably res-
pongible for the growth of black-
market and black money, enjoy all
the patronage of this Government, in-
flation of this nature will be the ounly
consequence, All this is done by the
Government with the only ulterior
motive of sticking to power,
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A Joint Commitiee of both the
Houses has been set up to examine
the Plantation Labour Amendment
Bil. I am a member of this Joint
Committee. This Committee is finding
out as to what should be done to ame-
lsrate the conditiong of plantation
labour On the one hand the Govern-
ment have referred this Plantation
Labour Amendment Bill to the Joint
Committee, and on the other, Mr.
Chavan and Mr, Ganesh have come
forward with this Bill 1o take away
58 per cent of any additional money
that the plantation labour may get.
If the Government think that the peo-
ple of this country are gullible, then
they are mistaken. I am sure that
the people of the country are bound
to teach them a lesson in 19768 Elec-
tions.

In the end, I would say that no
Government of any country in the
world here succeeded by  practising
deception on the workers. Our Gov-
ernment ig not going to be an excep-
tion to this general rule, Unless the
agricultura] labour, plantation labour
—both tea and coffee plantation la-
bour—are exempted from the pur-
view of this Bill, I would like to
warn this Government that there will
be violent agitation in the couniry in
which my hon, Friend Shri Stephens
will also join and we are not afraid
of going to prison for fighting the
cause of the workers,

With these words, I conclude.

SHRI VASANT SATHE (Akola): I
am reminded of the phrase which
our Prime Minister uttered during
the recent AICC discussion a well-
known phrase which says ‘The path
1o hell is strewn with noble inten-
tions’,

PROF. MADHU DANDAVATE
(Rajapur): The way to help is paved
with good intentions.

SHRI VASANT SATHE: Or, it is
paved with the best of infentions.

1917 1.8—9

The measure is said to be part of a
larger package programme that iz
about to come. I do not know what
other things are in the package. This
measure seeks to impound all higher
emoluments and wages of the work-
ing class; at least, that is the inten-
tion behind it; if it was good, I do
not know whether this is one of those
intentions which would be paving the
path, T do not know, where....

SHRI SAMAR MUKHERJEE
(Howrah): To hell

SHRI JAGANNATHA RAO: To
heaven.

SHRI VASANT SATHE: As the
Finance Minister had agreed even
while presenting the budget, this
measure by itself will not achieve the
desired result. So, I would like to
know what more are QGovernment
going to do to achieve the result?
After all, what is the result to be
achreved ultimately? The ulimate aim
is to contain inflation and contaiming
inflation meang contaiming the prices.
It hag no other meaning; whatever
economic jargon you may use, shorn
of all the economic verbiage, all
that it means 1s to contain the prices.
That is what we mean when we say
that we want to contain inflation.

Ong of the flscal measures adopted
for that purpose is to withdraw the
money supply, because ag against the
supply of goods, the money supply is
higher, and, therefore, the money
supply has to be curtailed so that
automatically the prices may come
down. That is the object.

SHRI R. S. PANDEY (Rajnand-
gaon): Production must also be in-
creased.

SHRI VASANT SATHE: Simulta-
neously, we also say that our mea-
sures must give an impetus to pro-
duction, because ultimately produc-
tipn of larger amount of goods alone
will be commensurate with the money
supply angd thereby bring down prices.
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Now, will thig measure have the
effect of wathdrawing the money sup-
ply of thoge forces or those sections
which create inflationary pressure?
Secondly, will it give an impetus to
production? These are the two tests
that we must apply. Now, let us
apply both thege tests and see whe-
ther thig measure will achieve the
obyect.

The first thing that we have to
consider 1s this. Who has enough
money to go to the market and say
“You are willing to give this item
for Rs 5 instead of Rs 2 which in its
price, and 1 am willing to throw that
money, and, therefore, give it to me
He is the man who creates pressure
n the price market by increasing the
price by an artificial demand. Such
people are thosa whose income we
may take theoretically to be above
Rs 500 p.m.

DR. EAILAS (Bombay South):
How many such people are there?

SHRI VASANT SATHE: Accord-
ing to the statisticians and economists
of the Planming Commission in this
ecountry, those whose income 1s above
Rs. 300 constitute 17 per cent. Their
number comeg to hardly about a
crore Out of this one crore, 70 per
cent are those who are gelf-earning
and whose incomes you cannot con-
trol.

They are below the limit of income-
tax but above Rs, 300 per month, self-
earning people. So all that you can
now control is who? The 30 per cent
fixed income group either in govern-
ment service, clerks or peons, or the
wage-earners in textile mills,
mines or other sectors. The complete

stpply of Rs. 4000 clorés or Ri. 10,000

now in tering of blatk moidy,
w is really creating havoe iIn

of corneting goods, will remain
undisturbed. See the result of these
measures in recent times.
started cornering goods; they have
the black money. They cornered in-
ventories, cotton, steel, cement, every
item they could think of which is
non-perishable.

DR KAILAS: Salt and paper also.

SHRI VASANT SATHE: They
have started cornering.

SHRI SAMAR MUKHERJEE: They
corner officers and Ministers

SHRI VASANT SATHE: What
arc we doing about this? They are
still investing 1n buildings at  the
Backbay in sky scrapers They got
cement for that We cannot touch
them. Whom are we touching by
this? At one stroke, we antagonise
30 lakh people.

You have also mcluded in this those
whose mncome ig below Rs 300 a
month because you have not excluded
the mimimum wage earning group.
What is the concept of mimmum
wage® I am sure I can appeal to the
heart of the Financee Minister. He
may have his difficulties. The con-
cept of minimum wage, by any
stretch of imagination, is what is the
minimum essentfal for meking twa
ends meet.

So may I request that at least the
statutory minimum and along with it
the DA which only maintaing the
minimum mind you—be protected. If
the moment we say minimum, you
say ‘All right. Basic minimum T will
exclude but dearness allowance No
that will not do, because that desr-
ness allowance ig only to meutralise
the minipauin Therefore, will you
spare at least the statutory minimum
fixed and the special allowance or
dearness allowance whatever you call

#? 1 reelly do not und it.
Thépug’nuglnotldni‘obu
ed.
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Coming 40 the secdnd aspedt, pro-
duction, with one stroke, you will
create such {ll-will in the working
clasg that it will immediately affect
production—in coal mines. in textiles,
ip all essential commodities. Instead,
why don't you think in terms of
glving incentive to production? Let
ug have round the clock work system.

SHRI R. S. PANDEY: Cut down
holidays.

SHRI VASANT SATHE: We can
do away with holidays which are
common,

AN HON. MEMBER:
wages for that.

SHRI VASANT SATHE: We can
have a holiday by rotation once a
week. You can work round the clock
for all the thurty days. You can even
reduce the working hours from eight
to six and have your shuts. You can
do this by rationalisation and you
will have greater production; you can
tell the working class ‘whatever is
the additional production; you will
have only 25 per cent of the addi-
tional production as your share and
the rest will go to the country.’ If
you do this, the working class will
readily cooperate with you.

Give them

Therefore, what I would submit is,
there are measures to impound money
circulation. One hundred ang thirty
economists of the country gave a
suggestion—SEMIBOMBLA. The
suggestion was to impound Rs. 30/-
out of Rs. 100 of all bank deposits.
‘Who have bank deposits in this coun-
try? Naturally, it is the bigger peo-
ple who have deposits. Impound 30
per cent of it. You need not keep
it permanently. You can impound and
give it back after a certain period in
the form of what you are going fo
do here. Why not accept that sug-
gestion? Ingtesd of impounding poor
map’s wage, poor men’s additional
income, why not impound the depoaits
in the hanks? 8o, Sir, there arp mea-
sures. It cap be thought of. We can
sit together; can sit with the

economists of the country and find
out ways and means; a package deal
can be found to immobilise the income
in the hands of those who have plenty.
After all, black money or white
money is money that is put in use.
You should control the use. The best
way to control black money iz to
control the operation of black money.
No man can just put his money in
hig coffer. He will use 1t; he will
bring it out to corner some goods; he
will bring it out in the form of in-
vestment in bullion; he will bring it
out in the form of investment in
buildings; in stocks or in some other
form that is obvious to the naked eye.
He will bring it out in the form of
constructing  buildings in Vasant
Vihar, Rs. ten lakhs worth of build-
ings. But, your man goes and values
it; he says it costs only Rs. one lakh.
Whom are you going to fool? Why
is it not so obvioug to the naked eye
of your income-tax officers and your
other officers? Impound this money
and you will get the black money.
Then, you will have to control the
prices. Why can’t you have a control
on prices in this country? The work-
ing class says, ‘You control the price;
dearness is controlled; don’t give us
dearness allowance.’

In an economy of shortages, Sir,
the only thing that is required to be
done is to regulate and control the
supply and control the prices. There
is no ofher method known in the
world of resiricting and regulating
supply. Make it equitable at fixed
prices Thig is the only way and you
have, therefore, to impose discipline
on the distributive mechanism of the
country. Immediately when we start
thinking of disciplining the distribu-
tive mechaniem, we in this country
seem to know only one way and that
ig bureaucratise; take over and give
it to the bureaucracy. I beg of you,
for God’s sake, don't do that, Don't
nationalige; don’t bureaucratise; don't
surrender and give more and more
pawers to these people who really do
not know the business.
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AN HON. MEMBER: Why don't
you socialise

SHRI VASANT SATHE: This can
be thought of, but in g different
aspect, in a different context, You can
discipline the existing distributive
mechanism. Thig is not impossible.
I will conclude by saying this. I am
really sceptical about this, unless you
tell us the other package, as a part
of it. Today, what is happening?
Sir, we say to the country. ‘This
method will have its impact after
some time.’ But our other measures
like increasing the railway fares and
freight overnight push up the prices
by 10 per cent. So, the people say,
“What is this package? On the one
hand you say you are taking mea-
sures which will reduce prices in the
days to come. But that very evening
prices are going up.” We cannot face
today even our wives and explain it
to them. We are really pushing the
people to the wall. I am sure the
people are willing to sacrifice pro-
vided we create a feeling in them
that their sacrifice is worthwhile, that
they are a party to the productive
process and we are able to control
the prices.

SHRI P. M. MEHTA (Bhavnagar):
Sir, this Bill is the outcome of the
utter mess and failure of this Gov-
ernmeni has failed to hold the price
is the result of politica]l adventurism
in the sphere of economy. The Gov-
ernment has failed to hold the price
line, to contain inflation and fo main-
tain the due pace of production. That
is why this situation has arisen. The
statement of objects and reasons
starts by saying:

“Controlling inflation today is

the single-most important task
facing the country.”
Who created this inflation? Did the

employees and workers working in
the Government offices or factories or
mills or ports or railways create it?

Inflation is created by the wrong
economic policies of the Government.
The objective of containing inflation
will not be achieved by this measure.
On the contrary, it will adversely
affect production. You have touched
the income of the workers. The real
income of the workers will be eroded.
This Bill seeks to impound 50 per cent
of the DA and 100 per cent of the
wage rise. DA jg meant to neutra-
lise the rising prices. The neutralisa-
tion 1 not 100 per cent; it is much
less. Even that you do not want to
give. You want to impound 50 per
cent of it. It will result in the
erosion of the real income of the
workers, It will create unrest
and discontent among the workers
and 1t will adversely affect produc-
tion, which 1s the erymng need of the
hour You cannot increase production
by legislation. Government have
neglected production all the time.
They have not maintained the supply
of raw materials and power and they
have not removed the bottleneck of
transport. Only yesterday we discus-
sed the case of wagons remaining in
stations and goods not being cleared
by traders to create artificial shortage.
The cumulative result of all this is
low production and for that you are
now asking the workers to make
these sacrifices, So, this measure will

not serve the object of the Govern-
ment

The whole approach of this Gov-
ernment is anti-labour. We have the
example of the receni railway strike.
They could certainly have avoided
that strike if they had started nego-
tiations in time and settled the issues
across the table. But they went on
the path of confrontation, harassed
and victimised the workers and fol-
lowed an anti-labour policy.

If only the Finance Minister follows
some of the suggestion that have been
given, he could have this much of
money without tears. But he has
chosen to adopt a policy which will
hit hard the working class.
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It is mentioned in the Financial
Memorandum:

“In the case of employees of the
Government or local authorities, the
Scheme will be operated through
the Central or State Government
agencies and in other cases mainly
through the Employees' provident
Fund Organisation.”

Hon. Finance Minister, don't you
know how the Employees’ Provident
Fund Organisation is functioning? It
is 1n an utter mess, About 8 million
accounts are still in arrears, Even
the public sector undertakings do not
carry out the directions of the provi-
dent fund authorities in regularly
collecting and depositing the provi-
dent fund accounts, Lakhs of rupees
are in arrearg in the public sector
plants and some textile mills. Even
though the trade unions have de-
manded that amount slips should be
prepared by the management for
their own employees, no one takes
the Employees’ Provident Fund Orga-
nisation seriously. It has become
utterly ineffective and corrupt. If an
employee has to get some money from
thig organisation after his retirement,
or wants o get a loan while in ser-
vice, he finds he has to be almost a
slave of this organisation. Now, you
are adding to his slavery by handing
over the Scheme to the Provident
Fungd organisation.

Then, an employee, a worker, is
asked to produce an estate duty clear-
ance certificate. ‘This matter was
taken up with the Central Board of
Direct Taxes, exr-officio Under Secre-
tary to the Government of India,
Ministry of Finance. They say that
the requirement of the certificate
could not be done away with in view
of the statutory lability imposed on
the trustees, and that the amendment
of the relevant Section of the Estate
Duty Act will be considered when
the amendment of the Estate Duty
Act 1g just taken up.

All these points were brought to
the notice of ihe Finance Minister
also. But nothing has been done.

Under this Bill, they hand over the
Additional Wages Scheme and the
Coumpulsory Deposit Scheme to the
Provident Fund organisaiion. I do
not know what is the fate of workers
in this country if they are handed
over to such an organisation which
is ineffective, inefficient and corrupt,
doing nothing at all.

Lastly, it is good that the white-
collar employees are kept out of the
orbit of thig Bill. Practically, the
time-scale people are not covered
under this Bill. It is good that they
are kept out of the purview of this
Bill. But the employees, the wor-
kers, without having any time-scale,
though they are getting less than
what the time-scale people are get-
ting, will be obliged to impound
their additional wages and dearness
allowance under this Bill This should
be amended. The employees, the wor-
kers, without having time-scale should
not be compelled to mound their addi-
tional wages and dearness allowance.
1 hope, the Finance Minister will give
due attention to these suggestions of
mines.
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SHRIMATI M. GODFREY (Nomi-
nated-Anglo-Indians): Mr. Chairman,
Sir, I think that the Bill hag come at
a most inoportune time when priceg of
everything are going up by leaps and
bounds. Even this very small increase
in D.A. 1s not going to help the people
io tide over the terrible rise in prices,
particularly of essential commodities
leaving aside the luxury goods.

Now, whomsoever we come A&Cross,
everybody says that the price of wheat
is so much, the price of sugar is so
much and the prices of other essential
commodities in the market are so pro-
hibitive that the house wives feel that
it 15 very difficult to feed the members
of the family. Even the small increase
that has been given the Government
wants them {o deposit that ag a com-
pulsory deposit. I think it is impossi-
ble for the workers to think of savings.
Although Government wants to incul-
cate in the minds of the workers the
savings habit I dare say that it is not
possible for them to think of savings
with such a rise in prices. There is
no salvation for their family at all. As
Mr. Stephen said those who are getting
upto Rs 300 a month should be exemp-
ted. 1 would go a step further in say-
ing that those who are getting even
Rs., 600 should be exempted Because
in these harg days, even with the con-
trolled family that we have, that is.
husband and wife with two children.

MR. CHAIRMAN: Madam will you

please come to the front seat? We
have not been able to hear you.
SHRIMATI M. GODFREY: 1 was

teling that 1t is very difficult even for
a small controlled family to live with a
salary of Rs. 600 to pay for the house
1ent, teed the chidren and to pay for
school tees. So, the first thing that
Government should try to do is to con-
trol the prices. It would bg better if
the Government would iry to give the
workers the essential things, that is
food, housing and clothung. Govern-
ment, if it has determined to give to
1ts workers food, clolthing and perhaps
a small house to live in then the work-
ers will themselves voluntarily come
forward to deposit the money with
Government instead of their making it
a compulsion on them to do so. The
workers feel that the rupee value must
remain the same for a year or two.
What 15 the value of the rupee that is
given to them? This is a small in-
crease that you are giving them. With
this, they will not be able to purchase
fooq article for two days. And even
this small increase which the Govern-
ment wanls to give, it wants to cut
it. Besides, if the Government is con~
sidering this rise in wages and salaries
are needed by the workers most at the
present moment then what ig the use
of giving a rise but withholding it. I
do not think it is a correct attitude to
be taken for workers. If the wantg of
the workers are not relieved when they
need it most the additional emolu-
ments will not be of any value at a
later stage. It Is just like giving a
sweet to the chilg but asking him not
to eat it. The Government is offering
increase in dearness allowance but
taking it away in the form of compul-
sory deposit The Government just
wants to satisfy themselves that they
are trying to relieve the conditiong of
the workers but in this way they are
just throwing false hopes. The Gov-
ernment should realise at this time it
is essential that people are enabled to
live in what they are getting.

The riots and the unrest among the
people are not for any change in the
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Government but they are there be-
cause everybody feels he cannot cope
with the price-rizse. It ig the price
rise which is upsefting the Govern-
ment everywhere. I hope Government
would think of controlling the price so
that everybody may be happy and be
living in p@ce. It is high-time that
the Government thinks of some ways
distributing essential commodities be-
cause nobody wants money as money
cannot buy them anything. It is
much better that the Government
thinks of as o how to provide food
and clothing to the podr workers.

I do not want to say very much but
would only request that the Govern-
meni may look into this matter and
try to alleviate the sufferings of so
many poor people who are really on
the verge of starvation.

Lately it has come in the pupers
about persons digging the graves and
seling the bones so as to purchase
food. I think it is the last stage that
in our country people have bowed to
such low occupation. Government
must look into it seriously. It hurt me
also very much to read about ladies
taking up to other ways of earning
for their living. This is very gad. 1
would really beg of the Government to
do something so that they may stop
this kind of life and, particularly, the
younger generation should feel that
they are living in a country where
Government is wanting fo help them
ang cater to their needs. With this I
request that the first part of the Bill
be implemented but the later part
where the compulsory deposits are re-
quired to be made be postponed to a
later date.

SHRI KRISHNARAO PATIL (Jal-
gaqn): Mr. Chairman, Sir I would
like to support thig Bill which is one
of the measures of a package. Some
measuzes have plready been declared.
Out of those measures one is under
discugsion and some of the measures
will be taken in future. Of course,
though late Government hag ultimately
come with some substantial measures
for which TYnust express my satisfac-
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tion. We all agree—irrespective of
party and group afflliation—that ihe
country is passing through economiic
crisis of great magnitude and of comp-
lex nature, So, ultimately we have to
find out some solution for this. We
have to analyse the causes of inflation
for this purpose. We have done it a
number of times and there hag been
discussion in this House regarding the
causes as well as the solutions. So, 1
do not want to repeat the series of
causes again.

I have heard the speech of Shri Atal
Bihari Vajpayee and of most of the
champions of the organised working
class. I do not want to go into ihat
controversy, but the situation is so
grave, that if we take into account the
gravity of the siluation, the gquestion
comes before us whether this country,
this Governmept and the people n
general are prepared mentally to
face the situation and secondly whe-
ther as a corollary to that, the people
and all of us are prepared to place
national interest above the individual
or sectional or institutional interest.
These are the two important gerferal
guestiong that arise.

shri Vajpayee had made some ana-
lysis and given some causes according
to his own view point. I think there
18 no difference on that, and so, I do
not want to repeat the whole thing.
All of us know the general causes
namely decline in ggricultural produc-
tion, increase in money supply and so
on. Of course, there is some difference
of opinion in regard to the latter. But
it is clear that because of enormous
money supply in circulation, inflation
has taken this shape. According to
my own assegsment during the last
two or three years, the Increase in
maney supply has been more than Rs.
3000 crores. Some hon. Members have
attributed the blame to Government
saying that Governmgent pgre |
responsible for this. I do pot
stand ‘whether Government have really
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adopted this sort of bankrupt economic
policy. Was there no genuine reason
to adopt these measures in order to
raige the additional burden of money
required? I do mot want to refer to
the 1971 war and all that, or the
drought that followeg thereafter. But
15 it not the duty of this country, and
particularly of Government to face the
drought situation and to save the peo-
ple who are likely to suffer from star-
vation? It was the duty of Govern-
ment and they have done that duty.
According to my own assessment, dur-
ing the drought period, there was stag-
nation in the industrial field also. One
thing is certain that we have suffered
a lot, but then we know that the peo-
ple in, general have also suffered a
lot. Arguments have been advanced
here from the organised sections of
labour. But as representatives of the
people can we afford to forget those
vast sections of the people who are
just leading their life and who are be-
low the poverty line? They are 22 cro-
res.

PROF. MADHU DANDAVATE: Now
67 per cent

17 frs.

SHRI KRISHNARAO PATIL:
shall have to take into account
hardship of the people who are not
actually represented here. They are
leading a life below the poverty line.
That is why we have to think about
them. I think Government has done
the right thing to come with this mea-
sure. We are much worried about a
sort of scarcity psychology.

ot Je W wOAW (HIAT) ¢ WX
Y FAeATE I WY FTE F AY a4qT

g ?

SHRI KRISHNARAO PATIL: Yes,
Shri Vajpayée mentioned it Let us
start with MLAs ang MPs. Actually,
since a year back many members from

this side have been having a 10 per
cent cut in their salarles.

Government had promised to effect
ccanomy to the extent of Rs. 400 cro-
res lagt year. I think the actual figure
of the economy effected is Rs, 270 cro-

We
the

res. I think that is something—it is
a step in the right direction.

We know that the object of the Bill
18 to withdraw some amount from re-
vesg liquidity, in circutation. it 15 &
limited object. If as a result of this
whole package of measures we can
save Rs. 2,000 crores and we get the
benefit of normal seasons in the next
two years we will be in a position to
check the pressure on circulation, the
valocity of circulation and thus we can
be in a position to normalise the situa-
tion and stabilise prices.

Then I would request the Finance
Minlister {o expedite the Bill on ceiling
on urban property. That would be a
greay help to change the psychology of
people in the country. It ig long over-
due. We have been waiting for that.
1 suggest that at least in the next ses-
sion it must be brought.

Then we have to deal with the peo-
ple indulging in hoarding and profi-
teering. These vested interests have
staried a process of undeclared war
against the masses. They do not bo-
ther about the independence of this
country; they do not care for the hard-
ship of the common people; they do
not bother about anything except their
own profit. That ig why I would re-
quest Government not to rely on the
traders and big businessmen. Govern-
ment must take stern measures against
black money. Black money must be
attacked and unearthed. Ultimately
all htis is essential to bring the situa-
tion back to normalcy.

SHRI P. K. DEO (Kalahandi): T
have been listening to the wvarious
speeches and find that except a feeble
support from very few members, the
consensus of the entire House is that
the Ordinance should be thrown out
lock. stock and barrel.

17.04 hrs.
[Semr VasanT SaTHE in the Chair]

I do not think any persuasion would
be needed to support the Resolution so
ably moved by my hon. friend, Shri
Vajpayee, disapproving of the Ordi-
nance and the Bill, Sir, what is the
use of having an Ordinance when the
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House was golng to sit in 15 days time,
This special power exercised by the
executive is adding insult to the in-
jury on the Legislature which is a
sovereign body and which goes into all
aspecis of the question so far as the
welfare of labourers is concerned. Sir,
to me it is waging a war against the
working class. 8ir, in order to find
some scapegoat, some alibi, some
excuse and to strengthen his argu-
ments and build up his case, the Fi-
nance Minister has stated that this is
a pecakage deal to fight inflation. Who
1s responsible for this inflation? It is
your own creation. It ig the result of
persistent pursuit of wrong policies
and priorities over all these years.
This is the ultimate result. Now, you
are going to face the music and you try
to pasg on the baby to somebody else;
you are asking the working class to
be prepareq for some sacrifice. You
are impounding the additional wages,
savings and dearnesg alowance of the
working clasg which is nothing but
wage-freeze. Already, the increase in
wages is not commensurate with the
rising prices. To me, it amounts to
adding insult to the injury. In this
country, we pay lip sympathy to the
working class. Whatever little good
we have done by way of legislations
like Payment of Wages Act, Bonus
Act, Minimum Wages Act, Industrial
Disputes Act etc. all the good that has
been done is going to be undone by
these very measures that you are going
to take.

Sir regarding purchasing power you
have very rightly pointed out that it
is going down every day. Unless there
is more supply of goods, by merely
impounding the additional wages that
the working class is fo get, you are
not going to solve the problem. You
are just tinkering with the problem.
You will hardly touch the fringe of
the problem.

Sir, regarding black money, you have
expressed your concern in your most
eloquent speech and other speakers
slso spoke about black money and ex-
pressed iheir concern. The easlest

method of stopping black momey, as
suggested by Mr. Jaya Prakash Nara-
yvan would be that all the political do-
nations which various parties receive
at the time of elections should be
declared. the accounts of the political
partliies should be audited and sghould
be available for public scrutiny, This
only can stop black money whose cir-
culation has created all these prob-
lems. Lastely I would like to say....

MR. CHAIRMAN:
is simplstic.

SHRI P. K. DEO: We can at least
make a beginning Then, Sir, Article
43 of the Constitution under the
Directive Principles of the State Policy,
says:

This suggestion

“The Stale shall endeavour to se-
cure, by suitable legislation or eco-
nomic organisation or in any other
way, lo all workers, agricultural,
industrial or otherwise work, a liv-
ing wage.”

How are you going to provide a living
wage? There is constant erosion of the
value of the rupee and after two years,
the purchasing power of the people
will further go down. Are you going
to provide a living wage? You are
not going to provide a living wage.
This is unconstitutional, illegal and
this is against all principles of so call-
ed socialism you profess, This has
to be thrown out lock, stock and bar-
rel.

SHRI RAJA KULKARNI (Bombay-
North-east): Sip, the measure under
consideration is an exercise in tight
rope walking on various issues related
to the role and status of wages under
inflationary conditions. It is exactly
the indecislve mind and doubtful con-
ditions in which this exercise is
undertaken that has created doubis
about the achievements of this
measure, The Finance Minister clear-
1y, siated that this is not a ban on
wage revision, it is not a wage freeve.
Constitutionally and legally he is cor-
rect. But at the same time, when the
Bill freezes the purchasing power as
on 6th July, it has its repercussions.
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It acts ag a restraint on wage revision
in all undertakings, public or private.
Sp far as public sector undetakings
are concerned, there has been restrant,
direct snd indirect, and various types
of controls over wage revisions. In
that background, when this is consi-
dered, the dividig line between wage
freeze and freezing of the pnrchasing
vower becomes very thin. One does
net know what it will achieve when
we are doing this tight rope walking
on this concept.

It has been said that this is not
mobilisation of resources but immaobili-
sation. Out of Rs. 900 crores which
might have to be paid as additional
DA to 18 million workers, Government
ig attempting to immobilisa Rs. 450
crores plus the wage increases that
will come. The question i., whether
this immobilisation can and will
achieve the purpose or there should
be an open attempt to mobilise the
resources by calling it 5 saving.
The Government is putling it into a
compulsory deposit. If  deposit 1S
not saving, what else is it? It is a
fixed time deposit which means it is
nothing else but savings. Saving is
nothing else but mobilisation of resour-
ces. But it will be said, “We are
not going to spend it or invest it
It will nol be spent for developmental
or any other purpose. Therelore, it
is immobilisation.” Taking the money
away from circulation and funding it
into the Reserve Bank—partly it is
immobilisation and partly it comes
under mobilisation. Under such tight
rope, walking between mobilisation of
resources and immobilisation for the
purpose of withdrawing the money
from circulation, one does not know
how far thig is a decisive attitude
which will help in fighting inflation.

The main objectionable thing is
putting wage money on par with divi-
dend money. That is what the work-
ig classg is objecting to.

While it ig true that every money
i in ecirculation and while we do
ogree with the Finance Minister that
what is needed today to fight inflation
iz to curb the money supply, the

aggregate money demand has to be
curbed and, therefore, the money has
to be withdrawn from circulation.
What type of money has to be with-
drawn from circulation? The money
which causes inflation, the money
which is available for saving and in-
vestment, that has to be taken out
uf circulation. In this context, if you
are touching the wages, ig there any
element of saving in any of the wages
that are being paid in any industry
or commercial undertaking? Whether
you take the minimum wage, or the
need based wage, {fair 'wage or
liing wage, there is no element
of saving. Because they are required
for immediate consumption. Now you
are asking the workers tp sacrifice the
present cosumption in the ultimate,
national or future interest. But a
curb on present consumption will hit
production. And production 1s already
moving around the level of zero growth
rate hecaouse of shortage of power,
shorlage of raw materials, bottleneck
of transport, mismanagement, the
operation of the parallel 2conomy and
80 on. Under these circumstances,
the only motivating force for pushing
up production, which as the ultimate
measuring rod for fighting inflation,
is the moral of the workers. If the
workers are hil by the present curb on
consumption, that will affect produc-
tion. You should also remember that
the entire wages are not paid in cash.
About 15 per cent of the wages are
already deducted for provident fund
or Employeeg State Insurance. Gov-
ernment are already mopping up those
resources from the savings og the
workers. Therefore, this measure
should have been avoided,

We would have preferred some
cther measures rather than this. For
instance, it was oven to the Govern-
ment under the difficult economic con-
ditions {0 raise the provident fund
ontribution in all industries to ten per
cent. It would have helped the Gov-
ernment in mobilising resources ins-
tead of immobilising the circulation of
money. If it is not sufficient there
are some other measures which are:
followned in other countries. One is
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10 decide the standard ratio between
the labour cost and the total cost of
production, But QGovéernment have
avolded that measure, which is adopted
in other countries, and have takep to
thig unusual method which is risky I
wish all success to the measure of the
Finance Minister and I support it with
this observation that we have our
own reservations,

PROF. MADHU DANDAVATE (Raja-
pur): Mr. Chairman, Sir, even in this
debate, 1 would not like to take a com-
placent attitude as if there is np pro
blem of inflation, It has been one of
the great achievements of this Gov-
ernment for the last several years
that today inflation in our country is
one of the highest in the world.

SHRI C, M. STEPHEN: No

PROF. MADHU DANDAVATE:
One of the highest in the world. !
am very careful about using the words.
I will give the statistics. The Inter-
national Monetary Fund figures that
have been publishedq in December,
1973 indicate that among the highest
figures relating to inflation first stands
Chile with 528 per cent, second comes
Vietnam with 59 per cent and we have
got a distinguished mark f being the
third on the lish with 24 per cent
These are the figures that are avail-
able. From these figures, it iz very
clear that the problem pf inflation is
tremendous. But if the problem of in-
flation is to be tackled, my only plea
with the Finance Ministry is that one
of the rules regarding economic deve-
lopment and the problems of curbing
inflation is that let there be an ap-
proach of equality of sacrifices.

If at all the burdens of development
are to be borme, why is it that it is
only the organised working class in
the country, the landless people in the
country and the peasantry in the
coutitry sWould suffer the pangs of
burden. Theréfore, my econtention is
that you try to understand this parti-
<ular balance aspect and 4o not try to

; (Compulsary DM) Bill
put more burden op fhe ° industrial
wotkers, the organised labour in thig
country.

1t is argued that, after all, for one
year and two years only the additional
emoluments are going to be put a8
compulsory deposits and they are
going to be made available 1o the
workers and it is considerzy as some
sort of a saving which will help the
eccnomy of the country and alsp the
workers. But here let me point out
that in the present cond:tions, if the
dearnesg allowance is improved, if the
emoluments are 1mporved, they are
not to give affiuence to the industrial
workers.  They are badly hit. The
additional dearnesg allowsnce ang the
additional emoluments are a must for
the workers. It has been clearly estab-
lished that for the last several years,
the rupee value hag edinwdled
by leaps and bounds. I do not want
to quote all the figures. In 1950, the
value of the rupee was 99.1, taking the
base (1849—100); in 1960, it was 80.6
in 1970, it was 44.2: in 1973, 1t was
31.6 and in May, 1974 it was 28.0. The
value of the rupee has come down tn
28.0.

That being the position, with
such a position of dwindling value
of the rupee, if additional allowance
is offered, if additional emoluments
are offered, to the workers, it is not
that they are going to improve the
affluence of workers. It is & must for
them for their daily expenditure. If
this is going to be put as a compulsory
deposit in the case of increased wages
for one year and 50 per cent of D.A.
for two years, in that case, during the
intervening period, the workers are
not going to cut down their expendi-
ture. What {s likely to happen ib
that they will borrow loans, they will
get logns from money-lenders, they
will draw loans op an exorbitant rate
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m incréased rdte of 2.8 per cent inte-
rest, 'Therefore, their burden will in-
créased aid, as a result of that, the
proflem twill not be tackled at all

In this particular case, 1 would not
like to take a negative approach.
Don't try to tax the workers, Whom
should they tax them? It is here that
I would like to put positive solutions.
Very often, we are told that the infla-
tionary sitution has grown. But every
time, it ig told, as one of the Members
saiq, it is the organised working class
which is generating more pressure,
demanding more dearness allowance
and, as a vicious circle, the inflation is
growing. If you go throuah the Ap-
proach Documesnt of the Fitth Plan,
if you also go through the wvaluable
work that has been put in by the Natio-
nal Council for Applied Economic Re-
search, you will find that they have
very clearly brought out how it is that
not only the organised working class
in the country which is responsible
for growing inflation but there are
other factors which are also responsi-
ble.

You always talk in ferms of a pack-
age deal Package deal 18 a very
favourite thing of our Finance Minis-
ter and also of the Prime Minister.
Therefore, I would like him to iackle
this problem of inflation only on the
basis of a package deal. If the pack-
age deal is to be undertaken, there are
six or seven important factors. I
would only cursorily refer to them in
a minute. Unless she 1g able to have
an overall tackling of the problem, the
inflatfon cannot be tackled merely by
impounding the Increased dearness
allowance and increased wages.

The first and foremost thing is the
excesg demand in relation to the goods
available. There is no adequate avail-
ability of goods. Secondly, there are
persong with unearned income in the
form of black money. The Wanchoo
Committee made an estimate In 19€9-
70 that it ‘was to the tune of Rs. 7,000
cropes. The National Council of Ap-
plied ¢ Research has said that,
in I971, the black money was of the

order of Rs. 17,280 crores and by
November, 1978 it had increased 1o
Rs. 10,273 crores. If that is the extent
of the black money, then naturally
there is a scramble for purchasing
things from wholesale dealers and you
tind the prices going up. So, that
aspect has to be tackled.

Then, we have an increased cost of
production, but you find that the
actual productivity is not in commen-
surate with the increased.cost of pro-
duction. Therefore, the entire em-
phasis has to be changed. To reduce
the cost of production, we must take
up to small unit technology.

A very important aspect that 1s
neglected by our Government and as a
result of which there is an inflation-
ary pressure on our econnmy isg that
the priority given by our Government
is for capacity creation and not for
capacity utilisation. Unlesg they shift
the priority from capacily creation to
capacity utilisation, it will not be
possible for them to augment the pro-
duction in the country. Therefore,
that shift also has to be ensured

Then there are failure of large scale
invesiment programmes in the ab-
sence of assured supply of essential
commodities. The failure is on the
production front; it is not due to the
workers; it is due to the inequitable
distribution of raw materials, second-
ly. managerial inefficlency, and thirdly
injustice that is done to the workers
by way of lack of adequate produc-
tion incentives.

Then there has been the ever-mount-
ing deficit financing; in the First Five-
Year Plan it was Rs. 333 crores and
now on the eve of the Fifth Five-Year
Plan it is Rs. 2,000 crores. This deficit
finencing has to be curtailed. The
non-developmental expendifure whith
has mounted %o 67 per cent has
be curtailed.

If all these aspects are dealt with
in a cumulative manner, then only the
inflationary pressures in our country
will be controlled.
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Here I must point oul one thang.
You say that it is not a wage-freeze.
But when the amount that is impound-
ed is not going to be available to the
workers for direct expenditure here
and now, that itself iy wage-freeze.
What else is wage-freeze? Whereas
on the one side you are prepared to
introduce wage-freeze py back-door,
on the other side you are not prepared
to unearth the black money in the
country. Our Finance Minister claims
that, in 1946, they tried this experiment
of demonetisation in India, but it failed;
in Ceylon they tried in 1970 but it
failed. If it failed in 1946, in India
it was because of the fact that 785
per cent of our entire currency n
1946, which consisied of ten-rupee and
hundred-rupee notes, remammed com-
pletely untouched. As a resul:t of
that, there was not sufficient contrac-
tion in the circulated money mm the
country. Bul there are a number of
ccl.ntries in which, effectively, (demone-
tisation was undertaken and 1t was
successful. My contention is that, even
if the Finance Minister underiakes de-
monetisation of ten-rupee and hundred-
rupee notes in isolation, that mea-
sure is not likely to succeed. Theie-
fore, demonetisation itself has {o be
a part and parcel of a packuge pro-
gramme in which, along with demone-
tisation, other things also have o be
undertaken, Here the Raj Committee’s
recommendations are extremel; im-
portant. The recommendation of the
Raj Committee of clubbing agricul-
turai and non-agricultural income, on
which a number of Chief Ministers
have given their resentment, has to be
implemented so that ihe loophole
of a considerable portion of non-
agricultural income passing off un-
taxed in the form of agricultural in-
come can be plugged. Also the con-
cept of ceiling will have to be widen-
ed s that income, property and ex-
perditure are all brought into the
entire ambit of ceiling, If this pack-
age programme is undertaken, we
can assure you that there will be full
cooperation from the industrial
labour as well as the peasantry in this

country. If such a package programme
is undertaken, then in that case these
cursory, plecemeal and halting mea-
sureg like impounding the increasg in
the wages of the working class and fifty
per cent of the increase in the dear-
ness allowance will not be required.
I conclude by warning the Finance
Minister that merely by votes Leing
taken in this House this problem will
not be solved. Industrial peace in
this country can never be developed
by taking votes in Parliament. You
have to win the confidence of the
organiseg labour in the couniry. Ap-
proach the central trade union grga
nisations in the country. You have to
have some dialogue with them. For-
turately we have some very good
support with them. You should sit
with them, bring all central organisa-
tions together; you shoull discuss
with them the provlems facing you,
to fight inflatioin. If they are taken
into confidence then alone your scheme
will work. If you iry to rub the or-
ganised labour in the wronm way as
this Bil] does, you will not be able o
achieve the object of the Bill. The
object of the Bill itself will be defeated.
You can get the Bill passed by voice
vote or by division. But so long as
organised working class fight for their
rights, this Bill will never be pushed
through, I warn the Finance Minis-
ter that all the benefity and facilities
which have come to working clgss in
this country and other countries in the
world have come not onlv by mere
legislation. They are all the ultimate
consequence of the organised pressure
of the struggle of the working class
outside. It is only through legisla-
tion reflecting the aspirations of the
labour ang working class that you can
achieve your objectives. Or else, the
pressure of the working class will
compel thig Government to change its
orientation to win the battle for the
working class in this country.

! qw oW ww ()
woTafy g, & o on anw qow §
e fre® 27 amet % o & W ooy
T < s w5 wred ¥ wrowy
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MR. CHAIRMAN: Mr. Thevar
Kindly cooperate with me. Restrict
your speech to three minutes because
we are already short of time.

SHRI K. MAYATHEVAR (Dindi-
gul): Mr, Chairman, Sir, I thank you
very much for having given me this
opportunity to contribute my views
on this Bill on behalf of my party.

Sir, this Ordinance was promulgat-
ed just three days prior to the com-
mencement of this House. 1 do not
know the reason why in guch a hurry
this was promulgated. No invasion
took place over this country either
by Pakistan or by China. Why was
this Ordinance promulgated? That
too was against the poor working
class people numbering about 1%
crores or 80. We expected that this
Government would bring forward a
Bill to check the inflation and arrest
the risen prices in this country
against the blackmarketeers, black-
money holders etc.

I would draw your attention to
what had happened in Bangladesh on
22nd July, 1974, They introduced a
new legislation in their Parliament
for inflicting a death penalty on black
marketeers, smugglers and the anti-
national elementg in that country.
This is a small country which has got
less than even one-fifth of our coun-
try’s population. We are legislating
so many acts in this House which are
unwise. I consider this Bill as unwise,
unconstitutional, wunethical and ille-
gal one. Therefore, I demand that
this Government should withdraw
this. This Bil] is unconstitutional, il-
legal and ultra vires in the legal sense
of the term. Of course this Party
hag got a majority to get this bill
passed, Tomorrow, after passing of
this Bill, somebody might fille a writ
petitfon in the court. Already I learn
there are more than a dozen writ pe-
titions filed in the Supreme Court
bf India. And, if tomorrow, this Bill
iz set aside by the Supreme Court
or they hold this as invalid or un-

constitutional, we will not be able fo
face the people ag they will consider
us as unwise legislators.

That is why I request the hon.
Minister to think over once again
before passing this Bill 2

1 am very much astonished to find
penal provisions in Section 14 of this
Bill. [ request that 'the Govern-
ment may kindly withdraw the penal
provisions enshrined and laid-down
in Section 14, namely, lines 15 to 20
which deal with the penal provisions
against the employees. I fai] to un-
derstand whether these employees on
whose back you are stabbing are they
criminals, black-marketeers, profiteers
or counterfeit currency holders. You
are penalising the workers who are
meeting the life and death problem
in their day-to-day life. Therefore, I
request the Government to withdraw
these penal provisions

So far as my wview is concerned, 1f
this Government is earnest to consi-
der the recommendations made by
Wanchoo Committee, there are so
many recommendations this Commit-
tee made for digging out black money
but this Government failed to consi-
der even an iota of those recommen-
dations. Then what is the use of
appointing so many Committees and
wasting lakhs of rupees if the Gov-
ernment of India does not want to
accept their recommendations, There~
fore, I request the Government to
congider the Wanchoo Committee's
recommendations.

I oppose the Bill tnoth and nail
on behalf of my party.

&l wERT  qfy (gardEm)
wafr offt, wfam &1 g &
g A = fearom  wam, frwww
ug § fr Tow wiwag & ag famr sy
war 3 1 & T auew 3o gT a5 Y 3w
waag # wmear faddr ) der v wg
AT, AT % WwEg 7 91 5 58



293 Mh Ovrdinance BHADRA 5, 1806 (SAKA) and Additional 294
Emoluments (Compulsory Deposit) Bill
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WY w1 §qT % forg £ 9 FEY W
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gvr 39 WY g oy & A9 oY I A
gy ANAY gt gafod qw s O
g fir Fafirma ere 9T AT IT@TE
¥ 99 &% awreary 7 AY agrer(t grr
39 ®Y T @wr T | e & A A
uw frfeaa wa Qwr wfeg

SHRIMATI PARVATHI KRISHNAN
(Coumbatore) Your coal miners will
lose 1f you say hike that. Do not
spoil your speech lke this.

SHR] DAMODAR PANDEY- That
1s about mimmum wage For coal
miners, I have smd separately

wT qET qeE ¢ 9T ¥ -
FRTHY 7 ¥EY % ag A1 §B oY #H FT
® ¢ THFTOH §) gHes ¢ Ierew ¥
FAYa{y g1 1% Q& araraw dare fEar
ard fa 2w ¥ gfe s atafas someT
73 | aY W sara a e g
W §F9 Wig S Axeqg faaife
40 wgd g sdfex A8 W AW
% ok ¢, £8 wreae A ofemw I @
# | wa feufa 7z & fe wdfeq avm 97
Y Y @ & € | fam T=AT 7 FEw
o wgdfer w1 § 99 & w7 Ay
01 | ¥fFw 99 w1 EHAT T Y
3 &1 ¥ agr 9T @A AEAT 3 | NG
gury § fF g fea ava &1 Y w1 w7
g A% wror Fga § FF oY aeaTg # Y
FaraQ) griY a1 Ao Qo FGAT a1 H1E WY
gifer afes Ao o & fowE
@ & w9 I8 F1 © q oY a3 Ay
gifer 51 == ag wIdr) zafeg
gaeaTg ¥ WX e To F AT gAY
w4 TY Y g ¥ W gdte aE §1
At I A A §E
¥ &1 WX §F A & gRly
aY ag wdfer ar v femgdfen grm ?
% wwwar g ag feavdfer gar) Ay
gadfza At o fre) acg st w2
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Y #¥Y nfigd 1 odr ey o gY Ay
wr Y W 4y T Fe W afsqa
AAEATE qg AWE & WAL 3T
& Y 37§ A w2t ol Y !

QF ATH WY 9 w2 § 6 Sl &
19 ¥ §91 Fy Sra7 I fag § Y
® Iw A 1A I § w9 ofews
AT 9anzdz dR3 §F gzt 7R foe
FHE ¥ ¥ $W § 78T WT IT Y
| &1 garw @ forear, #9 ¥ w9 37
FHIZA BT AT 7197 AT Hifoe fF g
GAT JIET U F IT FT AT HY
A 34 | agr ar fas wfaw w1 amar
27 f % & #7 a8t M aYa [
F& armT § Aaw F o 98 Bav
STRH Wi FY ATRT I F) 7eqTE forgy
AT 3H &P Wl gy =fgh )
W F]wArar A9gT B G ATIAT |
IH W1 @A, FIT AV @ #7 gfagr
difard A} 39 %1 g7 awsare & Afay
ArgaFE QA T g |

SHRI P. G. MAVALANKAR

(Ahmedabad): Mr, Chairman, Sir, I
rise to register my strong protest
against this anti-people, anti-labour,
anti-trade Union Bill that has been
brought before this House today.
Sir, I would like to ask, at the very
outset, a fundamental question to the
Minister of Financ¢. He has brought
his package through a series of Ordi-
nances Several weeks have passed
since the 1ssuance of these Ordinances.
I would like to ask him, from the
date of issue of these Ordinance, till
today, has he been able to arrest the
rising prices? Indeed, in the inter
vening period, prices have risen
further, Therefore, his cure is not
producing the result. Now, he gays
that some time hag to be allowed be-
fore the results are out. Then, I
would ask, what was the hurry of
doing it through Ordinances? You
could have done it through lecigislative
measures. You do it through Ordi-

nances because you wanted to do the
trick and you expected somie magical
results to follow quickly. But this
has not produced the results. There-
fore, my feeling is, Government has
been totally bankrupt, I repeat this
word—Mr. Chavan did not like it
when I said the same thing while
speaking on the Temparary Restric-
tions on Dividends Bill—with regard
to the solution of the economic prob-
lems. Instead of trying to find out
who is the main culprit, instead of
trying to attack the fundamentals, it
only tries to attack those who, in any
case, reharassed and tortured. These
18 million people, whom you are
going to touch with this kind of Bill,
are they going to run away. Could
you not have asked them to curb
consumption and restrict money sup-
ply by saving? Why are you
forcing them with this kind of
scheme of deposits? The answer
is obvious. Because, you know
that you cannot touch the people
whom you ought to touch. And be-
cause, you know that you can jolly
well touch} these people. Although
the workmen are well organised, un-
fortunately, yet, as my friend Mr.
Dandavate rightly warned, they have
not yet come to a stage when orga-
nised labour outside can have any
meaningful pressure on the legislative
processes inside this House. That
stage has not yet rome unfortunately.
It will come. It is bound to come.
Therefore, 1 say, this measure ig anti-
labour. I would quote only a short
paragraph from the issue of First
August 1974 of the monthly bulletin
of the National Labour Organisation,
called “National Labour® published
from Ahmodabad. I quote from the
editorial:

“The whole thinking amounts o
be anti-labour. The Ordinance per-
mits annual increments, advance
increments, enhanced increments,
and promotions. But, a worker who
gets an opportunity to earn a wage-
rise after four or five years is
denied the opportunity and is agked
to deposit the amount with the
Gavernment.”
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Then, Sir, it says further:

“It is very difficult to expect a
minimum wage earner to sacrifice
for no fault of his own."”

Bo, the main point is, this Bill of the
Government has creeted not only dis-
content among the workers; it has
created 1 dare say, a total wrath
among the working classes of
this country. In the name of national
economic development, what this
Government has done and is doing 1s
to further play havoc with the al-
ready harrassed people belonging to
the working class, the lower middle
class and the middle class. Govern-
ment are not helping the labour.
They are actually helping to exploit

the fixed wage earners and the
workers. Government's intention 1s
to immobilise money supply and

they say that by this scheme of dew
posits, they will be able to do it. I
would ask the hon. Finance Minister,
what a pittancd are yoy going to
havy by way of deposits? It will be
a pittance. After all, how much the
workers arc gomng to save? If you
ask every worker to save one rupee
ig it going to be a massive amount
for which you want that the workers
should sacrifice? It is an insult to
the) working class and it is an insult
to the poorer people. You say that
you must not spend an extra rupee
because it will amount to unneccs-
sary consumption. But the extra one
rupee would only enable him to get
ong¢) fourth of the food that he needs
and if he does not get that extra one
rupee or two rupees, by way of dear-
ness allowance etc., how is he going
to survive? He will not be able to
make both ends meet. He will not
be able) to do it, even with great
difficulty, If he deposits this amount
he will not be able to do it at all
Therefore, my charge is, this Cong-
ress Government which has been in
office for the last several years, has
been talking all the time in terms of
interest of labour. But all their pro-
Jabour slogans are only vote-catching
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devices. They think that the labgur
can be fooled, But, I would say, for
the last some years, there has heen
a tremendous awakening on the part
of the workers. They are nof going
to be fooleq now.

This Government’s attitude against
labour has been recently proved dur-

ing the railway strike, the Indian
Airlines strike earlier and the pre-
sent Air India pilots' strike. The

Governmnt do not want io consult
the workers’ representatives. They
want to nds roughshod over the
wishes of the people.

18 hrs.

I come from Ahmedabad, the city
of textile mills where there are
1,25,000 organised workers. The Ma-
jur Mahajan of Ahmedabad and other
workers' umons would be ready to
cooperate with the Government, but
Government have not taken care to
invite the suggestions from the trade
unions and the working classes. My
friend Shr1 Ram Singh Bhai referred
to “SEWA”., It does not mean ser-
vice 1f meuns the “Sell-Employed
Women’s Assoiciation” of Ahmeda-
bad which was started recently under
the auspices of Majur Mahajan.
They have come out with their own
bank. Thousands of illiterates, wage-
earning women have jomned i1t, So it
you want workers' participation and
cooperation you will get it if only

your attitude is prolabour and not
anti-labour.
This measure will cause untold

hardship to the working classes. It
will entail heavy administrative work
and unnecessary extra expenditure
because 18 million new accounts, man
by man. month by month will have to
be maintained and it will create more
complications. Therefore, in the
name of the working class and the
ordinary middle class people, I want
to register once again my protest
against this Bill in as strong a manner
as possible, In the name of breaking
the vicious circle, Government are
only breaking the backbone of the
working classes.
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (8HRI K RAGHU
RAMAIAH). Sir, yesterday the Busj-
ness Advisory Commiitee considered
the business before the House and
made a recommendation The report
of the Committee was presented to the
House this morning The suggesiion
15 that we should sit late and pass this
Bil as well as the Compulsory De-
posit Scheme (Income-tax Payers) Bill
I have made this request to the leaders
of the Oppositinn, most of whom are
present here So, I would suggest that
the House may sit until both the Bills
are passed That 1s the sense of the
House

MR CHAIRMAN Is 1t the sense of
the House that we should =1t until both
the Bills are passed?

SEVERAL lION MEMBERS Yes

THE MINISTER OF FINANCE
(SHRI YESIIWANTRAO CHAVAN)
Sir 1 would say thalt we had « 1ery
interesting debate 1n the sense that
many people both on this side and that
side also made reasoned speeches and
some excitable speeches I should say
My main argument 1~ that the cntire
opposition is based upon certain basic
misunderstandings of the proposition
that 1 have brought forward The
speech that I heard just now the
speech of the hon lady Membeir, Shri-
mat1 Roza Deshpande was a very elo-
quent speech I heard her first speech
and that also in Hindi I must con-
gratulate her on that It was a very
good speech

1 would say that all the speeches
and arguments are based on wrong as-
sumptions This 1s not a Bill to fight
with the working class We on this
side of the House can never think in
terms of having a fight with the work-
ing class We have accepted the work-
ing class as a vanguard of this coun-
try It 13 not a struggle with the
working class ... (Interruptions). We
know more about the people than you
dn We are here because we know
the people more intimately than you
ey
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The main point is that there is no
.question of freezing wages; there is no
Question of taking away any funda-
mental right of the working class. Our
party has fought for the rights of the
working class. It is not these people
alone, on that side of the House, who
talk in the name of working class.

There is inflation and we are trying
to find oul how we can fight inflation.
We have never taken a position that
inflation today is the resull of dear-
ness allowance and wages that we pay
to the working class. Not at all. The
working class 1s not at all responsible
for the price rise and inflalion. The
working class, the small peasantry, the
small farmers, the poor sections are
the victims of inflation. The argument
is given that dearness allowance is
given to neutralise the rise in prices.
I agree. But what we have seen in the
last three or four years is that the
dearness allowance which was meant
to perform this task has failed to do
so. In fact, it has proved to be a sort
of Incentive for further price rise.
There is no question of taking away
the right of having dearness allow-
ance or the right of having additional
wages, Whatever they are entitled to
get as a result of their fundamental
right of collective bargaining, it is
their fundamental right. We stand
for it and we will also fight for if it
is necessary. It is not a question of
fighting with the working class as
such,

What we are trying to do is to per-
suade them, their representatives of
the working class sitting on this side
also, and we are also trying 1o find
out how we can get over it. I have
never said that this is the only way of
fighting jnflation. Are we merely fo
‘watch the prices rising, the increased
dearness allowance being given, the
increased wages being given, their can-
celling out each other and inflation
Browing further? Are we to just sit
back and watch helplessly as leaders
*of puhlic opinion? Prof. Madhu Danda-
vate claims to be a leader of the public
opimion. As he is a Member here, 1
do consider him to be a leader of the
Public opinion. Are we merely going

to satisfy ourselves by merely saying
that this is what we have said in
Parliament and do nothing else?

We have to think about certain
package measures, The word package
is not a favourite word. It is a word
that normally every Government talks
about. He has also given some advice
about the package deal. I agree with
him with the suggestions that he made.
But we have to take those steps, one
by one

Here, we have merely immob:lised
50 per cent of the dearness allowance
and the additional wages that are
likely to be given. What we have
done, really speaking, 1s a sort of tem-
porary, for the time being, stopping
operation. It 15 a deferred payment
with additional rate of interest. This
is not only for one class of wage
earners. We have also brought it for
other class of wage earners, for the
dividend earners and we will have o
do for other classes also, as we go
along. We are also trying to see that
the pgovernmental expenditure will
have to be reduced. We have also to
see ihat governmental deflcit financing
is reduced. We have to see and think
in terms of bringing about constraints
on consumption of cerlain important
and scarce materials like paper. cement
and other things. We have also to see
that we take away the sluggishness
from the produclive processes of agri-
culture and industry. We have to do
all these things. For that we need the
cooperation of all sections of the
people, including the working class. I
would request Shrimati Roza Desh-
pande as the representative of all those
who appose this Bill—because she be-
longs to the younger generation and
naturally we look forward to the
younger generation with a little hope
—to think in terms of creating a con-
structive attitude in the working class.
1f you want them to fight. let us pre-
pare them for fighting inflation. This
is one way of fighting Inflation and
that is what we are trying to do.
Merely telling them to fight is not
good. I would assure her that we also
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know something of the working class.
They are wise people; they are not
unwise, They know where the trouble
is. They should be told properly. It
15 our duty as leaders of public opinion
to tell them. I understand the diffi-
culties ot my friends, I share their
worries and anxieties. You fig .t for
moic dearness allowance and get them
increased dearness allowance. Take it,
ior the sake of argument, that this
Ordinance 15 withdrawn. It 1s not
going to be withdrawn But let us
take 1t for the sake of argument. How
do you proceed further? Do we allow
the money supply as i1t goes on merri-
1y? 1t, really speaking, cuncels what-
ever dearncssg allowance you get them
for rise in prices. Let ug :cee We

have 1iaken this new step  Let us
watch this As practical persons, as
persons trying to deal with certain

situations, we must wutch what eftect
it has. I do not promise any immedi-
afe result. We huave to watch for a
certain time  Thiy 15 not merely a
slogan for fighting this or that. We are
trying to find out the concrele
measures You all accept that 11 15 a
gserious problem Prof. Dandavate has
said that this is one of the worst pro-
blems that our country faces, he has
said that we have the highest inflation
in the world. I agree with him. It is
a fact of life. But the point is, how
do you fight it. This is one way, we
think, we can fight it successfully.
Some members asked me what we were
doing for more production, what we
were doing for unearthing black
money. They have repeated the same
questions and I have repeated the
same arguments once, twice and thrice,
I do not want to take more time of
the House. (Interruptions)

SHRI SHYAMNANDAN MISHRA
(Begusarai): What fg the result? What
is the result in terms of greater pro-
duction (Interruptions).

EHRI YEEHWANTRAO CHAVAN:
For result, you must wait.

AUGUST 27,1978 ang Aaaymona il
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AN HON. MEMBER: For how longt:

SHRI YESHWANTRAO CHAVAN:
Even for results, you must wait,

MR. CHAIRMAN: At least
months,

nine-

SHRI YESHWANTRAO CHAVAN:
‘This is not a magical lamp that I am.
carrying or you will be carrying. We
are dealing with a very complex eco-
nomic situation where we have to work
on many frints (Interruptions)

SHR! SHYAMNANDAN MISHRA:
Another Maharashtrian seems to knew
your constitution better. Ile asks us
to wait for mine months.

SHR1 YESHWANTRAO CIIAVAN:
Alter all these years, it you have to
undersiany e, you have only to be-
came a Maharashirian, I am sorry, 1
did not expect this from you.

SHR? SHYAMNANDAN MISHRA:
Yuu are misang the point.

SIIRT YESHWANTRAO CHAVAN:
1 &am only returning the point to you
You-ask me. what 1esults we have got.
Thesc are all matters which take time.
It Is not hike taking some action 1n the
morning and expecting results in the
evening. This 15 not the position.
You have tn work continuougly for
some time. Then alone we can get
results. 1 would say that if you pro-
ceed 1n this way you will get results,
but you have neither the patience. ..,
(An hon. Member: nor the wizdom)
nor are you willing to accept our word’
for it. Let us understand all the issues
which are involved. This is not a
fight of the working class. This is a.
call for cooperation to the working
class and I am gure the working class-
will give that cooperation. Thank you.

MR. CHAIRMAN: There was gome
point raised about statutory minimum-
wage. Would you like to say something:
about it?

SHRI YESHWANTRAO CHAVAN:
I have dealt with it......
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MR. CHAIRMAN: If you want yéu
may say when we come to Clause by-
clause.

PROF. MADHU DANDAVATE: Re-
garding the Time Table, the hon.
Minister of Parliamentary Affairs said
about that. It was expected that this
will be over by 5-30 or 6. Unfortunately
this time-table was not known to the
Members. You will find, the next item
is the statutory resolution to be moved
by Shri Madhu Limaye, and then Mr.
G. P. Yadav's name 1s there. None of
them expecled that this will come up.
If you make frequent changes in the
time-table. ...

MR. CHAIRMAN: They eapected il
all right. All these things were de-
cided 1n the Business Adwisory Com-
mittee.

PROF. MADNDHU DANDAVATE If
the discussion was over by 5-30 or 6.
it was allmght. It has tuken so long.
They are not prepared.

MR. CHAIRMAN- You cun atrange.
Meanwhile we may send for them

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta South): If you permit me I
want to ask one word from the hon.
Minister. This is about black money.
I will ask if you just permii me for
one minute....I want to know one
thing.

MR. CHAIRMAN: Why not you do
it at the time of the other reading?

SHRI PRIYA RANJAN DAS MUNSI:
1 was satisflied with the reply of the
hon. Minister. I just want only one
point, In the other discussion apart
from other suggestions, ] made a pro-
posal when the Finance Bill was dis-
cussed. In our fight to unearth black
money and to fight inflation, we have
lee_n that the binami property is ac-
Quired in various names. I said that
in my suggestiong but unfortunately 1
do not find any reply in the proceed-
ings. 1 said that any individual who
Whats to purchase a plece of land or
construct a house must get an eligibility
partificate. Because, only then, we will

know whether he is eligible to do it
or not. I wanted him to enquire into.
the matter. But unfortunately I did
not get any satisfactory answer in this
regard.

MR. CHAIRMAN: How does il arise
now? Order please.

SHRI PRIYA RANJAN DAS MUNSI:
You told mine months; you cannot
allow even one minute.
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Y oreT T w7 Fwgarg qU
fawr wgi & 7 aefa Ty ®
#foag s\ & s A oAy § 7
w1 an Fared fea Aat yagr GO
zor foey YU e § «ragt
awl ® NFTSAT | FETHT AeAAT
TEIT AN T TRTATAT T, AT
gow geY W 2w wmr qraTeTw
farger @ Wl Presifr & ave &
wgX ¥ fog s e Ay WA SR
FTHEWE IZ TG gFT1 g FrE qEy
wf ¥ wgd § Afww s wdwrfal
F FraTEaT 9T FAAT 21T AY FAE A
wodY sfafear xeze¥d ) Famar g
ag sfafear  wifegd el wrfm,
ag sfaf*ar worw ¥ fedy aeg
& argr 9T F AT wE gAY
arfeg o

oft wy fom® : QaTaaY ?

ot W wg QT ;. qEw wie|
& a7 w7 #ifg

st wrw fagrdt wodd ¢ o
RIT AT FEwOl X aga o) A a7
7gY ®1 §, ageifer: -

WA THTT F1HAT T 397 Al
U THT R aweaTag 4 oy
v o Erro gt A ¥
afg Ao § Fawr Ao wE@f § Wi

ments (Compuleory Deposit) Bill
gt frm g ay vk oy
¥ gy T oy fax gy weHwow
wr At T9, 3w F G Fee-gaer gt
forr o< wrq TrAT FowT ¥ fag wevy
g grmi

U AT W FE T GATT WA
agaT g | §® wd-wredt w7 W@
foa waY IoET LN HL AT HDT

L4 we-wifeagt & wgar &
“less than one per cent of the stock

of money”.

¥aw  ggr Afaemsw gema W
TaWT At W & 1 WX a8 @i
g @I, W AT WHANW IJEOW g
qreT § A1 H WHARAT § A€ FIH ACHIX
#forq Agm qgx AT 1 WY WA
& faawid Sfaa gama e =@
e O AT fy w0 I ARy
g1 gv W fr s avd oy wd-
Tmw o3 o gfafsar s et &
g T AAER WYX FH @Y $T qArA
§ Iwwew Yagawage € Tl
i we T & &Y dard w7
Q&1 wrgar g fe fare el oy
WTEAT §98 | GETIEHYT 7 R v
#* garrow gnfay Afaysdn®
qran gafeqa Y forad wiu e o ¢/
d%c ¥ w37 9T TF 9w IHE 7
werg grdy Y WY wglf SRy |

st wg femd : gumfy wgnw,
¥y faaw 109 ¥ TgT W NI} T
A wgw T W § I i Ew
#r uxary fegr & 1 ¥ ¥ dfy ¥
g® FTTN  garanr | ¥ wr weT
wNYn  AE FEAT | 9FAT TN aY
a2 & fs grarom alt o1 9o feaat
& wrare oY firn oy @ g & w9
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gy & T gwr & woy agf wr
wifien 1 6 awg¥ §, F v fina,
& off wew fagrdt adY & wmy
¥ sywurT I A FAT AgAT 91
gafae § %71 @r 1 AT OF FU FIW
ag & 5 6 79 & a7 &F TgW wY A4
AT §C) K STCATRTHATE |

w7 wWnRew 9 faq | TE H aw ?
fs ot | fedw  Qramady
FET AT 474 O §d@ F4 1 39
‘fedtd ®Yaga & qmE @A F e A
fawr @vpfa & fog @Y @ramardos
qETT H /T H | mdY aF 19 R
w Wirfe AR ity ag
U FTOE

AR AT FTon a7 ¢ fe oY &
T wwr FY dadt § T agt gur
21 ¥ & AT 9T 9T AT
qT PR IR AT G | argE
9T R WA ¥ 9w 7EE §aT
& I F WA FT ATHAT F3AT AT
Igar wAf g7 A g A g wfge
ar TR ar & Iar Tl @AY Afgn ?
gafeq ¥ wmar § & g7 739 W
-wqfmr fegr s Wik 9@ wreEAlg
AF AEE H 57 g AT g ¥ Ao
sTeY ST awr ¥ 8 g1 5 21 geeat
& geaaT & oF wr€A-w & forg -
2w fmrmr ) ardda o Ay
qifest & safex § 1

wwiafe wfteq : WY 109 %
& dfm @

stagfomd: 21 %3 18 qzedl
73T frgmry geammT wrsrq 1 AT
| HT B§ wara wE) wrav | Aryar
FTUT AT 9 ag@ Eafna s@ Al ge
dzmt @ § oY 4y whrasw O

g ¥ AT 9T FgE@ EGT & fag 10,
15 fawz fad omg )

ot weer fagrd wrosdt @ swrfy
ot sguETIEIY 1 WwavrwEe
qIET & 7T FHL §IT ¥ AR T
T § qg WINT & gRTATLAEA] &
BT I Y| g% SRR IOE I
FA 17 AFATHT 721 7 fqag 9T AT
& 9 91 A agEw wweT ge
A #zar a8 & fe gRarf ¥ ag 9
T YT AT §aT oeaT T FaIH fir
g dwady g1 wafeq e /R &
SEACEC I G

SHRI MADHU LIMAYE; How can
Prof. Chattopadhyaya make any state-
ment in the other House a&bout the
conduct of our members?

MR. CHAITRMAN: The first point is:
let us not side track the issue.

it oy forsr® : OF Y ATEY O,
FaY WA WA Er el wiw
g} 1€ MYTATaL ag ATAFE WHAZT-
qa ®|IT TEq@al F1 AEAYU ATHAT
S ST EAT A AT RIE ). ...

MR. CHAIRMAN. Let us not side
track the issue. The issue before us
just now is whether under rule 109,
we should adjourn the proceedings at
this stage. On this—I do not know
whether you were present here earlier
—this day itself on Shri Banerjee's
motion, the House has negatived it.
Under rule 338, a motion shall not
raise a guestion substantially identical
with one on which the House has given
a decision in the same session. This
is the same day also.

ot wyfowd: wewd faad &

wgr 31

MR. CHAIRMAN: Substantially
the same; technically it may mnot be.
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awaiting

91 W3 98 & g9 ? T 1% afze
fear mar ar ? wE ¥ ardEr X
&9 #Y aeR fsFamar sw q%ar § ar
miAfer sy mmw ¢ 7 e
Famw A IO ST Wk ar W
dfafse 7 s oer gom & &) g
fRg Afca Y s se@ & 1 W@
o ar faw & o™ F ot 90w
TFIR I FT A AN BN ¥
AT §Y W wHwfwl ¥ favey
® faq s9 mr a1 gmAaw &
X AT 3 IR WrEY /W Y e
FH ST T, IWH IOF GUEE &
e afY g a9 w@ wORRET
* WA T ¥ A1 ST §TO e
N A I ay g ) gar ¥y 7
§ 9w f& ge =mofal 71 oo
FL AFIII gYFE! IR 9@ QT
SHET FIFT 97 9T ITC [ GHAA
FI® Gy 9y faar oo 1 @ AF A
ST ¥ 547 9197, S FY LT Ag¥ |,
A ¥rw H TR @ A Smarn, 7
TR %17 fewvar g s 38 w8 g
AT BIE7 fFarar ga% 8 7 amr
BRI A X M| g T fRET WA 2
IEF! IAFIEAL HAT AT FL AEA
3 A TR FAEY & FQ AT 0T
argw fom fas qide &, gidmw &
HAETAVY FIT wFT gl Al I F AT
FaaT ¥ fow dare § Arfe aamw 99
19 U7 TF ¢

fory qmt 7 SRifza vy § am
Femr 9v a7 39% fw 2491 &% fam
SArE Y JIFT IHET SAAT K OAMEY
wst freare fagr mar 1 9 SrAAT
wrgat g & #1 3a%r @izt sy 7

13.00 hrs.

nF A WIT 9T 3 FA H, AT
RIS FHT g1 797 349 fagraa ¥

unloading at 214
Stations (CA)

ST 72T w1 g, QA IR qgy ferar
T, aY gAY &1 ar frrre go
ITH] BIIT FTQ AT 7 BIYT 97Q, AT
W1 #fgw & zEFr gw T q& w4,
e & faars o=y #3 91T &
ey w31 g 5 g g awda
AT AT 1 ORI 3 PR A
7Y Y wifaw g 9u% fewrs gw Fmt
®I IS 9FAT WX H fears ANf
qar 93, feTard Ia% 779 38 WY
ar )

T W19 FET 71 fqin w38 aife
TS gI-gr @) 7

s T WH P/ SR
3R a9E Y @Y § | I g e
gy Wt femraar g |\ ™3 w1
w1 Az faaw § se § swfeaka
FY ZAR 919 aTHa w4F 1 Ffew owa
Z97 baem fear & o S odfwaw
TR § ofeaw syman Y 3
AT & F T g AT adt g
At 7 qaqdza 1 sfas 9 a1 F
g e fafaw gwmzs 51 zfaw
AT 91 Er g fF 3 ) 9gw A
FL QI 7T QA7 d G FL g4 § AV
A& FF § YIT v AT FrAvafEg
AT FT T IF 399 F Ao ¥
A 5

Wl a% SITfIAT FT qH3A T
aT HE &I FF NN HT AGGT @
827 TAANST gl IATRAT T 9 WAA
FLAFAI Z | 37 a1 BHEZ FIHIGAT
R TIAHAFIIAFAZ. . ...

Nl gdo gHo aEwt - fredt F Ay
o FF )

ot qFFNT W FAAN : Wz aEA-
uiF ®1 ArEr3a7 oAy IfRAr vy
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Pradhan, Shri Dhan Shah Dixit, Shri G. C.
€ Reddy, Shri B. N. Doda, Shri Hiralal
. Roy. Dr. Saradish Dube. Shri J. P.
Saha, Shri Ajit Kumur Dumada, Shri L. K.
Saha, Shri Gadadhar izngli, Shri Biren
N Sambhali, Shri Ishaque Ganesh, Shri K. R.
Sen, Dr. Ranen Ganga Devi, Shrimatij
Shakya Shri Maha Deepuic Singh Gangadeb, Shri P.
N Vajpayee, Shri Atal Bihari. Garcha, Shri Devinder Singh
Gavit, Shri T, H.
NOES Gill, Shri Mohinder Singh
Agrawal, Shri Shrikrishna Gokhale, Shri H. R.
Ahirwar, Shri Nathu Ram Gomango, Shri Giridhar
' Ambesh, Shri gzp;;nihf;hi Dinesh Gy
Ansari, Shri Ziaur Rahman Golkhind‘e Shni Annasahzb ra
Appalanaidu, Shri Gowda Si;r‘ ba
Arvind Netam, Shri Islhaqu;g, Sh:i Am;’m;q
Babunath Singh, Shri ) 20 g
; : Jadeja Shri D. p,
Banamali Babu, Shri Jogiivan Ram Shit
L Banerjee Shrimati Mukul ’

Jami!urrahman, Shri Md,
Jitendra Prasad, Shri
Kadam Shri J. G.

Kailas, Dr.

Kakodkar, Shri Purushottam
Kamakshaiah, Shri D.
Kamble, Shri T. D.

Kamlg Kumari, Kumarj
Kapur, Shri gat Pal
Chandrashekarappa  Veerabasappa, Kaul, Shrimat; Sheila

Barupal, Shri Panna Lal
Basappa, Shri K.
Basumatari, Shri D.
Besra, Shri 8. C.
Bhattacharyyia Shri Chapalendu
Bhuvarahan, Shri G.

. Bist, Shri Narendra Singh
Chandrakar, Shri Chandulal

R Shri T. V. Kedar Nath Singh, Shri
Chandrika Prasad, Shri Kinder Lal, Shri
Chaudhary, Shri Nitiraj Singh Kisku, Shri a. k.
Chavan, Shri Yeshwantrao Kotoki, Shri Liladhar
Chhotey Lal, Shyi Kulkarni, Shri Raja
Chhutten Lal. Shri I,akshmikanthamma, Shrimati T,
Chikkalingaiah, Shri K. Mahata, Shri Debendra Nath
Dalbir Singh, Shri Majhi, Shri Gajadhar
Dalip Singh, Shri Malaviya, Shri K. D.
Darbara Singh. Shri Mandal, Shri Jagdish Narain
Desai, Shri D. D. Manhar, Shri Bhagatram
Deshmukh, Shri Shivaji Rao S, Mirdha, Shri Nathu Ram
Dhamankar, Shri Mishra, Shri Jagannath

Dharamgaj Singh, Shri Mohammad Yusuf, Shri
1917 LS-—11
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Mol;apﬂtnl Shri Shyam Sunder
Mohsin, Shri F. H.

Murmu, Shri Yogesh Chandra
Naik, Shri B. V.

Negi, Shri Pratup Singh

Nimbalkar, Shri

Qraon, Shri Tuna

Pahadia, Shri Jagannath
Palodkar Shri Manikrao
Pandey, Shri Damodar
Pandey; Shri Narsingh Narain
Pandey, shri R. S.

Pant, Shri K. C.

Partap Singh, Shri

Paswan, Shri Ram Bhagat
Patel, Shri Natwarlal

Patil, Shri E. V. Vikhe

Patil, Shri Krishnarao
Patil, shri S. B.

Patil, Shri T. A,

Patnaik Shri J. B.

Peje, Shri 8. L.

Purty, Shri M. S.

Qureshi, Shri Mohd, Shafl
Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai
Raju, Shri P. V. G.

Ram, Shri Tulmohan

Ram Prakash, Shri

Ram Singh Bhai, Shri

Ram Surat Prasad, Shri
Ram Swarup, Shri

Rao, Shrimati B. Radhabhai A.
Rao, Shri Jagannath

Rao, Shri M. S. Sanjeevi
Rao, Shri P. Ankineedu Prasada
Rathia, Shri Umed Singh
Raut, Shri Bhola

Ravi, Shri Vayalar

Ray, Shrimati Maya

Reddy, Shri K, Ramakrishna
Reddy, Shri M. Ram Gopal

ments (Compulsory Deposit) Bill
Reddy, Shri P. Narasimha
Reddy, shri Sidram
Richhariyya Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Sadhu Ram, Shri
Sainy, Shri Mulki Raj
Samanta, Shri S. Ci
Sankata Prasad, Dr.
Sarkar, Shri Sakii Kumar
Satish Chandra, Shri
Satpathy Shri Devendra
Sethi, Shri Arjun
Shahnawaz Khan, Shri
Shambhu Nath, Shn
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Shri Nawal Kishore
Shashi Bhushan, Shri
Shastri, Shri Sheopujan
Shenoy, Shri P. R.
Sher Singh, Prof.
Shetly, shri K. K.
Shivappa, Shri N.
Shivnath Singh, Shri
Shukla, shri B. R.
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.
Stephen, Shri C. M.
Sudarsanam, Shri M.
Sunder Lal, Shri
Suryanarayana, Shri K,
Swamy, Shri Sidrameshwar

Uikey, shri M. G.
Venkatasubbaiah, Shri P.
Venkatswamy Shri G.
Verma, Shri Balgoving
Vikal, Shri Ram Chandra
Virbhadra Singh, Shri
Yadav, Shri D. P.

Yadav, Shri N. P.
Yadav, Shri R. P,
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329 Res. Re. Ordinance BHADRA 5, 1806( SAKA)
Emoluments (Compulsory Deposit) Bill

MR CHAIRMAN: The result® of
Noes 1860.

The motion was negatived

MR. CHAIRMAN: Now I will put
Mr. Chavan's motion for laking the

Bill into consideration.

MR CHAIRMAN: The question is:

“That the Bill to provide, in the
interests of national economic deve
lopment, for the compulsory deposit
of additional emoluments and for the
framing of a scheme in relation
tnereto, and for matters connected
therewith or incidental thereto, be
taken into consideration.”

The Lok Sabha divided:

Division No. 14]

AYES

Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ambesh, Shri

Ansari, Shri Ziaur Rahman
Arvind Netam, Shri

Azad, Shri Bhagwat Jha
Bahunath Singh, Shri
Bade, Shri R. V.
Banamali Babu, Shri
Banerjee Shrimati Mukul
Barupal, Shri Panna Lal
Bassppa, Shri K.
Basumatari, Shri D.
Besra, Shri S. C.

Bhatia, Shri Raghunandan Lal

19 hrs.

Bhattacharyyia, Shri Chapalendu

Bhuvarahan, Shri G

Bist, Shrl Narendra Singh

Chandrakar, Shri Chandulal

Chandrashekharappa
Shri T. V.

Veerabasappa.

Chandrika Prasad, Shri

Chaudhary, Shri Nitiraj Singh

Chavan, Shri Yeshwantrao
Chhotey Lai, Shri
Chhutten Lal, Shri
Chikkalingaiah. Shri K.
Dalbir Singh, Shri

Dalip Singh, Shri

Darbara Singh, Shri
Das. Shri Anadi Charan

Desai, Shri D. D.

Deshmukh, Shri1 Shivaji Rao 8.

Dhamankar, Shri

Dharamgaj Singh, Shri
Dixit, Shri G. C.

Doda, Shri Hiralal

Dube, Shri J, P.
Dumada, Shri L. K,
Engli, Shri Biren

Ganesh, Shri K R.

Ganga Devi. Shrimati
Gangadeb, Shri P.
Garcha, Shri Devinder Singh
Gavit, Shri T. H.

Gill, Shri Mohinder Singh
Gokhale, Shri H. R.
Gomango, Shri Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chandra

Gotkhinde, Shr1 Annasaheb
Gowda, Shri Pampan

Hari Kishore Singh, Shri
Ishaque, Shri A, K. M.
Jadeja, Shri D. P.
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Jha, Shri Chiranjib
Jitendra Prasad, Shri
Joshi, Shri Popatlal M.

and Additiong?

*The following Members also recorded their votes for NOES.

Sarvashri Biswanarayan  Shastrl, G. S. Mishra and Chiranjib Jha.
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Kadam, Shri J. G.

Kailas, Dr.

Kakodkar, Shri Purushottam
Kamakshaiah, Shri D.
Kamble, Shri T. D.

Kamla Kumari, Kumar{
Kapur, Shri Sat Pal

Kaul, Shrimati Sheila

Kedar Nath Singh, Shri
Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Kulkarni, Shri Raja
Lakshmikanthamma Shrimati T,
Mahata, Shri Debendra Nath
Majhi, Shri Gajadhar
Malaviya, Shri K. D.
Mandal, Shri Jagdish Narain
Manhar, Shri Bhagatram
Mirdham, Shti Nathu Ram
Mishra, Shri Bighuti

Mishra, Shri G. S.

Mishra, Shri Jagannath
Mohammad Yusuf, Shri
Mohapatra, Shri Shyam Sunder
Mohsin, Shri F. H.

Murmu, Shri Yogesh Chandra
Naik, Shri B. V.

Negi, Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Tuna

Pahadia, Shri Jagannath
Palodkar, Shri Manikrao
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. 8.

Pant, Shri K. C.

Partap Singh, Shri

Paswan Shri Ram Bhagat
Patel, Shri Natwarlal

Patil, Shrj E. V. Vikhe

ments (Compulsory Deposit) Bill
Patil, Shri Krishnarao

Patil, Shri S. B.

Palil, Shri T, A. -
Patnaik, Shri J. B.

Peje, Shri 8. L.

Purty, Shri M. 8.

Qureshi, 8hr1 Mohd. Shafi
Raghu Rameaiah, Shri K.

Rai, 8hrimati Sahodrabai
Raju, 8hri P. V. G.

Ram, Shr1 Tulmohan

Ram Dhan, Shri

Ram Prakash, Shri

Ram Singh Bhai, Shri

Ram Surat Prasad, Shri
Ram Swarup, Shri

Rao, Sshrimati B Radhabai A.
Ruao, Shri Jagannath

Rao, Shri M S Sanjeevi

Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasada
Rathia, Shr1 Umed Singh
Raut, Shri Bhola

Rawvi, Shn Vayalar

Ray, Shrimati Maya

Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Reddy, Shr1 P. Narasimha
Reddy Shri Sidram

Richhariya, Dr. Govind Das
Rohaig), Shrimali Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saini, Shri Mulki Raj
Samanta, Shri 8. C.
Sankata Prasad Dr.
Sarkar, Shri Sakti Kumar
Satish Chandra, Shri
Satpathy, Shri Devendra
Savant, Shri Shankerrao
Sethi, Shri Arjun
Shahnawaz Khan, Shri
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Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Shri Nawal Kishore
Shashi Bhushan, Shri
Shastri Shri Biswanarayan
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Sher Bingh, Prof.

Shetty, Shri K. K,
Shivappa, Shri N.
Shivnath Singh, Shri
Shukla, Shri B. R.
Siddheshwar Prasad, Shri
Sinha, Shri Dharam Bir
Sinha, Shri R. K.

Stephen, Shri C. M.
Sudarsanam Shri M.
Sunder Lal ,Shri
Suryanarayana, Shri K.
Swamy, Shri Sidrameshwar
Uikey, Shri M. G.
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vikal, Shri Ram Chandra
Virbbhadra Singh, Shri
Yadav, Shri D. P.

Yadav, Shri N. P.

Yadav, Shri R. P.

BHADRA 5, 1806( SAKA) and Additional 330
Emoluments (Compulsory Deposit) Bill

Bhattacharyya, Shri 8. P,

Bhaura, Shri B. 8.

Brahman, Shri Rattanlal

Chandra Shekhar Singh, Shri

Chowhan, Shri Bharat Singh

Dandavate Prof. Madhu

Deshpande, Shrmati Roza

Goswami, Shrimati Bibha Ghosh

Haider, Shri Krishna Chandra

Huda Shri Noorul

Joarder, Shri Dinesh

Joshi, Shr1 Jagannathrao

Kachwai, Shri Hukam Changd

Kathamuth, Shri M.

Krishnan, Shrimali Parvathi

Limaye, Shri Muadhu

Mavalankar, Shri P. G.

Mehta Shri P. M.

Modak, Shri Bijoy

Mohammad Ismail, Shri

Pradhan, Shr1 Dhan Shah

Reddy Shri B. N.

Roy, Dr. Saradish

Saha, Shr1 Ajit Kumar

Shahstri, Gadadhar

Sambhali Shri Ishaque

Sen, Dr. Ranen

Vajpayee, Shri Ata] Bihari
MR. CHAIRMAN: The result of

the divisions : Ayes 175; Noes 32,

The motion was adopted.
Clause 2—(Definitions.)

MR. CHAIRMAN: We will now

NOES
take up clause by clause considera-
Banera, Shri Hamendra Singh tion. There are some amendments to
Banerjee Shri S. M. clause 2. They may be moved.

Bhagirath Bhanwar, Shri
Bhattacharyya, Shri Jagdish

SHRI C. M. STEPHEN: I beg to
move:

" "The following Members _ also rccorded their votes:

AYES: Sarvashri Dharnidhar Das and Appalanaidu;

NOES: Shri R. P. Das.
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Page 2,—
after line 41, insert—

“(v) any increase in wages
consequent on the revision of the
minimum rates of wages fixed
under the Minimum Wages Act,
1948;" (107).

Page 2, line 42—
for “(v)" substitute “(vi)” (108).
Page 2, line 5,—
add at the end—

“but does not include any addi-
tional dearness allowance payable
ag part of minimum wages fixed un-
der the Minimum Wages Act, 1948.”
(112).

SHRI RAM SINGH BHAI: I beg

to move:

Page 2, line 41,—

add at the end—
“or additional workload” (50).

SHR1 YESHWANTRAO CHAVAN:
I beg 1o move:

Page 2, line 17—
“and above”

after “over” insert

(52).
Page 3, line 25—
for “the substitute “an” (53).

Page 3,—
for lines 49 and 50, substitule—

“name, such person; and includes,
in the case of a deceased employer,

the legal representative of such
deceased employer;” (54).

Page 4, line 11,—

for “made” substitute “framed”
(55).

SHRIMATI PARVATHI KRISH-

NAN: I beg to move:

Page 8,—
omit lines 10 to 14. (63).

Page 4, line 27,—
omit “ including bonus,” (84).
SHRI RAJA KULKARNI: I beg to

move:*
Page 2—
for lines 1 to 5, substitute—

*(b) “additional dearness allow-
ance” means such amount of dear-
ness allowance ag is earned as &
result of a rate of neutralisation of
the cost of living, higher than the
corresponding rate prevailing prior
to the appointed date. (94).

Page 2,—
after line 47, insert—

“(bb) by uny agreement/settle~
ment entered into before the
appointed day and providing
for application of the appro-
priate scales of pay recom-
mended by Third Ceniral Pay
Commfission;

(bbb) by any agreement/settle-
ment arrived at before the appoin-
ted date and submitted to the Gov-
ernment for approval or to Indus-
trial Tribunal for making award
and under which the date of bene-
fit-payment falls after the appointed
date.” (95)

Page 4, line 22,—
add at the end—

“given or made affer the appoin-
teq date” (97).

Page 4, line 28—

omit “or otherwise” (98)
Page 4,—

omit lines 29 to 31 (99).

* Amendments

moved with

the recommendation of the President.
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Page 4,—

omit lines 32 to 35. (100)
Page 5, line 6,—

add at the end—

“including the portion
into basic wages” (101).

merged

SHRI YESHWANTRAO CHAVAN:
I beg to move;

Page 3, line 7,—

for “on the appointed day”, substi-
tute,

“immediately before the appoint-
ed day”. (103).

SHRI P. M. MEHTA: I beg to
move:

Page 2,—
after line 41, insert—

“(iva) any ad-hoc increase in the
pay of the employees without any
time gcale on the basis of negotia-
tions between the employees and
employer.

(ivaa) any ad-hoc increase in pay
to the casual workerg and work-
charged employees on the basis of
negotlations between the employees
and vmployer or otherwise.”” (113)

SHR] ATAL BIHARI VAJPAYEE:
I beg to move:

Page 3,—
after line 14, insert—

(vi) any amount payable to an
employee ag bonug as a result
of increaseq profits or formu-
lae linked with profits;

(vii) any ex-gratiz payment stem-
ing from a term or condition
of employment arrived at bet-
Ween labour and manage-
ment;

(viii) any advance or loan at the
Yime of festivalg or any other

occasion of dire necessity to
the employee; and

(ix) any amount relateq in any
way to a period before the
appointed day;” (118).

Page 3, line 27,—
add at the end—

“and all kinds of allowances and
salaries given to Central ang State
Ministers, Members of Parliament,
Members of Legislative Assemblies
and Councils™ (1189).

19 hrs.

SHRI C. M, STEPHEN: My amend-
ment Nos. 107 and 108 are an amend-
ment to the definition of the word
“additional wages”. I have sought that
any fincrease in wages consegueni on
the revision of minimum rates of
wages fixed under the Minimum Wages
Act, 1948 must be excluded from the
definition That is to say, the wage
shall not include this.

Amendment No. 112 is a related
amendment, namely, any increase of
dearness allowance ags a part of the
minimum wage fixed under the Mini-
mum Wages Acl should be excluded.
These are part of the same thing,
dearness allowance and additional
wages.

The gist of my amendments is that
the wages fixed under the minimum
wages Act, the two parts they have,
that is, dearness allowance and
wages, must be excluded and there
must be no compulsion for the de-
posit of that amount. That is what
I am pleading for.

One submission more. The Govern-
ment, when they promulgated this
Ordinance, issued a press-note and
there they made 8 commitment that
the lowest paid workers will be
exempted from the liability to depo-
sit. I reguest the Government to
stand by the commitment. What is
the definition of the lowest paid wor-
ker? This country does not know
anything lower than the minimum



435 Res. Re. Ordinince AUGUBT 90, 1604  and Additional Eofu- 8ot
‘ments (Comipulsory Deposit) Bill

[Shri D. K. Borooah]

wages fixeq under the Minimum
Wages Act. Those workers must be
exempted. Otherwise, it will be a
very callous thing. It must be for
protecting those workers that this law
must operate. Therefore, I am
moving these amendments. This is
the gist of my amendments,

ot wew fagi €t Wt wwfa
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“Page 3,

after line 14, ingert—

(vi) any amount payable to an em-
ployee as bonus as a resull of
increased profits or formulae
linked with profits;

(vii) any ex-gratia payment steming
from a term or condition of
employment arrived at between
labour and management;

(viii) any advance or loan at the time
eof festivals or any other oc-
casion of dire necessity to the
employee; and

{ix) any amount related in any way
to a period before the appointed
day;”
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“and all kinds of allowances and
salaries given to Central and State
Ministers, Memberg of Parliament,
Members of Legislative Assemblies
and Councils,”
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SHRI P. M. MEHTA: My amend-
ment No. 113 reads as follows:—

“Fage 2,
after line 41, insert—

!(iva) any ad hoc increase in the
pay the employees without any time
svcale on the basis of negotiaiions
between the employees and em-
ployez. “

(ivaa) any ad hoc increase :in pay
to the casual workers and work-
charged employees on the basis of
negotiations beiween the employees
and employer or otherwise’.”

By clause 2(c), time scale employees
and other categories of employees are
exeluded from the purview of this pro-
vision. This hag created an snomaly.
For imstance, if an employee getting
Rs. 1000 in a time scale gets his an-
nual increment of Rs. 25 or Rs. 50, that
inerement will not be considered as an
additional wage and will not be l_m'
pounded. But if an employee getting
a salary of Rs. 308 or Rs. 350 is giver
a rise of Rs. 15 after negotiations
{hat will be considereq as sn add"
tional wage and will be t.
AD employee drawing Rs. 1000 a month
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and geiting his regulay ‘annuel incre-
ment of Ba, 58 or so, will be protected.
It is good that he is protected. But if
an employee drawing a salary of
Rs. 300 or Hs. 330 a month gets a rise
of Rs. 15 as gn annual increment after
four or five rounds of negotiations,
that increment will be considered as
an additional wage and will Le im-
pounded. This anomaly Should be
removed. Any ad hoc increase, ob-
tained after negotiations, in the pay
of low-paid employees should not be
impounded under the provision of this
Bill. In the same way, any ad hoc
increase in pay 1o the casual workers
or workcharged employees or sub-
slitutes, who are low paid emvloyees,
and who get that increase by virtue
of negotiations—it may he of the order
of Rs. 5 or 10—will be impounded
under the provision of this Bill, This
is a gross injustice to the employees
who have no time-scale, this is a gross
injustice to the casual workers and
workcharged employees. Therefore. 1
hope, the Minister will accept my
amendment and remove this anomaly.

SHRIMATI PARVATHI KRISHNAN:
My amendment is for deletion of ex-
planation with regard to bonus. Re-
garding this point I will not take more
time of the House. Because the point
about Bonus has heen discussed when
the discussion on the Bill was there.
The questions of production and incen-
tive bonus have arisen many times and
the workers arrive at collective agree-
ments. On those agreements being
arrived at, these are agreed to. You
also want industrial production tn in-
crease, Incentive bonus is a principle
which has been accepted. Here you
want to say, yes, the negotiations can
continue but you should not get it just
now. Therefore, this is the idea, of
impounding the benus amounts for
which the workers have been lahogr-
ing throughout the year. ‘These
amounts are their due for the extra
labour that they have put in. This
bonus should not be touched. Mine is
8 very simple amendment for deletion
of the explanation concerning this
and I do not think the hon. Minister
will rejeet it

1917 L8—12
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SHRI RAJA KULKARNI: Sir, out of
8, I press two amendments 94 and 85.
1t relates to definition. Under old for-
mula, the agreement was decided and
brought about prior io the ordinance.
Under the old formula of D.A. if be-
cause of rise in cost of Mving, if the
DA rises, the ordinance js attracted.
Instead of that kind of a definition, if
the DA goes up as a result of addi-
tional dearness allowance amount
which is earned because of the higher
rates of dearnesg allowance, neutralis-
ation, it is only under such kinds of
circumstances that the ordinance
should be attracted. That is my amend-
ment No. 94 regarding the new defini-
tion of additional dearness allowance.
Then about No. 95 I have said this,
That refers o the calegory which is
exempted, that is, those who should
be exempted from operation of the
ordinance. One is this. So far as
Third Pay Commission recommenda-
tions to the Central Government and
the State Government employees are
concerned they are all exempted. But
there are public undertakings. There
agreements have been urrived at in
1970-71, 1972 and =0 on. They have
agreed that whenever the Third Pay
Commission gives its report and when
those recommendationy are accepted,
they will be made applicahle io public
seclor employecs. Negotiations were
going on how to apply them and when
the question came of application the
ordinance came in between. That
ordinance need notl be atlracted in the
application of the Third Pay Commis-
sion recommendation 1o public sector ~
nndertakings. Number two is this.
This iz about agreement having taken
place prior to the date of the ordin-
ance. Somehow or other the agree-
ments had been submitted to Govern-
ment for approval. Approval has not
come from the Government. May be
this iz submitted to tribunal by way
of award in terms nf settlement and
so on. That award has not come he-
fore the ordinance. Tn such cases this
ordinance should nnt he attracted. So
these should be exempted. That is
all my submission.

SHRI YESHWANTRAO CHAVAN:
I have already moved the Government



339 Res. Re. Ordinance AUGUST 27, 1074 aond Additiohal Emolx-
v menty (Compulsory Deposit) Bill

[Shri Yeshwantrao Chavan]

amendments Nos, 52, 53, 54, 55 and
103. which I am pressing.

I do not have to give any further
explanation to this except that they
are intended to remove some of the
ambiguities in the procedures which
are of a clarificatory nature,

Now, may I say something in reply
to some of the amendments?

MR. CHAIRMAN: Of course.

SHRI YESHWANTRAO CHAVAN:
Excepting amendment Nos. 107 and
108 moved by my hon. friend, Shri
Stephen, 1 am opposing all the amend-
ments. I am accepting his amend-
ments because that 1s exactly our
intention but we have not put it in
specific words. We certainly do not
want the minimum rates of wages to
be fixed under the Minimum Wages
Act of 1948, That we would like to
stand apart.

As regards the other amendment of
the hon. Member, that 15, amendment
Number 112. I would hke to tell that
if we accept this amendment, then other
amendment would not be necessary.
The special allowances which are re-
lated to the cost of living would also
be included therein. That stands quite
different from the definition and so, I
would request the hon. Member not
to press for that.

It I accept the amendment of Shri
Raja Kulkarni, the what for is the
Bill I do not understand. By you
moving the amendments, you are nega-
tiving the whole Ordinance,

SHRI RAJA KULKARNI: Discrimi-
nation should be removed.

SHRI YESHWANTRAO CHAVAN:
I would request you to wilthdraw the
amendment.

MR. CHAIRMAN- Now_ I shall put
the Government Amendiments to the
vote of the House.

SHRI 8. M. BANERJER: Is the hon.
Mémber, Shri Raja Kulkerni with-
drawing his amendments?

MR. CHAIRMAN: We shall consi-
der that when we come to his amend-
ments.

Now, the question is:
Page 2, Line 17,—
after “Over” ingert “and above”
(52).
Page 3, line 25—
for “the" substitute “anf” (58)
Page 3,—
for linos 49 and 50, substiture—

“name, such person; and in-
cludes, in the case of =&
deceased employer, the Je-
gal representative of such
deceased employer;” (54)

Page 4, line 11,—

for “made” substitute “framred”
(55)

Page 3, line 7,—
for “on the appointed day”, sub-

titute “immediately before the
appointed day”. (103)

The motion was adopted.

MR, CHAIRMAN: Now, we shall
take up amendment Nos. 107 and 108
moved by Shri C. M. Stephen and
which are accepted by Government.

The question is:
Page 2,—
after line 41, insert—

“(v) any increase in wages
consequent on the revision
of the minimum rates of
wages fixed under the Mi-
nimum Wages Act 1848;"
(107)

Page 2, line 43—
for “(v)” substitute “(vi)” (108)
The motion was adopted.
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MR CHAIRMAN: Now, I shaoll
come to the amendment No. 50 mov-
ed by Shri Ramsingh Bhai. Are you
pressing?

SHRI RAMSINGH BHAI: I with-
draw my amendment,

MR. CHAIRMAN: Is it the pleasure
of the House to grant leave to the
hon. Member to withdraw his amend.
ment?

Amendment No. 50 was, by leave,
withdrawn.

MR. CHAIRMAN: Now, we take
up amendment Nos, 63 and 64 moved
by Shrimati Parvathi Krigshnan, I
think she ig not here. Anyhow, I
shall put them to the vote of the
House,

Amendment Nos. 63 and 64 were
put and negalived.

MR. CHAIRMAN: Now, we take up
amendment Nos. 94, 95, 96, 97, 98,
99, 100 and 101 moved by Shri Raja
Kulkarni. Are you pressing?

SHRI RAJA KULKARNI: I with-
draw the amendments,

MR. CHAIRMAN: Is it the pleasure
of the House to grant Jeave to the
hon. Member to withdraw his amend.
ments?

Amendment Nos. 94, 85 and 97 to
101 were, by leave withdrawn.

MR. CHAIRMAN: I shall now put
amendment No, 112 moved by Shri
Stephen to the vote of the House.

SHRI C, M, STEPHEN: In view of
the clarification given by the hon.

Minister, I withdraw my amendment,

MR. CHAIRMAN: Is it the pleasure
of the House to grant leave to the

hon, Member to withdraw his amend.
ment?

Amendment No. 112 was, by leave,
withdrawn,

MR, CHAIRMAN: I now put am-
endment No. 113 moved by Shri P.
M, Mehta to the vote of the House.

Amendment No, 113 wag put and
negatwed,

MR. CHAIRMAN: I now pug am-
endments Nos. 118 and 119 moved by
Shri Atal Bihari Vajpayee to the vote
of the House,

Amendments Nos. 118 and 119
were put and negatived.

MR, CHAIRMAN: The guestion is:

“That Clause 2, as amended,
stand part of the Bill"”

The motion was adopted.

Clause 2, as amended, was added
to the Bull.

Clause 3—(Persons to whom this
Act applies.

MR, CHAIRMAN: Now, we take
up clause 3,

SHRI ATAL BIHARI VAJPAYEE:
I move:*

Page 5—
after line 33, insert—

“Provided that any employee
of the foregoing bodies, not
wishing to avail of thig sche-
me may opt out of the sche-
me by conveying his wish to
his employer in writing.” (2)

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): I move:

Page 5, line T—

after “employee” insert—
“drawing a basic salary or
remuneration of rupees one
thousand six hundred and
above per month” (38)

*Amendments moved with the recommendation of the President,
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“Provided that any employee of
the foregoing bodies, not wi-
shing ‘te avail of this scheme
may opt out of the scheme
by conveying his wish to his
employer in writing.”
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“Nothing im this Act shall apply
to such emplyees as have
chosen to opt out of this sche-
me under proviso to section
3.
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SHRI YESHWANTRAO CHAVAN:
The only thing thet I can say is

that I deny myself the pleasure of
accepting these amendments,

MR. CHAIRMAN: He having denied
himself the pleasure, I shall now put
the amendments Nos. 2 and 38 to the
vote of the House,

Amendment Nos 2 and 38 were put
and negatived. -
MR. €CHAIRMAN: The question 1s:

“That clause 3 stand part of the
Bill",

The motion was adopted.
Clause 3 was added to the Bill.
New Clause 3-A

SHRI ATAL BIHARI VAJPAYEE:
I beg to move*:
Page 5, after line 41, insert— ..

“3A. Nothing in this Act shall
apply to such employees as
have chosen to opt out of

.. this scheme under proviso to
section 3., (8) ;

MR. CHARMAN: I ghall now put
this amendment to vote.

Amendment No. 3 was put and ne-
gatived, ’

MR, CHAIRMAN: The guestion is:

“That clause 4 stand part of the
Bil".

The motion was adopted.
Clause 4 was added to the Bill

Clause 5— (Additional Wages Depo-
sit Account and Additiona]l Dearmess
Allowance Deposit Accounts.)

*Amendments moved

with the recommendations of the President.
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SHR! ATAL BIHARI VAJPAYEE:
I beg to move*:

Page 6, line 6, for ‘COMPULSO-
RY' substitute ‘VOLUNTARY". (4)
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SHRI YESHWANTRAO CHAVAN:
I do not want to say anything.

MR, CHAIRMAN: I shall now put
amendment No. 4 to vote.
Amendment No. 4 was put and

negatiwed.

MR. CHAIRMAN: The question
is:

“That clause 5 stand part of the
Bill".

The motion was adopted.
Clause 5 was added to the Bill

Clause 6.—(Duty of employer or
other person to make
deductions of additional
wages and additional
dearness allowance from
emolumenis.)

SHRI ATAL BIHARI VAJPAYEE:
1 move®:

Page 6, line 22,—
for “two years” substitute “one
year” (5).
Page (i, lines 29 and 30,—

omit “and one-half of the addi-
tional dearness allowance”
(6)

Page 6, lines 32 ang 33—

omat. “and the Additional Dear-
ness Allowance Deposit
Account, respectively” (7)

Page €, line 38,—

omit “and one-half of the addi-
tional dearness allowance,”
(8

Page 6, lines 42 and 43,—

omit “and the Additional Dear-
ness Allowance Deposit
Account, respectively” (9)

Page 17, Iines 5 and 6,—

omit “and one-half of the addi-

tional dearness allowance”
(10)

Page 7, lines 8 and 9,

omit “and the Additional Dear-
nes Allowance Deposit Ac-
count, respectively” (11)

Page 7, ines 11 and 12,—

omit “and one-half of the addi-

tional dearness allowance”
(12)

Page 7, lines 15 and 16,—

omit “and the Additional Dear-
ness  Allowance Deposit
Account, respectively” (13)

Page 7,—
after line 16, insert—

“Provided that in a case where
the employee gets a conso-
lidated pay, the additional
amount shall not be counted
as his wages only, but an

*Amendmerits moved with

the recommendation of the President,
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appropriate portion of it
shall be considered as Addi-
tional Dearness Allowance.”
(14)

Page 7, line 30,—

omit “separately” (15)
Page 7, line 31—

omit “respective” (16)

SHRI KRISHNA CHANDRA HAL-
DER: I move:

Page 6, line 18—
after “made” insert—

“in respect of payments accruing
due with effect from the 6th
day of July, 1974”,

Page 6, line 19,—

for “one year” substitute “three
months” (40)

Page 6, line 22—

for “two years” substitute “three
months” (41)

SHRI YESHWANTRAO CHAVAN:
I move:

Page 6, line 23,—

ror “Act"
(56)

substitute “section”

SHRI ATAL BIHARI VAJPAYEE:
I move:

Page 7,—
after line 28, insert—

“(d) the Central and State Gov-
ernments, the Secretaries-
General of Lok Sabha and
Rajya Sabha and Secretaries
of all other State Legisla-
tures in India shall, ag and
when salaries and any or all
types of allowances are dis-
bursed to Central and State
Ministers, M.Ps,
and M.L.Cs., shall deduct ten
per cent from each of the
emoluments so dishursed

AUGUST 27, 1604
ments (Compulsory Deposit) Bill

ML.As.

and Additioral Emolu-

and coredit the amounts so
deducted, in accordance with
the scheme, to the accounts
that are fixed for this pur-
pose.” (120)

MR, CHAIRMAN: As regards
amendments Nos. 75—886, they are the
same as those already moved,
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“In the case of additional wages
for a period of one year.”

“In the case of dearness allow-
ance for period of two years.”
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SHRI 8 M, BANERJEE: Mr.
Chairman, Sir, I support these
amendments, I have also given some
amendments. One amendment is,
Page 6, line 28, for ‘“two years”
substitute “one year”. I fully endorse
the logical arguments put forward
by my hon. friend Mr, Atal Bihari
Vajpayee. It cannot be two years in
case of dearness allowance. The
other amendment is, Page 6, lines 29
and 30 omit “and one-half of the
additional dearness allowanece” and
again, Page 6, lines 32 and 33 omut
“and the Additional Dearness Allo-
wance Deposit Account, respectively”.
It goes on like this. Then, Sir, by
pleading that this should be one year
in both the cases, I would only
request the hon. Minister, even at
this fag end of the day, not to deduct
or deposit a portion of the dearness
allowance which has been sanctioned
to the Central Government employtes
from 1st April 1974, At lhat time,
this Ordinance was not in existence.
The Ordinance was promulgated on
6th July 1974. As such, the increase
of dearness allowance from 1st Aprnil
1974 and from 1st June 1974 can, by
no stretch of imagination, come under
the mischief of this Ordinance. This
will amount to, excuse me if I may
say so, cheating the Central Govern-
ment employees if payment is with-
held for so many months under one
pretext or other and then it is
deducted on the ground that the pay-
ment has been made after the pro-
mulgation of this Ordinance. It will
be very unfair and unjust. I would
request the hon. Minister to ronsider
this point because a delegation of the
Central Government employee, the
National Council of the JCM, met
him and pleaded not to deduct this
amount. When the Act comes into
existence, then, it may be deducted.
But, that particular amount which
was due to them from 1st April 1874
should not and cannot be deducted.
With these words, I would request
the hon. Minister to kindly consider
this point. I do not expect an answer
immediately. Let him ponder over this
matter, think it objectively and come
to a conclusion.

BHADRA 5, 1808( SAKA)
Emoluments (Compulsory Deposit) Bill

and Additional 350

MR. CHAIRMAN: Let us now {ake
up amendments to Clause 8. I will
now put Amendment No. 56 to Clause
6 moved by Shri Yeshwantrao
Chavan, to the vote of the House.
The question is:

Page 6, line 23,—

for “Act” substitute “section” (56)
The motion was adopted.

MR. CHAIRMAN: I will now put
Amendments Nos. 5 to 16 to Clause
6 moved by Shri Atal Bihar
Vajpayee, to the vote of the House.

Amendments Nos. 5 to 16 were put
and negatived.

MR, CHAIRMAN: I will now put
Amendment Nos. 30 to 41 to Clause
6 moved by Shri Krishna Chandra
Halder, to the vote of the House.

Amendments 39 to 41 were put and
negatived. ‘

MR. CHAIRMAN: 1 will now put
Amendment No. 120 to Clause 6
moved by Shri Atal Bihari Vajpayee
to the vote of the House.

Amendment No. 120 was put and
negatived.

MR. CHAIRMAN: Now, the ques-
tion 1s:

‘That Clause 6, as
stand part of the BillL”

amended,

The motion was adopted.

Clause 6, as amended was added to
the Bill.

Clause 7.—(Deposits td carry simple
interest).

MR. CHAIRMAN: Now, we will
take up Clause 7

Mr. Vajpayee, are you moving your
amendment?

SHRI ATAL BIHARI VAJPAYEE:
Yes, Sir. I beg to move:*®

*Amendment

moved with therecommendation of the President.
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Page 7, line 38—
after “calculated” insert—
“‘twice a year and” (17)

MR, CHAIRMAN: I will now put

amendment No. 17 to the vote of the
House.

Amendment No. 17 was put and
negatived,

MR. CHAIRMAN: The
is:

guestion

“That clause 7 stand part of the
Bill.”
The motion was adopted.
Clause 7 was added to the Bl

Clause 8 was added to the Bill
Clause 9—(Repayment of Deposits.)

MR. CHAIRMAN: There are a
number of amendments,

SHRI ATAL BIHARI VAJPAYEE:
I move®:

Page 8, lineg 18—

for ‘“two-years” substitute “one
year” (1B)

Page 8,—
after line 23, insert—

‘Explanation.—for the purpose of
this proviso, a case of ex-
treme hardship means sick-
ness or death or marriage of
a family member of an
employee or repayment of
loans or borrowings taken by
the employee earlier” (19)

Page 8, line 35,—
omit “equal” (20)
Page 8, line 36,—
after “instalments” insert—

“, the first being fifty per cent of
the whole amount and the
rest in four ingtalments

being one-fourth each of the
remaining amount” (21)

Page 8, lines 36 and 37,—
omit “or two years, as the case
may be,” (22)
Page, 8, lines 38 and 38,—
for “compulsory” substitute
“voluntary” (23)
SHRI KRISHNA CHANDRA HAL.
DER: I move®*:
Page 8, line 14,—
for “one year” substitute ‘*‘three
months” (42)

Page 8, line 18,—

for “two years” substitute “three

months” (43)
L=

Page 8, line 35—
for “five” substitute “two” (44)
Page 8, line 36,—
for “annual” substitute “guarier~
ly” (45)
Page 8, lines 36 and 37—

for *one year or two years, as
the case may be,” substitute
“three months” (48)

st wze fagr A . 58 S
FooirmgamrA e gs s
qy 2391 of & avg freafafes oe
faar =g :

“Explanation: For the purpose of
this proviso, a case of extreme
hardship means sickness or death
or marriage of a family member of

an employee or repayment of loans

or borrowings taken by the employee
earlier.”

ot ot 9 ¥ fridaw & wgr v g,
IFH GYETC WCHTC T WX ATHY W

*Amendments moved with the

recommendations of the President.
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wréy 7g Swer w4 Fr # s
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fir og wfvad sor At F  woAv
T ¥ &%, at & wma g fr @ wmew
¥ 9IA1E F9A # 15 HI5ATE TG R
Tifee ) fasr wall Agiew Faw O™
FOUA A FT UF FUET WMA FC
wATT WANT A FY ) FAT OF FEIW
qures ot Wi 7, &1 e famrg an
7T F WA

SIIR! 5. M. BANERJEE: I fully
support the amendment of Shri Vaj-
payee. 'Lhe advantage of exemplion
will be given only to the favourite
employees. In the case of employees
who are really suffering. it will Le Jeft
to the employers or hureaucrates to
lecide who will get the alvantage of
exemption.  This proviso provides
some guidelines. It says, if a man
1s sick or his daughter 1s to be married
or some exireme and genuine hardship
15 there, in such cases he should be
granted exemption. T think this par-
ticular expression in the proviso should
be accepted without any hitch because
the hon. Minister in thix very Bill
has agreed that there is need for ex-
emplion. Suppose therc is a calamity,
will not exemption be given in the
case of an employee? In that case,
this explanation should be accepled.

!t would request the Minister to accept
it.

S.H.RI YESHWANTRAO CHAVAN:
This clause itself is making provision
to facilitate the withdrawal of money

In case of hardship. What the hon.
1917 LS—13
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Wlembers are trying to do is te define
hardship. I would like io tell them
that hardship is such a comprehensive
situation that hy definition we are try-
ing to restrict its scope. That iz why
we do not think it 1s neressary {o have
a definition, Because, there may be
orcasions when a particular bhardship
muy not be covered by ihe definition
which is soupght to be given here. Sc,
1 would say 1t is much better to keep
it a. 1t is, @1ving discrefion {o the per-
son concerned, It is taking a human
view of the matter and thal purpose
will not he served bv the definition
that they are trying lo suggest

MR. CHAIRMAN: T will now put
amendment Nos. 18 to 23 to clause 9.
moved by Shri Atal Bihari Vajpayee.
io the vote of the linuse.

Amendments No. 18 to 23 were put
and negatived.

MR. CHAIRMAN [ will now pu$

moved by Shri Knshna Chuandra 1lal-
der, to the vote of the House.

Amendments Nos. 42 to 46 were put
and negatived.

MR. CHAIRMAN: The qyuestion is:

“rhat clause 9 stund part of the
Bill”.

The motion was adopted.

Cluuse 9 was added to the Bill.
Clause 10.—(Power of Central Gov-

crnment to frame schemes.)

SHR1 S. M. BANERJEE: I beg to
move
“fPhal thus Tlouse summons the

Altorney-General of India to address
the House and give his opinion on
clause 10 of the Bill™

Al the consideration sage this morn-
jng my hon. friends Shri Madhu
Limoye, Shr: Somnath. Chaltlerjee,
myself and others raised various objec-
fions to the provision as embodied in
clause 10, wherehy rules can be
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[Shri B. M. Banerjee]

framed by the bureaucrats, ignoring
the Committee on subordinate legis-
lation or this House. Sub-clause (3)
reads:

“A scheme framed under this
section may provide that all or any
of its provisions shall take eflect,
either prospectively or retrospec-
tively. on such date, not being a
date earlier than the appointed day,
as may be specified in this behall
in the scheme and evary scheme
framed under this section shall have
effect notwithstanding anything con-
tained in any_law (other than this
Act) for the time being in force or
in any instrumen{ having effect by
virtue of any enactment other ihan
this Act.”

When I raised this in the morning I
got the impression from the hon.
Speaker that we could better argue
it at the consideration stage. What
%ire the other Acts which will*be
affected by this? The Minimum Wages
Act is ignored, tihe Industrial Dis-
putes Aci is negalived and the Pay-
ment of Wages Act is complelely
_ignored. So, this Bill, when it be-
comes an Act, will he so mischievous,
so preposterous and so draconian that
it will swallow all those laws which
we in our wisdom, or our predeces-
sors in their wisdom, passed to give
certain benefits to the workers.

This is a very serious matter. That
is why I have requested through a
motion that this House should
summon the Attorney-General to
address this House to get -certain
mlarifications from him on this parti-
cular clause 10, whether a particular
legislation can negative all those
Jegislations which we passed in this
House. It is being done simply by a
stroke pen by the bureaucracy. Thi-
is putling enormous powers in the
hands of the bureaucrats. All the
labour legislations for which right
from Mr. 8. M. Joshi and others
labouryd @nd got them passed are
going to be ignored by this legisla-
tion. It is only because of thought-

Res. Re. Ordinance AUGUST 27, 1974
ments (Compulsory Deposit) Bill

and Additionel Emolu-

less action of the Government. For
the last 27 years, they have miser-

they
now want to bring' a legislation
which will negative all the labour
legislations passed by this Houae,
whether it is the Payment of wages
Act, whether it js the Minimum
wages Act, whether it is the payment
of Bonus Act, whether it is the Indus-
trial Disputes Act.

So, through my motion, I request
the House to summon the Attorney-
General to address this House to got
clarifications from him on certain
points in regard to clause 10.

ot we fomd : e W, w9
#1 qasg ¥ dfiwar wrgw § afeam
T gy 13 #r ") 13(3) (T) #
FH N euaeqr ¥ owf §:

“(a) “law” includes any Ordin-
ance, order, by-law, ruls, regulation,
notification, custom or usage having
in the terrilory of India the force
of. law;"

o4 ¥ ogeT wAe @ fd g @ awdy
9 § 39 F wa-wwH (3) ¥ uw
Frerr FE STy, Tnr arg e o

“a scheme framed under this
section....”
Who is going to frame the scheme?

FT FOT W &1 ? §7 74 A AT wi |
a1 T & waww § & §ew ndaae
aforedrz 30 #w 10 ¥ agw ) W
T 1wy w9 A § i ofnr ffnde
@ &1 wfawre & wdawe wy fan
@ &, Tiearae W A o W@
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& weew § @ Y, e w o §
& Wi ® qg A g i oo af
AT 7 qa T FLAT F W FET
O § 9 AU W WA & @ Sqar
%1 ¥few weft AeleT 7 W GO oW
sa af afr fear ¢ wow dRew
¥ gafar & ww w1 wfes T@ T
aar gon fad gl @ FE AR g
fiF T o1 ¥ w1 e SN g gy
qr YHITTA |, 4T SEH FTE GAT NHEAH
v wifge a1 % a8 FoT g &
A WT WIX §ET & &0 99 9
qET FME oA | RAY AERA D
T QI AT FT A AR
O ¥ FO W A AGNEA T §
T & MG A AT VS
s, w9 a1 wgnfa v &

Db

SHRI YESHWANTRAO CHAVAN:
Sir, this point was raiged before also.
It 1s very difficult to accept the argu-
ment that this is some sort of a power
taken under the legislation to over-
ride other legislations. This is the
main argument given, The pomnt
that I am trying to make is this.

Please see Clause 25.
follown: e

It reads as

“Every rule jand every scheme
made by the Central Government
under this Act shall be laid, as
soon as may be after it 1s made,
before each House of Parliament,
while it ig in session for a total
period of thirty days which may
be comprised in one session or in
two or more successive sessions...

grEgr ¢ o sca Mo &0 AT
WO AY 4g ariede wfwe @ § |
6 wAT a1 ag T & afer & aw
g | | A avw ¥ efem Al &
a€)

awfr s : R 10 9
1T H1E gHEHE A1 F1 &1 38 9 R
&1 SFar |

ot Ay fod : T W9 goTToR
i ar & & gm

Tt g ;W T E A
& ?

Mr. S. M. Banerjege hag moved a
motion to summon the Attorney-
General of India to address the
House and give his opimion on Clause
10, I shall put it to the vote of the
House., The question is:

“That this House summons the
Attorney-General of India to ad-
dress the House and gwve  his
opinion on Clause 10 of the Bill.”

The moion was negatwed.
20 hrs.

MR. CHAIRMAN: Regarding
amendments Nos. 2¢ and No. 25, Mr,
Vajpayee is not moving. Are you
moving Mr. Chavan, your amend-
ment No. 577

SHRI YESHWANTRAO CHAVAN:
Yes, I am moving.

I beg to move:
Page 9, line 32—

That means, the House will have for “made” substitute “framed"”
::-'Eé‘y opportunity to disapprove or  (57).
P 5
ity any scheme that is laid. MR CHAIRMAN: Are you

ot wy forerd : S odt oY F ooy -
T 9T 39 www gg feedr ofaT &
o & fo waf w1 g wgam ) A

WX oy g o R

moving No. 65, Mrs. Parvathi Krish-
nan?

SHRIMATI PARVATH]I KRISH-
NAN: Yes, I am moving. I beg to
move:
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Page 9, line 17,—

for  “rupees
“rupee one” (65)

MR. CHAIRMAN: I will now pu!
Government Amendment No 57 to
the vote of the House.

The question is:
Page 9, lineg 32,—

two”  substitute

for ‘“made” substitute ‘“framed”

57
The motion was adopted.

MR CHAIRMAN: I will now put
amendment No 65 moved by Shrimat:
Parvatht Krishnan to vote.

Amendment No. 85 was put and
negatwed

MR CHAIRMAN: The question 1s.

“That Clause 10, as
stand part of the Bill”

amended,

The motwdtn was adopted
Clause 10, as amended, was added to

the Bail
Clauses 11 and 12 were added to the
Bl
Clause 18—(Transfer of establish-
ments )

SHRI YESHWANTRAQ CHAVAN.
I move all the four amendments. I
beg to move:

Page 10, Iine 8,—

after “the”
(58)

Page 10, lineg 8,—

winsert  “appropriate”

1

after “is so transfcrred”, insert “or
the licence is so given" (104)

Page 10, line 12,—

after “transferee”, imsert “or licen-
see” (105)

Page 10, line 13,—

after “such transfer”, ingert ‘“or
licence, as the case may be,” (106)

and Additiona] Emoiu-

MR. CHAIRMAN; 1 will now put
the Government amendments to the
vote,

The question is:

Page 10, lmne 9,—

after “the" insert
(58)

Page 10, line B,—

after “is so transferred”, insert “or
the licence 1s so given' (104)

uappmpmteu

Page 10, Ime 12,—

after “transferee”, insert ‘or lincen-
see” (105)

Page 10, line 13—

after ‘“such transfer”, insert “or
licence, ag the case may be”, (106)

The motion was adopted.

MR CHAIRMAN Now the gques-
tion 18

“That Clause 13, as
stand part of the Ball™

The motion was adopted.

amended,

Claus¢ 18, as amended, was added 10
the Bill.
Clause 14.—(Penalties)

MR CHAIRMAN: There , are
amendments 26 to 32 by Shn Vajpayee
and colleagues

SHRI HUKAM CHAND KACH-
WAI (Morena): I beg to move*:

Page 10, hine 24—

for “six months” substitute
month” (26)

Page 10, line 24—

for “one thousand” substitute
hundred™ (27)

Page 10, line 31,—

for “three months” substitute “one
day" (28)

Page 10, line 32—

for “six months"” substifute “seven
days” (28)

‘“‘one

“two

moved  with  the

*Amendments

recommendation of the President.
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Page 10, lines 33 and 34—

for “one year"  substitute ‘“one
month” (30)

Page 11, line 8,—

for “six months” substitute “one

month” (31)

Page 11, line 8,—
for “one thousand" substitute “two
hundred” (32)

SHRI YESHWANTRAQ CHAVAN:
I am moving amendment No. 59. I
beg to move:

Page 10, line 28—

for “made”  substitute ‘“‘framed”
(59)

SHRIMATI PARVATHI KRISH-
NAN: 1 am moving gmendment Nos.

66 to 69.
Page 10, line 31,—

1 beg to move:

for “three months” substitute ‘“six
months™ (66)

Page 10, line 32,—

for “six months” substitute “one
year” (67)

Page 10, lines 33 and 34,—

for “one year” substitute “two
years” (68)

Page 11,—

omit lines 5 to 9. (69)

MR. CHAIRMAN: 1 shall put

amendment No. 59 moved by Shri
Yeshwantrao to the vote of the House.

The question is:

Page 10, line 28—

for “made” substitute “framed” (59)
The motion was adopted.

MR. CHAIRMAN: 1 shall now put
amendment Nos. 26 to 32 moved by
Shri Atal Biheri Vajpayee and others
to the vote of the House.

Res, Re. Ordinance BHADRA 5, 1896( SAKA)

and Additional

ments (Compulsory Deposit) Bill

Amendments Nos. 26 to 32 were put
and ncyatived,

MR. CHAIRMAN: Now we take
up amendment Nos. 66 to 68 moved
by Shrimati Parvathi Krishnan and
her other collcagues.

362

SHRI M. KATHAMUTHU (Naga-
pattinam): 8Sir, 1 want to speak on
amendment Nos. 66 to 69. According
to the Bill, the penalty given to the
defaullers is very low. For that pur-
pos¢ we have given our amendments.
By amendment Nos. 66 to 69, we want
to substitute for *‘three months”, “six
months”, “one year” by the words “six
months”, “one year”, “two years”
respectively. By our amendment No.
69, we want to omit lines 5 to 9 on
page 15.

1 press all my amendments to the
vote of the House.

MR CHAIRMAN: Now, 1 shall
put amendment Nos. 66 to 69 moved
by Shrimati Parvathi Krishnan and
her colleagues to the vote of the
House.

Amendments Nos. 66 to 69 were put
and negatived.

MR, CHAIRMAN: Now, the ques-
tion is:

“Thut Clause 14, as
stand part of the Bill.”

amended,

The motion was adopted.

Cluugse 14, as amended, was added to
the Bill.

Clause 15—(Offences by Companies.)

MR. CHAIRMAN: Now we take
up clause 15. There are amendments.

SHRI HUKAM CHAND KACH-
WAI: I move*:

Page 11, line 13—

after “business of” insert ‘“and
maintenance of accounts of" (33)

Page 11, line 13,— ’
omit “as well as the company,” (34)

*Amendments moqu- with the

recommendation of the President.

-
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SHRIMATI PARVATHI KRISH- MR. CHAIRMAN: Now, the
NAN: I move: question is:
Page 11, “That Clause 15, as amended,

omit lines 16 to 19,
Amendments made:

(70)

Page 11, line 21,—

for “any" substitute “an” (80)
Page 11, line 21,—

after “committed” ingert—

“by a company and 1t 1s proved
that the offence has been commit-
ted” (61)

(Shri Yeshwantrao B. Chavan)

MR. CHAIRMAN: Now, on
amendment Nos, 33 and 34, do you
want to say anything?

SHRI R V. BADE (Khargone): 1
want to say something on this. We
have given amendments that after
“Business of” the words “and mainte-
nance accounts of” should be added.
By amendment No. 34 we want to
omit ‘as well as the company’ on page
11, Line¢ 13. What is meant by the
Explanation—For the purpose of this
sub-section, the case of extreme hard-
ship means sickness or death or mar-
riage of a family member of the em-
ployee or repayment of loans or bor-
rowing taken by the employee ear-
lier', Therefore, we have given this
amendment.

MR. CHAIRMAN: Now, I shall put
amendment Nos. 38 and 34 to the vote
of the House.

Amendments Noz. 33 and 34 were put
and mnegarived.

MR. CHAIRMAN: Now we take
up amendment No. 70 moved by
Shrimati Parvathi Krishnan. I sghall
put them to the vote of the House.

Amendment No. 70 was put and
negatived.

stand part of the Bill”,
The motion was adopted

Clause 15, as amended, was added
to the Bill.

Clause 16 was added to the Bill
Clause 17—(Power to exempt)

SHRI HUKAM CHAND KACH-
WAI I move®,

Page 11,—
ajter line 48, nsert— —

“Explanation for the purpose
of this sub-section, the case of
extreme hardship means sickness or
death or marriage of a family
member of the employee or
repayment of loans or borrowings
takem by the employee earlier.”
(35).

MR. CHAIRMAN: I put amend-

ment No 85 1to the vote of the
House.
Amendment No. 35 was put and
negatived

MR CHAIRMAN: The question
is:

“That Clause 17 stand part of

the Bill”
The motion was adopted.
Clause 17 was added to the Bill

Clauses 18 and 19 were added to the
Bill,

Clause 20— (Power to call for returns
and inspect accounts),
Amendment made:

Page 12, line 42,—

for “relevant” substitute “appro-
priate’, (62)

(Shri Yashwantrao B, Chavan)

*Amendments movel

with the recommendations of the President.
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SHRI JAGANNATHRAO JOBHI
(Bhajapur): I move?*:

Page 12, line 41,—

omit “or additional dearness al-
lowance”, (36)

MR. CHAIRMAN: I shall put
amendment No. 36 to the vote of the
House,

Amendment No. 36 was put and
negatived.

MR. CHAIRMAN: The question
is:

“That Clause 20, as
stand part of the Bill.”,

The motion was adopted,

Clauses 20, as gmended, was added
to the Bill

Clauses 21 to 27 were added to the
Bill.

New Clause 28

SHRI HUKAM CHAND KACH-
WAI: I move®*:

Page 14—

amended,

after line 21, insert—

“28. Annual Report on the work-
ing of the scheme under this Act
shal] be laid before both the Houses
of Parliament every year.” (87).

MR. CHAIRMAN: I now put
amendment No. 37 moved by Shri
Hukam Chand Kachwai to the vote
of the House.

Amendment No. 37 was put and
negatived.

Clause 1—(Short title, extent and
commencement.)

SHR] JAGANNATHRAO JOSHI: I
move®*:

Page 1, lines 5 and 6,—

SHR] S. M. BANERJEE: Sir, the

amendment is very simple ., It says:
“For ‘Compulsory” substitute
‘Voluntary'.”

We want this should be a voluntary
scheme and anybody who can afford to
save something. ... Sir, there is distur-
bance.

So, I would only request that even
at this late hour, at the fag end of the
day when they can possibly pass this
Bill with their majority, the Finance
Minister may kindly consider this very
objectively. If he is unable to commit
himself today, let us pass the Bill to-
morrow. Let this be voluntary and
not compulsory.

MR. CHAIRMAN: 1 shall now put
amendment No. 1 to the vote of the
House.

Amendment No. 1 who pul and
negatived.
MR. CHAIRMAN: The question is:

“That Clause 1 stand part of the
Bil,

The motion was adopled,
Clause 1 was added to the Bill.
The Enacting Formula and the Title
were added to the Bill.

SHRI YESHWANTRAO CHAVAN:
I beg to move:

“That the Bill, as amended, be
passed”,

MR. CHAIRMAN: Motion moved.

“That the Bill, as amended, be
passed”.

SHRIMATI PARVATHI KRISH-
NAN: I hope that it is not too late
even now for the hon. Minister to
withdraw this Bill and not to press it.
But I find that instead of withdrawlng

for  “Compulsory”  smbstitute the Bill he is himself withdrawing
“Voluntary”, (1) from the House.
*Amendments moved wiith fhé the recommendationg of the President,
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As has already been gpoken on the
floor of the House today, this Bill is
perhaps the most obnoxious measure
that has ever been discussed on the
floor of this House or was intended to
be put on the statute-book since the
last 27 years of our freedom,

The working class during all these
years has put in every mite of 1ts
effort into building a new India 1n
spite of all the conspiracies of the
monopoly houses and the bankrupt
policies of the Government; 1n spite of
all these, production has been increas-
ing and the workers have been putting
forth their best and making sacrifices
in order to make the couniry's econo-
my forward. In spite of all that, this
iz the reward that this bankrupt Gov-
ernment today wants to give to the
workers.

Today, as my hon. friend Shrimat:
Roza Deshpande has said, this Bill
instead of its being called the Addi-
tional Emoluments (Compulsory De-
posit) Bill should be called a pick-
pocketing Bill. There is a bunch ot
pick-pockets there all raising their
hands and supporting this measure that
goes to hit at the wage packet of the
working class.

AN HON, MEMBER: Who is the
major pick-pocket?

SHRIMATI PARVATHI KRISH-
NAN: 1 do not know. Probably he
has gone to get his scissors to do the
pickpocketing (Interruptions).

MR. CHAIRMAN: Let "her not
reduce it from the sublime to the
ridiculous.

SHRIMATI PARVATHI KRISH-
NAN: 1t can never be sublime when
Governmeni come forward with a
measyre like this. How do you possi-
bly call it sublime when it is not even
ridiculous but something worse?

MR. ('"HAIRMAN: I am talking of
the level of the debate and I am say-

AUGUST 27, 1874 nnd Additional Emolu-
menty (Compulsory Dcposit) Bill

ing that she bgs raised it %o that
sublime level. So, why should she
bring in other things?

SHRIMATI PARVATHI
NAN:

KRISH~
I wish it is sublime..,

SHRI S. M. BANERJEE: The level
of the debate will rise so high that

some time you will see wus rising
nhove the House.
SHRIMATI PARVATHI KRISH-

NAN: The hon. Finance Minister,
speaking on the no-confidence motion
did say that Government was abso-
lutely helpless as far as prices were
concerned. Two years ago, the hon.
Mimster came before this House with
his financial policles saying that he
was going to act on a war footing.
Today, again we hear the same word
from everybody My cnlleague Mr
Stephen also said that we were fight-
ing a war against inflation : Unfortu-
nately, this war 1s not against infla-
tion; this Bill indicates a war against
iFe working class, and the working
class 15 taking up ihat challenge and
wil]l take up that challenge. We are
told in season and out of season that
inflation 1s a global phenomenon. Of
course, the Finance Mimster, utiering
one of those few wnrcls of truth.—
sometimes he stumbles inf, 1t—eand
sald that there was one part of the
woi1ld where there was no inflation,
namely the wocialist part of the world.

If inflation is a global phenomenon
in the non-socialist part of the world,
I would like to warn this Government
that every wage freeze move that has
been there in the capitalist countries
of the world has witnesseq the glo-
bal phenomenon of workers' resis-
tance That global phenomenon ir
coming to this country also. Let the
Finance Minister understand, let the
whole Government and all of you on
that side understand that it such a
shameful act as the passing of this
measure takes place today, the flood-
gates of the workers’ worth wili be
upon you.
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You talk of increasing production.
It cannot increase when there will be
incresse in industrial umrest. Thig is
the warning that is there and it is
even now not too late for the hon
Finance Minister to withdraw this
Bill, 1o be graceful and to earn the
gratitude of the country. of the work-
ing class and of the people. This
Bill is only worth that much,

SHRI B. V. NAIK (Kanara): It
was very stimulating to hear the hon.
lady member from the Communisi
Opposition to speak about the wor-
kers. I speak as one who has unlike
the hon. member worked all his life
for a living, which I suppose that
many of us here who have no work
experience or making a living or a
livelihood. . ..

SHRIMATI PARVATHI KRISH-
NAN: Does he want to give his
autobiographical details here? (Inter-
ruptions).

MR. CHAIRMAN: Do nol go into
private life.

SHRIMATI PARVATHI KRISH-
NAN- He does not have any public
life to talk about.

SHRI B. V. NAIK: What I am try-
ing to say is that it would be a good
thing for a change to put forth the
views of people who have been wage
earners, who have made a living out
of wages. Therelore, I am trying to
submit one or two points.

The entire scheme is that at the end
of two yearg there will be a cessation
of this particular Bill at which the
entire additional emolyments as well
as the arredfs due plus the interest
thereon will have to be pumped into
the economy. (Interruptions). I am
neither very pessimistic nor very
optimistic, but being very realistic, 1
would like to know whether there is
any provision as to how this excess
money that will be pumped into our
economy from 1075-78 to 1980-81 is
Eoing to be tackled. (Interruptions).
You have'Béen a member of the pane)
1917 L8—14

on credit, Group No, I, in which MPs
have participated. Many of them
participated in the planning process
in respect of credit and there has
been a consensus of opinion that as
far as the emoluments at least of the
higher income groups are concerned,
some sort of stabilisation ought to be
there. Al that time, we had used a
clean word, that an income freeze at
the higher, echelons of the income
group in this country is inevitable.

I say this is a progressive first
legislation with a considerable amount
of teeth in it. I think this will be
the beginning, just the tip of the
iceberg, this is only the thin end of
the wedge to control inflation. 7
have been saying repeatedly, (Inter-
ruptions).

SHRI S. M. BANTRJEE: The Bill
may not be adopted, but you are
going to be adopted by him,

SHRI B V. NAIK: I would decm
it honour to be adopted by Mr.
Chavan. We are moving, for the in-
formation of my comrade, Mr. Baner-
jee, towards a system, a socialist
system, and this will not only be by
popular measures not by playing to
the galleriet~—but will also be by
taking hard decisions. I congratulate
the Minister of Finance for having
brought forward this piece of legisla-
tion. I am saying it with full of
understanding. Mr. Banerjee has been
a worker. T have also been a worker.
I have earned my livelihood for twen-
ty years as a worker. I have been a
wage earner. I understand the
working class, the wage earning class,
as much as, if not better than the hon.
Members of the Opposition.

oft vy fomd  (aiwT) . gamfy
Ry "y @ e agaa & \TAre -
7< fadge &) 98 AW 99 £33 §Y
e wifs fra st o %) oar § f
T SR waret wy NG Yol Wy
et TEY & few g7 WY qar Y qufeir
& e wv # 97 ¥ el meraga
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SHRI Y S MAHAJAN (Buldana):
On this issue, Mr. C M. Stephen's
amendment has been actepied
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MR. CHAIRMAN: The question is:

“That the Bill, as amended, bec
passed.”

The Lok Sabha divided:

Division No. 15

2040 hrs. ﬁ)/[ S

Agrawal, Shri Shrikishna
Ahirwar, Shri Nathu Ram
Ambesh, Shri

Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Avad, Shri Bhagwal Jha
Babunath Singh, Shn
Banamali Babu, Shri
Banerjee, Shrimati Mukul
Barupal, Shr1 Panna Lal
Basumatari, Shri D.

Besra, Shri 8. C.
Bhattacharyyia, Shri Chapalendu
Bist, Shri Narendra Singh
Chakleshwar Singh, Shri
Chandrakar, Shri Chandulal
Chaturvedi, Shri Rohan Lal
Chaudhary, Shri Nitirej Singh
Chavan, Shri Yeshwantrao
Chhotey Lal, Shri

Chhutten Lal, Shri

Darbara Singh, Shri

Das, Shri Anadi Charan

Das, Shri Dharnidhar
Deshmukh, Shri Shivaji Rao S.
Dhamankar, Shri

Dharia, Shri Mohan
Dixit, Shrl G. C.

Doda, Shri Hiralal

Dube, Shri J. P.
Dumada, Shri L. K.
Engti, Shri Biren
Ganesh. Shri K. R.
Gangadeb, Shri P,

Gavit, Shri T. H.

George. Shri A. C.

Gill, Shri Mohinder Singh
GGokhale, Shri H. R.
Gomango, Shni Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Golkhinde, Shri Annasaheh
Gowda, Shri Pampan
Ilansda, Shri Subodh
Har Kishore Singh, Shri
Hari Singh, Shri

Jadeja, Shri D. P.
Jamilurrahman, Shri Md.
Jha, Shri Chiranjib
Joshi, Shri Popatlal M.
Kadam, Shri J. G.

Kadannappalli, Shri Romachandran

Kahandole, Shri 7. M.
Kailas, Dr.

Kakodkar, Shri Purushottam
Kale, Shri

Kamakshaiah, Shri D.
Kamble, Shri T. D.

Kapur, Shri Sat pal
Kasture, Shri A, S.

Kaul, Shrimati Sheila
Kavde, Shri B. R.

Kedar Nath Singh, Shri
Kinder Lal, Shri

Kisku, Shri A. K.

Kotok:, Shri Liladhar
Krishnan, Shri G. Y.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati T.
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Mahajan, Shri Vikram
Mahajan, Shri Y. S.

Maharaj Singh, Shri
Mahata, Shri Debendra Nath
Malaviya, Shri K. D.
Mallikarjun, Shri

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Manhar, Shri Bhagatram
Maurya, Shri B. P.

Mirdha, Shri Nathu Ran
Mishra, Shri G. 8.

Mishra, Shri Jagannath
Mohammad Yusuf, Shri
Mohapatra, Shri Shyam Sunder
Munsi, Shri Priya Ranjan Das
Murmu, Shri Yogesh Chandra
Naik, Shri B. V.

Negi, Shri Pratap Singh
Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornanang
Palodkar, Shri Manikrao
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Sudhakar
Pandit, Shri S. T.

Panigrahi, Shri Chintamani
Partap Singh, Shri

Paswan, Shri Ram Bhagat
Patel, Shri Natwarlal

Patil, Shri E. V. Vikhe
Patil, Shri T, A. v

Patnaik, Shri J. B.

Pradhani, Shri K,

Qureshi, Shri Mohd. Shafi
Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai
Rajdeo Singh, Shri

Raju, Shri P. V, G.

Ram Prakash, Bhri

Ram BSurat Prasad, Shri
Ram Swarup, Shri

ments (Compulsory Deposit) Bill

Rao, Shrimatj B. Radhabai A,
Rao, Shri M. & Sanjeevi
Rao, Shri Nageswara

Rao, Shri P Ankineedu Prasada
Raut, Shri Bhola

Ravi, Shri Vayalar

Ray, Shrimati Maya
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Sadhu Ram, Shri

Saimi, Shrn Mull: Ray
Samanta, Shr 8. C.
Sanghi, Shr: N. K.

Sankata Prasad, Dr.
Sarkar, Shr1 Sakti Kuma r
Satish Chandra, Shri
Satpathy, Shri Devendra
Sayeed, Shri P. M.

Seths, Shr1 Arjun

Shatquat Jung, Shri
Shambhu Nath, Shri
Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.

Shash; Bhushan, Shri
Shastri., Shri Biswanarayan
Shastri, Shri Sheopujan
Sher Singh, Prof.

Shinde, Shri Annasaheb P.
Shivnath Singh, Shri
Shukla, Shri B. R.
Siddheshwar Prasad, Shri
Singh, Shri Vishwanath Pratap
Sinha, Shri Dharm Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.

Stephen, Shri C. M.
Suryanarayana, Shri K
Swamy, Shri Sidrameshwar
Uikey, Shri M. G.
Unnikrishnan, Shri K. P.
Venkatasubbaiah, S&hri P.
Venkatswamy, Shri Gu
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Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vikal, Shri Ram Chandra
Virbhadra Singh, Shri
Yadav, Shri N. P.

NOES

Bade, Shn R. V.

Bhaura, Shri B, 8.
Banerjee, Shr1 S. M.
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri S, P.
Bhaura, Shr B. S.

Chandra Shekhar Singh, Shri
Chowhan, Shri Bharat Singh
Dandavate, Prof. Madhu
Deshpande, Shrimati Roza
Goswami, Shrimati Bibha Ghosh
Huda, Shri Noorul

Joarder, Shri1 Dinesh

Joshi, Shr1 Jagannathrao
Kachwai, Shr1 Hukam Chand
Krishnan, Shrimati Parvathj
Limaye, Shri Madhu
Mavalankar, Shri P. G.
Mehta, Shri P. M.

Modak, Shri Bijoy
Mohammad Ismail, Shri
Mukherjee, Shri Samar
Muruganantham, Shri 8. A.
Roy, Dr. Saradish

Saha, Shri Ajit Kumar

Saha, Shri Gadadhar
Sambhali, Shri Ishague.

MR. CHAIRMAN: The result® of
the division is: Ayes 160 Noes Q7.

The motion was adopred.

e
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STATUTORY RESOLUTION RE. DIS-
APPROVAL OF COMPULSORY DE-
POSIT SCHEME (INCOME-TAX PAY-
ERS) ORDINANCE AND COMPUL-~
SORY DEPOSIT SCHEME (IN-
COME-TAX PAYERS) Bill

MR. CHATRMAN, Now wc shall take
up the Statutory Resolution, which is
item No. 13, to be moved hy Shri Ma-
dhu Limaye, and also the consideration
and passing of the Compulsory Deposit
Scrheme (Income-tax Payers) Blll to
be moved by Shri Chavan.
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*Sarvshri N. Shivappa and K Ra makriskna Reddy also recorded their

voies for AYES.



